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o LOK SABHA

Monday, August 10, 1050/Sravena .8,
1881 (Saka)
The Lok Sabha met at Eleven of the
Clock.
[Mz. Sezaxen in the Chair

ORAL ANSWERS TO QUESTIONS
Report of the Central Pay Commission

g
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(b) o so, what are the broad retom-
mendsations of the Commission; and

(¢) the decisions, if any, taken by
Government thereon?

The Deputy Minister of Fioance
(Shrimati Tarkeshwari Simka): (2)
No, Sur

{b) and (c)

Shr; Ram Krishan Gupta: In reply
to a previous question the hon. Minls-
ter stated that the report will be
received by June 1858 If so, what
are the reasons for so much delay?

Shrimati Tarkeshwari Sinha: The
1port was expected some ftmne in
June bui the Commssion asked for a
further extension of time. And, DOW,
the report 1s expected by the end of
this month

Shri Keshava: May we know when
we can expect to have 1t? Could we
have 1t before the conclusion of this
Session®

The Minister of Finanee (Shri

Morarjl Desal): It will be pomtd
before Government by the end of
month

Do not Arise

Eé

Shri Nath Pai: The Pay
sion wag appomted exactly two
age In view of the fact that
hes been this unusual dela
Shr1 Morary, of course, denies—may
we know whether Government will
be making up 1ts mind with regard to
;hl:mmmndaﬂmsumupuﬁ-

?

Shyi Morarfi Desai: I can easlly
say ‘as 200n as possible’

il



which it will be done?

Shri Morarji Desal: Very possibly,
before the end of the year we will be
able to come to a decision

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to a Press Communique
issued by the Pay Commussion that
the report will be submitted in the
course of this month? May I know
whether a date has been fixed in this
respect at all?

Mr Speaker: He said before the
end of thig month.

Shri Hem Barua: He said 1t will be
received before the end of this month
But . .

Shri Morarji Desai: The last date
is the 31st August.

Shri Ram Krishan Gupta: May 1
know whether the employees of the
State Governmentis will also be bene-
fited by the various recommendations
of the Commussion?

Mr. Speaker: That is premature;
T myself rule it out.

ent cenclusions later en,

has given reasons for asking for
extension of time till the 31st of
August?
Mr, Speaker; After all it is the 31st
of August.

Bhri Hem Barua: Sir, the Press

Commussion has smd, ‘during the
course of August’ This meang it will
go up to the 31st August. It must be
an earlier date. May we know whe-
ther the Minister has any idea of an
earhier date?

Shri Narayanaskutiy Menon: My
question was that originally the Pay
Commussion asaud . . .

Mr. Speaker: Nobody has got con-
trol over the Pay Commussion

Shri Narayasankutty Meénon: May
I know whether the reasons have been

given to Government for this exten-
sion?

Shri Morarjli Desai: The reasons
have been given and I have been satis-
fied with the reasons The work has
becn complicated

Bhri Vajpayee: May I know 1f Gov-
ernment have been consulted by the
Pay Commussion 1n regard to the
desirability of giving some relief p
kind to the employees®

Shri Morarji Desai: We have not
been consulted about anything so far.

Shri Nath Pai: The Minister just
now said that the Government will
take at least another § months before
it makes up 1ts mind . .
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Shri Meorarji Desst: I never sad
that,

san Pai: By the end of the
3-:.:.%

Shri Morarji Desai: That wa: what
1 wag azked.

My, Spesker: The question was whe-
ther at least before the end of thi
year the Government will come to a
decision and he said, ‘Yes, very possi-
bly before the end of this year’

the Commission What was the reason
for it?

Shri Morarji Desai: I have no idea
about i

Shrl Narayanankuity Menmon: The
hon. Minwster said that the reasons
have been given and that he was
satisfied with the reasons. What were
the reagons given? He did not dis-
close them.

Mr. Speaker: That is for hum and
the Commission to know

Shri Morarji Desal: That 15 not
necessary.

India Office Library

+
fShri Rum Krishan Gupta:
Shri D C Sharma:
Shri Vidya Charan Shukla:
| 8hri Sarju Pandey:
*242. { Shri Damani:
Shri Vajpayee:
Shrimati lla Palchondhurl:
Shri Sadhan Gupta:
_ Shri Pahadia:

Will the Minis'er of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 316 on the 17th Feb-
ruary, 1859 and state:

(a) whether Government have since
received a reply from the Government
of United Kingdom to its note on the

India Office labrary which was sent
n 1958;

(b) it so, the nature of the reply
recelved, and

Oral Answers 1346
(¢) if no reply has been received

KEabir): (a) to (c) No, Sir, but the
matter 1s being pursued; and it is
our ntention to continue to press our
claams till our §

Shri Ram Krishan Gupta: In view
of the fact that many reminders have
been gent to the United Kingdom and

want 10 adopt in this matter?

Shri Humayun Kabir: There 15 ne
other method, More reminders will
be sert, and Ynere will wWiso ‘be con-
sultat;ons at various levels

a4 wfexy ww - o AR
ooy ot % wgr fis xo sy & wet o
forar T ¥ I | * AT STER
g s 9 & LANS & 9w e xF Ferwr
qiy o1 %1€ Ao oy e o v
om 9T W aver § awdy § fr ok
et Fredrm ? o s Wi e
firper® AT AT § A R vt o ey
s femam o § ?

) gum el e freed
¥ wrar a7 orex §, wefed WY www
w @0 fger § 99 ® s % a0k
2Te TR

Shrl Damani: May I know who 1is
pursuing this matter on our behalf at
London and what are the main diffi-
culties In coming to a settlement for
such 8 long time?

that question can best be answered by
the Government of the United King-

dom.

Shri Vajpayee: May I know the
number of reminders that have been
sent 50 far?



Shri Tangamani: Already 3} years
have passed since the first letter was
written. Does the Government have
any other source to find out the rea-
son for thelr refusal to give a reply?

Bhri Humayun Eabir: That has been
indicated. As I stated, this 1s a matter
which will require fairly long-time
negotiations and we shall continue to
press our claims, And, it is my belief
that we may be able to get it back

Shri Punnoose: May I know whe-
ther it 1 the view of Government that
it is time 1o lodge a very strong pro-
test at the attitude of the Govern-
ment of the United Kingdom?

Shri Humayun Kabir: That 1s not
the Government's view,

8hri Nagi Reddy: In view of the
fact that we have not been receiving
any replies from the Government of
the United Xingdom, may I know
whether we have tried to contact
them personally, and, if so, what has
been the result?

Shri Humayun Kablr: I have said
in this House before that personal
contacts have also been made and the
matter 13 being pursued and will
continue to be pursued. iy

Repiacement of Dakotas
.‘.

(8hri Osmman Ali Khan:
Shrl Radha Raman:

]

Will the Minister
pleased to state:

(a) whether an agreement has been
signed with M/s Hawker Siddley
Group of United Kingdom for the
manufacture of ‘Avro 748" in India to
replace the Dakotas in the Indian Alr
Force,

(b) 1f so, the principal terms of the
agrecment;

(c) the capacity of the aircraft;

(d) whether it is a fact that Lock-
heed Company of the United States
had also offered to manufacture air-
vrafts in India;

(e) if =0 the terms of the offer, and

tf) whethe: the offer has been
accepted®

The Mmmuster of Defence (Shri
Krishng Menon): (a) Yes, Sir

(b) It is not in the public interest
to disclose details of the agreement,
but the terms are the most favourable
which we could get from any aircraft
manufacturer The broag terms of the
agreement, however, arc that we pay
a licence fee spread over eight annual
instalments The first instalment s
payable only after the aircraft 1s certi-
fied and we are satisfled that it meets
the LAF.s requrements No royalty
s payable on the first 100 aircraft
manufactured The Government of
India will also have the right to gell
this aircraft to other countries subject
to agreed conditions

(c) The maximum all-up weight of
the arcraft will be 33,000 lbs; the
weight of the aircraft and fittings is
18,360 1bs.; its payload is 8,750 lbs.; and
its maximum fuel capacity is 3,890
Ibs, It can carry 86 passengers. It
will be powered by two Rolls Royre
Dart Rda 6 engines i

€d) to (). The Lockheed Aircraft
Company have not made any specific
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offer for the manufacture of any
particular aircraft. They, however, at
a rather late stage in our plansg for the
manufacture of aircraft to replace
Deakotas, made a general offer to
design an aircraft to suit Indian
requirements, powered by Rolls Royce
Dart 6 engines. They wanted 90 days’
time to submit any report which we
would then be free to examme. Since
the question of manufacture in India
of an aircraft o replace Dakotas had
been under consideration for a long
ume and an early decision had to be
taken, the Government could not wait
another three months for new propo-
sals, as it would mean postponing a
decimon by about six months, which
would be the time required to get the
Lockheeds' proposals and have them
properly studied ang evaluated. From
their preliminary offer, however, it
was apparent that the offers before us
were more suitable to us.

Bhrl Osman All Khan: May I know
whether the Datch Fockker Com-
pany has offered to manufac-
ture indigenously awrcraft in this
couniry without involving foreign
exchange and if so, the reasons why
this aircraft was not preferred though
the 1LAC has placed an order for this
aircraft?

Shri Krishna Mcnon: The examma-
tion of the Fockker and the Avwro
planes has been before the Joint Com-
mittee of the Transport and the
Defence Mimistry for a number of
years These were the two aircraft
considered worthwhile for closer
examination Our technicians have
exarmined this matter very fully and
thoroughly both from the point of
view of the technical details ag well as
the economics of manufacture. Gov-
ernment is satisfied that the Avro 748
1= the best aircraft for the JAF at
present.

Shri P, C. Borooah: May 1 know
where the factory manufacturing this
Avrp aireraft will be located?

Shri Krishna Menon: As is usual
with such equipment, every part of 1t
s not manufactured in the same place.

we went into it because it is now
possible for India to develop an air-
craft from the imitia] stages instead of
taking an Aircraft which already had
three or four years life and therefore
1s already so many years pre-dated.
All these matters have been very
closely examimned by the best experts
we have in the country and also the
Air Force engineers and we are satis-
ficd that this 1s the best thing to do.

Bhri P. C, Boroosh: What was the
reason for setting up a new factory
at Kanpur while we have a full-
fledged one at Bangalore?

Shri Erishna Menon: No new fac-
tory 1s being set up at Kanpur and no
mutial expenditure 1s being ncurred
which would not have been incurred
if 1t was manufactured elsewhere.
The Hindustan Aircraft will work to
full capacity when the mulitary air-
craft are under manufacture The
particularg cannot be given at present.
These matters have also been taken
fully into consideration. Some parts
of Avro will be manufactured in the
Hindustan Aircraft. The head of the
Mzintenance Command of the LAF.
and the Chief Engineer of the Air
Force 1s at Kanpur The Air Force,
especially our technicians, are of the
opinion that Kanpur is the best place
and it is in the best interests of the
Government to manufacture it there.
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S8hri Radha Raman: May I know
whether the agreement which has
been entered into by the Indian Gov-
emment with the United Xingdom
group will enable the Indian Air

S8hri Krishna Menon: It will meet
the full requirements for that parti-
cular type of alreraft. But a transport
and freighter aireraft will not obvious-
ly meet the demands of a fighter or
bomber awrcraft It would meet the
demands of this particular require-
ment and the developments that
follow from it may meet the demands
of similar categories at higher levels.

Shri Morarka: May I know whethe:
the Government 15 aware of any com-
mission paid on this deal to any
Indian firm and if so, the amount of
the commission paid and the name of
the irm”

Shri Krishna Menon: We have no
such knowledge All our negotiations
have been with the Hawkers direct
and, what 1s wmore, the Hawkers'
principal head has been here and m-t
everybody concerned. Thas 1s the first
time that I have heard about this
matter and we have no knowledge
We do not think it 1s possible because
the terms that have been extractcd
from these pcople would leave very
little for anybody else

Shri Narasimhan: Will this involve
any capital commitment on the part
of the Government of India? Is the
Government in a position to sav that?
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Shri Krishna Menem: It invalves
capital commitment to the extent thaf
udditional machinery, balancing
machinery has to be installed wher-
ever 1t 15 manufaciured. All this Is
included in the general estimates of
production. The other expenditure
will be the same kind of expenditure
which would be covered by the pur
chase of aircraft?

Bhri Narasimhan: What is likely ¢
be spent?

Shri Krishma Menon: Somewhere
about a crore

Bhri C. D. Pande: Apart from tbe
Defence Ministry, there are a large
number of Dakotas in civil aviation
and since the Dakotas are gelting
obsolete 1n the world market, will the
Government consider the feasibility
of having en agreement for building
similar planes as Arvo T48 for civil
purposes?

Shri Krishoa Menon: This 18 2
transport aircraft and there 15 no
reason why civil aviation people or
anybody else should not use it There
are military versions with special
features required for meeting military
requirements which will be introduced
mto them This 15 a multi-purpnst
aircraft
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He has already said that every part
cannot be manufactured

Shri U. C. Patnalk: While entering
into the contract, may I know whether
the Defence Minustry consulted the
Civil Aviation Ministry which also
handles Dakotas? Secondly, may I
know why they did not choose the



contract with the same group for this
untried variety of Dakotas?

Ghri Krishna Menon: So far as the
first part of the question is concerned,
the answer is: yes. So far as the
second part of the question 18 concern-
ed, we have entered into un agree-
ment with the people who can help
us to produce the best type of aircraft
on the best terms, We have had no
experience in the supply of Hunters
which militates against it and I have
heard the hon. Member making reflec-
tions on the Hunter aircraft before
which are not warranted by our
experience

8hri Jalpal Bingh: May I know
whether 1t 13 a fact that this “Avro
748" model will be flying for the first
time next January or February, nd
whether m this agreement we are in
any way covered if 1t should not prove
to be what we expect it to be? What
are the safeguards for us to demand
changes so that it becomes what we
want. [ am not disputing about the
Dart engine at all, I am thinking about
the air frame. If from the trial flight
and all that follows that the aircraft
is not what we want it to be, how
are we protected?

Shri Krishna Menon: I did not say
the aircraft would fly in January; 1
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said in India it would fly in the
middle of next year—ILAJF. may beat
the date . . .

Shri Jaipal Singh: In England it
would fly in January, February or a
little later; obviously, it will not @y
in India

Shri Krishna Menom: in the main
auswer I said that ¢f the awrcraft was
not suitable to Indian Air Force re-
quirements, then we would not pay
the people with whom we are in agree-
ment.

Shri Tyagi: Sur, [ want to get one
or two points clarified Is it a fact
that the plane 1s not yet manufactured
and not tried by flying? Then, my
first question is whether your Alr
Force have flown the plane and then
approved of it or they have approved
it on plans etc.?

Mr. Speaker: It has been answered
already, that no such aircraft has boen
prepared so far and it is under pre-
paration Therefore, there 18 no ques-
iion of any trial being done

Shri Tyagi: Is 1t a fact that Mesars.
Hawkers Siddley have offered to the
British Airlines Corporation to supply
four planes next year for trial on their
lines free of charge?

Shri Krishna Menoti: The Minister
of Supplies, United Kingdom, an-
nounced 1n Parliament that the British
Government have placed orders with
Hawkers for a limited number of
these planes to be put on regular
service on the British Commercial
Airhines

Shri Tyagi: Is it a fact that the
Transport Mimistry after examining
whatever information was m the hands
of the Defence Minister have rejected
the proposal to use these planes on
the civil lines? They have rejected
the proposal of using it as a substitute
for Dakotas

Mr. Speaker: In the United King-
dom?

8hri Tyagi: No. Sir; our own Trans-
port Mimistry have not yet agreed to
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use these planes as & subatitute for
Dakotas, I want to know what were
the ressons.

Shrl Krishna Menon: I am sorry, I
should not seek and enswer this kind
of question. I am answering for Gov-
ernment: the decision of Government
is to manufacture the planes for
defence purposes,

lhi!racl:h:mmponlxmnry
of the Government of India forms
part of Government. The hon Minis-
ter said that he had consulted the
Minister of Transport. I want to

Mr, Bpeaker: Order, order. I am not
going to wllow questions inter se
between one Minister and another
Minister. The Cabinet takes the res-
ponsibility. Ultimately, whatever is
done is done on behalf of the Gov-
ernment. Let the Ministers quarrel
among themselves, but we have the
decizions of the Cabinet here

8hri Tyagi: I want to know whether
the Transport Ministry has rejected
the proposal or not

Mr. Speaker: Order, order That
won't be given out to this House

Shri Tyagi: Why, Sir? We sanc-
tioned the money. The money belongs
to the State,’ after all. Nobody ecan
squander that money on projects
which have been rejected by experts

Mr, Speaker: Order, order In the
Cabinet one Minister makes a pro-
posal, another Minister makes another
proposal. Shall we go into all those
details as to how they differed from
each other and how ultimately the
decision was arrived at? Then the
Cabinet responsibility will disappear
The entire Cabinet 1s responsible to
us, and the spokesman of the Cabinet
so far as we are concerned now is the
Minister in charge of the particular
department It is for him to satisfy
the others. If he is not able to satisfy
them, it is for the Minister who feels
a conscientious objection to this to
behave differently. Therefore, what 1
would say is, whatever happens in the

Cabinet between one Ministee and
another Minister it is not for us fo
question. I is for them to settle that
matter. We have the Government
decision here. The Minister in charge
of the particular department says that
this is the final decision of the Gov-
ernment. I am not going to allow
questions as to whether one Minister,
Secretary or his Assistant Secretary
made another proposal or not or whe-
ther there has been some conflict.

Shri Braj Raj Singh: We are entitled
to know that.

Shri Tyagi: With all humility, Sir,
I may submit that my question was
not to probe into what was happening
in the Cabinet. I do not want to have
their secrets. What 1 wanted was to
clarify one doubt which has been
created in the public mind, because
this 1s a plane which is coming as a
substitute for Dakotas. Most of the
Dakotas are used by civilian aviation
population. If the Transport Ministry
has rejected the use of these planes,
I want to know what were the reasons
for their rejecting them and why the
Minister of Defence has gone into the
manufacture of these planes—with a
British firm—which are not being
accepted by a Ministry which will
require the bulk of these plgnes.

Shri Nath Pai: That 15 no secret.

Shri Tyagi: This 1s common maoney,
Sir

$hri Thirumsals Rao: Sir, I may
submit that the Minister himself has
not raised the question of anv secrecy
about this

The Minister of Transport and Com-
munications (Shrl 8, K. Patil): 8ir, I
am not answering the question in that
form, because it 1s addressed to my
colleague, but a wrong impression will
be conveyed if I keep quiet on that
subject, as if something has been
rejected and there is a kind of a
difference of opinion. I would say on
behal? of the Government, that we
have not rejected it. We have sald



Shri Tyagi: The Defence Minustry
could adopt the same policy, that
after it had been used by other Air
Forces they can go m for 1t after-

Shri Sarju Pandey:
(Shri § A Mehdl:

Will the Minister of Finance be
pleased to statec

(a) whether India participated 1n a
meeting of the Afro Asmian Economic
Cooperation Organisation Commuttee
held n Colombo in May this year,
and

(b) o so the outcome of this meet
ing?

The Deputy Minister of Finance
(Bhri B R. Bhagat): (a) Presumably,
the Hon'ble Mcmbers have in mund
the meeting of the Preparatory Com-
miitee of officals of the Colombo
Powers held at Colombo from May 25
to May 28, 1959 India was repie
~ented at that meeting

(b) The meeting prepared for the
consideration of the Prime Ministers
of the Colombo Powers, a draft
Agenda for the proposed conference
of Asian and African countries to dis
cuss economic matters of common
interest The other detais regarding
the date, venue etc of the proposed
conference were le’t to be decided by
consultation among the Prime Minis-
ters concerned

Shkri Radhs Raman: May I know
whether the Government received any
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agenda about the meeting of this Com-
mittee which was o be held ot
Colombo, and who represented Indim
there in that meeting”

Shri B. B. Bhagat: Our High Com-
russioner in Ceylon, the Chief Econo-
mic Adviser of our Ministry and the
First Secretary in our High Commis-
sion at Ceylon represented us and
they have discussed about the propos-
ed agenda to be taken up in this con-
ference

Shri Shivananjappa. May I know
what are the important conclusions
arrived at at this meetmg?

Shri B. R. Bhagat: No final conclu-
sions were arrived at The agenda
they have drawn up i1s tentative and
1t will be remitted to various countries
for their views after which a final
agenda will be drawn
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Shri Hem Barua. May I know whe-
ther the mmpact of the European
Common Market on the export trade
of these Afro Asian countries was
included 1n the agenda for the prepara-
tory meeting as an item to be discussed
at the next meeting of, what 18 known
as the Economic Bandung"?

Shr1i B R Bhagat: The agenda has
not been finalised The 1dea 18 to
evolve an agenda of common interest
Certainly the 1dea 1s not to evolve an
economic bloc of under-developed
countries as against another bloc of
devcloped countries, but it 1s purely to
explore areas of economuc co-operation
among the Asian and African coun-
tries

Shri Hem Barua. I want to know
whethe: the impact of the European
Common Market on the export trade
of the Afro Asian countries 18 going
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to be discumsed in this
conference or not. 1 do sot mean that
this conference i1s going to be a rival
bloc of economic interest to the Euro-
pean Common Market.

8hri B. R. Bhagat: As a matter of
common inierest to all these countries,
wertzinly 1t would be discussed. But
the agenda has not yet been finalised,
and it would not be proper for me to
say specifically whether such a subject
would form part of the agenda.

Foreign Tralning in Museology
+

ogpe, / Sbri 8. C. Samanta:
| 8Shri Subodh Hansda:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether i1t 13 a fact that some
officials have been sent to
and other foreign countries for train-
g in museology;

(b) whether there 1s no traimming
arrangement in our country in this

(c) the special nature of training
avallable in those foreign countries;
and

(d) the period of this training®

The Minister of Sciemtific Research
and Cultural Affairs (Shri Humayan
Eabir): (a) Yes, Sir

(b) There is as yet no arrangement
for hugher training in this field in our
country

(¢) Tramning in theory and practice
of museum organisation, display,
lighting, extension services and
other specialized muserm techniques
on modern scientific lines.

(d) The period depends upon the
type of training desired.

SBhri 8. C Samants: May I know
whether in the near future Govern-
ment inte to establish such an ins-
titute In India®

Hwtayun Xibr: No, Sir. It is
wﬁmmmmm
in the immediate future. But we have
ary level and we propose to organise
meTe such courses.

Shri Subedh Hamslia: May I know

ho™ many pecple have been trained
so Iar and what is the total amount

spént 50 far for the training of these
officers

v

Shri Humayun Kabir: No one has
nished training. Two scholars under
fh;ssehemeluvebnnmtto the
Upited States and UK. and three
under various types of scholarship
agteement, They are receiving train-

inf
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Shri § C. Samania: May I know
whether there 15 any co-ordmation
among the existing museums in the
country and whether there 153 any
trsMIng arrangement?

Shri Humayan Kabir: 1said amom-
ent 8go that we ere providing for
tepining We have organised one
cotirse and it is proposed to organise
colrses in future. In sending these
scnolars we consult ail the mussums
and we also take the advice of the
Central Board of Museums.

Shri C. E Bhattacharya: May I
koW whether any representations
have been received from some uni-
vertities to send their mien for train-
mf in museclogy and, if so, whether
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suth representations have been en-
tertained?

Shri Bumayts Kabir: It s not &
question of representation When-
ever scholarships are offered we ad-
vertise and all applications are con-
sldered. University men are also free
to apply for such scholarshups The
trainuing is on an agreed programme,
they are sponsored by the employing
authorities and under this also um-
versities are free to send their pro-
posals

Bhri C. K. Bhattacharya: My ques-
tion was whether any university men
have got this scholarship and help
from the Government of India for
training 1n museology

Shri Fumayun Eabir One of the
scholars 18 from the University of
Calcutta

mmmmm

e, Shri 8 0. Samanta:
Shri Smbodh Hansda:

Wil the Minister of Bclentific Re-
seareh and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No 2110 on the
18th March, 1859 and state

() whelher trals for the large
scale manufacture of fertiliser from
coal and lignite have been carried out
in the Central Fuel Research Insti-
tute, and

(b) 1f so, the result thereof”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir)- (a) No, Sir

(b) Does not arise

May I add, with your permussion,
that 1t 15 proposed to continue these
tests for about three years more?

Shri 8. C. Samanta: May I know
whether during the directorshup of
Dr Lahim such a proposal was taken
up and some work has been done®

Shrl Humayun KEabiy: I have al-
ready mnswered 3 question in  this
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House before It 15 becauss soms work
has been done i1n the Institute that
the question of conunuing the exper:-
ment for three more years arose

Shri 8, C Bamanta: May I know
whether the question of taking up
large-scale tnals for production of
fertilisers can be taken up and ®he
fertibsers prepared in thus country if
we are successful with this expen-
ment m this country”

Shri Humayun Kabir: At present it
15 being done on a small laboratory
scale and tll we are satisfled by car-
rying on tests for about three years

more, any question of large-scale
trials will not arise

Shri § C. Samanta: May I know
what by-products were found and
whether they may be useful?

Shri Humayun Kabir: The major
result 1s two kinds of fertilisers. one
called Ammonium Humate and the
other called Nitrogen-Enriched pro-
duct, and both of these have been
found very useful on an expennmental
basis in sgricultural farms attached to
the laboratory itself

Integration of Services in States

-
{8hrn B € Majhi.

*248. ! Shri Subodh Hansda

Shrz 8§, C Samants.

Will the Mimister of Home Affairs
be pleased to state

(a) whether the integration of ser-
vices of Gazetted and Non-gazetted
officers has been completed 1n all the
States since the re-organisation of the
States,

(b) if not,
and

the reasons therefor,

(c) how long 1t will take to com-
plete the work?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) No

(b) (1) The enormous voluma af
work involved
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(ii) Difference in the organisation
and structure of the service cadreg in-
<luding difference in pay, pay-scale,
nature of duties and responsibilities.

(lii) Non-availahility of service re-
cords of the allocated servants. This
«ifficulty has been mentioned only by
Qmmwmm

(1v) Other administrative dufficulties
Like pre-occupation of the heads of
the Departments of the Government
with other important state work.

(¢) The State Governments have
been and are being requested to
complete the work as quickly as pos-
sible. If 15 not, however, possible
for the Central Government to fix a
definite date by which the work
should be completed.

Shri R, C, Majhi: May I know how
many representations from gazetted
officers have been received and how
many of them have been disposed of?

Shri Datar: Sometimes representa-
tions are received and if they take
the form of a final petition, then it 1s
considered by the Government of
India after the recommendation of
the Central Advisory Board is receiv-
ed.

Shri B. C. Majhl: How many times
has the Central] Advisory Board met
so far?

Shri Datar: It has been sitting for
a number of months from time to
time. A very large number of ap-
peals are reccived—about 500 in all—
from all the States put together

Shrli 8. C Samanta: Is 1t not a fact
that there 1s anxiety and discontent-
ment among the officers owing to de-
lay in domng this work? May I also
know, if 1n view of that fact, the
Government will take strict measures
to follow up the work?

Shri Datar: Sometimes there .s
some delay. but it 1s mevitable, 1n
view, as I said, of the stupendousness
of the task and the large number nf
Government servants involved May
I point out that in the case of Bom-
bay the number is very large, but
atill, they are trying their best to

soe to 1t that the whols werk i

Government of Indla went to the
capitals of the wvarlous States for
tendering advice and that is
being considered and m certain res-
pects also accepted

Dr. M. 8. Aney: May I know if the
Gaovernment of India s aware that a
large section of the services of the old
Central Provinces Government who
have been absorbed in Bombay State
have been feeling very uneasy and dis-
contented on account of the promulga- ,
tion of the integration orders and
schemes of the Bombay State on the
ground that they have been diserima-
nated against by the Bombay Gov-
ernmeént? Are the Government of
India aware of that?

Shri Datar: May I point out that
oftentimes we receive such repre-
sentalions and requests, but it 1s for
the Bombay Government, in the first
instance, to prepare the lists They
ale Provisional, and then the objec-
tions gre heard Then the final lists
are prepared, and even thereafter,
there 1. an appeal either to the State
Board or to the Central Advisory
Board, and the Government of India
passes final orders

Dr M, S Aney: May I know whe
ther the Government of India received
any representations on this matter?
I refer to the sections absorbed in
Bombay State

Shri Datar: Oftentimes such re-
presenmtations are recelved and some-
tumes they are couched in unwar.
rantedly strong language.
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Dr. M. 8 Aney: Were there not
representations in which sllegations
were found as warranted?

Shrl Datar: Whenever they are war-
ranted we do give effect to them be-
cause we have got the advice of the
Central Advisory Board.

Shri C R, Pattabhi Raman: Are
steps being taken to preserve senio-
rity pending integration?

Shri Datar: Everything 13 bemng
done It 1s this way We have lad
down the principles that are to be
followed and our officers have al-
ready given them instructions and
the State Governments at the highest
level are conmdering this question
with a view to see that the integra-
tion 1s both satisfactory and probably
also expeditious

Shri Tyagl: 1 shall be obliged if
the hon Minister can kindly give us
some more lhight as to what 1s the
meaning of integration Does 1t mean
that there wil] be no distinction here-
after between gazetted and non-gaz-
etted officers or that the direct res
rwitment will stop?

Shri Datar: There are different
types of services, and there are also
gazetted and non-gazetted services
Then the structure of the particular
cadres 1s different in each case When
the services are to be integrated, first
we have to find out what are the
principles of equivalence of the ser-
vices and then they are given equal
or corresponding posts, and then the
senlority 18 determuned

down. May I invite the attention of
hon Member to section 115 of

that Act?

8kri C R, Pattabhi Raman: Are

the Government giving any lead in
this matter® Regarding the States,

136 &
some have not even prepared the
lists.

Shri Datar: The lead 15 in the direc-
tion of tendering advice to them and
they are generally following the ad-
vica, i}

Shri 8, C. Samanta: Pending finak
reorganisation some States are talkang
some interim steps and complaints
have come May I know what is be-
ing done about them?

Shri Datar' I am not aware of
such intennm steps, but I am aware
of the fact that the State Govern-
ments are preparing, as I told the
House just now, provisional lsts and
they would be finalised or revised
after the objections are heard from.
the parties concerned

Swami Ramananda Tirtha: The In-
formation 1s that there 13 great dis-
content amongst the service person-
nel of the integrated areas Is the
Government desirous of devising some
method of resolving and mimimising
this discontent?

Shri Datar: I have already stated
that we have laid down four import-
ant principles which have to be fol-
lowed together Then, there was dis-
cussion regarding the difficulty that
was felt in solving these questions
I find all the State Governments &re
attending to this matter, so that what-
ever discontent there is, provided 1t 1s
legitimate, wil] be duly attended to

Shri Subbiah Ambalam In view of
the fact that there 1s a vast difference
m the pay scales in the different
services of different States, may I
know whether, after integration, the
revised pay scales would be given
retrospective effect?

Shri Datar: That will depend om
each case, the pay will be refixed
properly.

Bescue Home in Dethi

*245. Shri Badhs Raman: Will the
Minister of Home Affairs be pleased
to state

(a) whether Rescue Home for
women at Tehar has succeeded In
rehabilitation of women and girls en-
trusted to its care,
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(b) if so, to what extent; and

(¢) what 13 the present strength of
the inmates of the Rescues Home and
the amount sanctioned for its main-
sanance? *

The Deputy Minister of Home Aflnirs
(Bhrimati Alva): (a) and (b) Dunng
‘the last three financial years, 135, 194
and 48 mymates respectively were re-
hahilitated through the Rescue Home
at Tehar

(e) 135 on 1st August, 1989, an ex-
penditure of Rs 121,828 (Rupees one
lakh Twenty-one thousand Eight
‘Hundred and Twenty-eight) was in-
<urred by the Dellu Administration

gmthellomdmm;ﬂurmlﬂ-

Shti Radha Raman: May [ know
whether Government have made any
suitable arrangement for the inmates
10 get education and some cultural and
moral ‘trainung, so that they are able
to rehabilitate themselves m hfe?

Shrimati Alva: Yes, Bir, all these
arrangements are made for them.

Shri Radha Raman* The hon Deputy
‘Munister said just now that so many
inmates were rehabilitated May I
know in what professions or in what
walks of life they were rehabihitated?

Shrimati Alva: I shall give the
latest figures for 1958-59 Released on
bail for good conduct 28, restored to
parents or guardians 109, marmed
under arrangements with the Nari
Niketan 4, provided employment 3,
babies given m adoption ml and bables
sent to fondling homes 4, total 148
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Shrimati Alva: No, Sir, I cannot
gve the break-up of the figures

Mr. Speaker: She 1s interested iIn
XKashmir

Shrimati Alva: May not be from
“there, but I am not sure

enough?
Shrimati Alva: It 1s secular enough

Mr. Speaker: Is it that hon Members
are afraid of excess of morality? The
hon Member put a question asking
whether 1t 15 secular enough, as if
there 15 an over-flow of morality, and
therefore we must swing on to secu-
lanty Every hon Member must have
in the background of his mund the
object which 1s served by puttng &
question These are rescue homes and
naturally they must be put in order
First priority 1s given to morality and
side by side, there are secular things—
some crafis and other things (Inter-
ruptions)

Shri Narasimhan: He probably mis-
took ‘rehigion’ for ‘secular’

Shri Hem Barua: I mean both
secular and moral (Interruptions).

Mr. Bpeaker: Next question.
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Upadhyay:
Shri M, L. Dwivedi:

Will the Minister of Finanee be
pleased to state:

(a) whaether it iy a fact that recently
some stewards on B.OA.C. airlines
bad been questioned by Customs
Officials in Caleutin concerning alleged
smuggling activities;

(b) whether 1 is a fact that autho-
rtes have been suspecting some
BOAC. employees on the Far East
Services as being engaged in smuggl-
g diamonds and other gems;

(c) the results of investigations
made in this regard; and '

(d) the action taken?

The Deputy Minister of Finance
(Shri B. K. Bhagat): A statement |is
laid on the Table of the Sabha, [See
Appendix I, annexure No. 82].

Shri Vajpayee: According to the
statement, a number of staff personnel
whose complicity in smugghng was
deeper have been disrussed May I
know the number of such dismissed
employces?

Shri B R. Bhagat: 20

Shri Assar: From the statement, I
am unable to find therr nationality.
May I know their nationality?

Shri B. B. Bhagat: 1 do not have that
information: I want notice

Shri A. M. Tariq: May I know if
Government are aware that there are
a few corner ghops in Connaught Place
which are selling these smuggled
things smuggled by some employees
of the BO.AC and people from some
other countries and if s0, may I know
what action Government have takcn
against the shopkeepera?

Shri Nagl Eeddy: We have been told
in the answer that a network has been
found. May I know whether the Gov-
ernment has prodded into the network,
not only amongst the BOAC personnel,
but any network outside with which
they had been in contact and if so,
what steps have been taken?

Shri B. R. Bhagat: It is a continuous
process. Government are trying to
find out M such networks and elimi-
nate them if possible But certainly
as one network is liquidated, another
network comes about. So, it 18 a con-
tinuous process.

Mr. Speaker: He wants to knew out
of 20 dismissed persons, how many are
officers of the BOAC and how many
are outsiders.

Shri B. R. Bhagat: They are all
BOAC personnel.

Shri Nagi Reddy: Has there not been
any contact by these officers with any
network functioning outside or inside
this country, which the Government
have found out as & result of the



1371 Oral Answers

investigations regarding these 29 peo-
ple? Has the Government taken any

Finamee (Shri

certalnly catch them,
that 1s what we have done We can-
not catch up a whole gang which 1s
outside our jurisdiction
Shri Hem Barua. In view of the fact
that BOAC officers are offering notable

with other international airlines to
discover if there are smugglers operat-
mng in those lines besides BOAC”

Shri B R. Bhagat: Certainly if 1t
comes to our knowledge, we approach
them and we have powers to deal with
them

Shri P, C. Borooah* Mav I know 1if 1t
13 a fact that the officials of BOAC
from London came to India, contacted
the Finance Mimstry and offered their
co-operation m checking these smug
glers?

Shri B. R. Bhagat. 1 would not
vouchsafe for the veracity of that
particular thing, but certainly I would
like to say that their co operation was
very adequate

Silting of Tanks in Mysore

Shrlshlw
"‘“‘{sms A. Mebdi:

Will the Minister of Finance be
Pleased to state.

(a) whether 1t 15 a fact that the
Irrigation and Power Team of the
Committee on Plan Projects headed by
Bhrn N V Gadgil has suggested eco-
nomical solution to the silting of
Mysore's ancient tanks, and

(b) if s0, what steps the Government
of India have taken in this matter?

AUGUST 19, 1859
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The Deputy Minkster of Finance
;m Tarkeshwarl Sinha): (a)
es

(b) The scheme 13 at present being
tried by the Mysore Government on
selected tanks m the State on an
experumental basiz=  Any further steps
either by the Mysore Government or
the Government of India will only be
taken after the experiments have prov-
ed a success

Shri Shivananjappa. What 1s  the
nature of the economucal solution offer-
ed by this Commttee? May I also
know whether this Commuttee has sub-
mitted any proposals for de-silting of
tanks?

Shrimati Tarkeshwarl Sinha It 1
possible by this scheme to do de silting-
cum-reclamation of the irrigation
tanks in Mysore State The Govern-
ment of Mysore has agreed to the
echeme 1n principle and 1t 15 now try-
ing to have the expeliments

Shri Shivananjappa. May I know .h.
financial implications of this scheme?

Shrumati Tarkeshwari Sinha It 1
only after the experiment 1s worked
out that the financial impheations can
be estimated

Import Licences

+
[ Shrl Nagi Reday:
Shri A K. Gopalan:
{ Shri Narayanankutty Menon
(_Shri Punnoose:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 2317 on “the
8th May, 1959 and state

(a) whether the investigations into
the circumstances which led to the
wssue of licences to Messrs Fedco P
vate Lid, Bombay and Messrs Wake-
field Paints Private Ltd , Bombay have
since been completed,

(b) 1if so0, the results of the investiga-
tions; and

(c) the action taken in the matbter?
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The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) The
investigations have not yet been com-
pleted.

(b) and (¢). Do not arise.

Shri Nagi Reddy: May I know
whether in the course of the investiga-
tion any Government officers have
been either arrested or some  other
action taken against them?

Shri Datar: The scope of the investi-
gation is to find out how many letters
of recommendation have been forged
ones. Their number is 149. They are
now being examined by the Examiner.

Shri Nagi Reddy: My question was
whether during the course of this
investigation any Government officers
have been either arrested or some
other action taken against them.

Shri Datar: The question of arrest
will arise only subsequently. But now
a number of officers and others have
been duly interrogated.

Shri Nagi Reddy: May I know
whether the Government have black-
listed Messrs. Fedco Private Lid. and
Messrs. Wakefield Paints Private Ltd.

Shri Datar: The whole thing de-
pends upon the result of the investiga-
tion.

Shri Narayanankutty Menon: May I
know whether the police, during the
course of the investigation actually
seized any incriminating documents
apart from the forged letters?

Shri Datar: The Government  are
considering the whole question. The
investigation is going on in full swing.
Let us await the result of the investi-
gation for some time,

Shri Narayvanankutty Menon: May 1
know whether the forged licence
letters had actually been used?

Shri Datar: Some of these letters ot
recommendation appear to have duly
been used.
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Criteria for Determining Backwardness
+

Shri Jhulan Sinha:
Shri Mahanty:
€254, < Shrimati Manjula Devi:
| Shri Hem Raj:
LShri Siddiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the test of backward-
ness was discussed at a recent con-
ference of the State Chief Ministers;
and

(b) if so, the Government’s decision
in the matter?

Tpe Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) The matter is under active con-
sideration.

Shri Jhulan Sinha: May I enquire
whether the Government is aware that
an important section of the people
is holding the view that in view cf
the large number of scholarships ete.
given to backward classes on the
ground of birth there is a tendency
among them not to get out of that
position.

Shrimati Alva: All this information
is before the Government,

Shri Hem Raj: May I know whether
certain State Governments have sent
proposals that the backward classes
should be considered on the basis of
income and not on the basis of casle
or community?

Shrimati Alva: That is one view.

Shri Siddiah: May I know whether
the Government of Mysore has includ-
ed in the list of backward classes
castes which were considered forward
till now? If so, what is the reaction
of the Government?

Shrimati Alva: I have no informa-
tion on that matter.

s waq ISt HET, w9 (®
TaRT T arg 9T faaewt @ E fw
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Bhrimati Alva: No ir We have to
come to a decimon as to what should
be the cntera for inclusion in the List
of backward classes

Shri P. K. Deo: What are the criteria
to decide the backward classes?

Shrimati Alva: We have yet to come
to a decision on that

Shri P. S, Daulta: Is 1t a fact that
the Punjab Government has recom-
mended that all those cultivators who
pay less than Rs 5 as land revenue
and lhive 1n remote villages should be
declared as belonging to backwad
classes?

Shrimatl Alva: There are so many
suggestions from wvarious quarters re-
garding the criterza for inclusion as
backward classes

Mr. Speaker: Each hon Member
seems to want to make his own sug-
gestion

Bhri B K Galkwad: How long will
the Government take to decide this’

Shrimati Alva: Recently the Ch et
Ministers of various States met the
Home Minister And I have just stat-
ed in the main answer it 1s under
active consideration Perhaps the
States also will send in their sugge.-
tions very soon

U. 5. Machinery
+

opsg, [ Shrl Panigraht:
 Shri Viswanatha Reddy.

Will the Miunster of Finance be
pleased to state

(a) whethter 1t ls a fact that the
comparatively higher prices of U S
machinery 13 holdmg up the speedy
utihsation of the Export-Import Bank
credit, and

AUGUST 10, 1588 DOrsl Avawaw 1996

(b) i so, the steps being taken to
overcome this difficulty?

The Depuly Minister of Finanee
(Shri B. E. Bhagat): (a) and (D).
The Export-Import Bank credit Is av-
ailable only for capital projects fal-
1ling within the agreed programmes
and the progress in utilisation is de-
termined by the rate at which ap-
propriate contracts are entered iInto
by private sector firms holding the
necessary approvals and by public
sector projects The comparatively
higher prices of certain items of US
machinery/equipment 158 one of the
factors affecting the speedy utilisation
of the credit from the Export-Import
Bank of the US A Whale the level of
US prices for particular types of
capital goods 1s not within our control,
every effort 1s being made to utilise
the credit for purchases in the US to
meet the essential reguirements in
India of such categories of capital
goods, as can best be ordered from
that country, without payment of
prices unjustifiably above interna-
tional levels, and at the same time
taking into account other relevant
factors such as operating efficiency,
maintenance costs, delivery periods
ete

Shr Panigrahi: May I know the
total credit which was made available
to the Government of India from the
Export Import Bank and the amount
of credit which has been utilized by
now?

Mr Speaker: How does 1t anse out
of this question” The question relatcs
to a small matter—whether the higher
prices quoted by US are standing In
the way of further utilisation of this
credit

Shri Panigrahi- Therefore, I want-
ed to know what amount has been
utilized and what amount could nat
be utilized because of the higher
prices

Mr, Speaker: Does the hon Mem-
ber say that on account of the higher
prices the balance has not been utihiz-
ed?

Shrl B. E. Bhagat: I am uylnl
that higher prices is one
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will draw the whole amount So far
orders for about 38 mulhon dollars
have been placed in USA under thus
credit—21 mullion dollars mn the pub-
lic sector and 17 mullion dollars in
the private sector So, the utihisat.on
18 In progress

Shri Damani: May I know by what
percentage the price of US machinery
1s higher 1n comparison to those of
other countries® May I also know
whether this fact has been brought
to the notice of the Bank?

Shri B, R. Bhagat: The price varies
from category to category For ea-
ample, in the case of power projects
the prices are higher there by 50 per
cent or even more But, ;n regard to
some categories of goods, like earth
moving machinery or coa! mumng
machinery the prices are comparable
If we take into account their better
performance and durability, the prices
are better So, this question can be
answered only with reference spe-
cific categories of goods

Shri Panigrahi: May I know whe-
ther the Government will be m a
position to utibize this credit for pur-
chase of capital goods in other count-
ries where the prices are favourable?

8hri B. R. Bhagat: This particular
credit 13 only for utilsation in the
USA This differs from other credits
l1ke DLF and others which can be used
anywhere m the world

Shri Panigrahi: Irrespective of
whether the price is higher or lower
this credit can be utilized only in the
USA Therefore, how can you say
that you will purchase only those goods
whose prices are lower?

Shri B. R, Bhagat: There is a vast
range of goods avalable there, which
are useful for our industrial projects.
We are exploring those goods 1n
which the prices are comparable or m
which the goods supphied are better
than those of other countries Already
we have placed orders for goods
worth 38 mullion dollars. Bitill we
have more than a year to go So we
have enough time to explore those
categories of goods in which 1t will
be fruitful to utiize this credit

Shri Narayanankutty Menon; Are
we to understand that the Govern.
ment had no idea about the nature
of goods to be purchased from the
United States when they accepted the
terms and conditions of that parti-
cular credit?

Shrl B R. Bhagat: We fiad the idea,
but the goods range over a vast num-
ber of categories We did not know
off-hand as to what would be the
prices We did not also know asz to
what would be the prices all over the
world 8o, it can only be determined
when we compare the prices at a
particular time through global ten-
ders or through some other kind of
tenders
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Shri Datar: Since Government are

in a position to get good quarters for
offices ete. it will start work.
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[Shri Datar: About boundaries, it is

a State matter which the State Gov-
ernments have to consider.]

WRITTEN ANSWERS TO
QUESTIONS

Credit from World Bank

*243. Shrimati 1la Palchoudhuri: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that negotia-
tions have been initiated by the In-
dustrial Credit & Investment Corpora-
tion of India with the World Bank for
obtaining a new credit of about 10
million dollars; and

(b) if so, the extent and nature of
progress made in the negotiations.

The Deputy Minister of Finance
(Sbri B, R. Bhagat): (2) and (b). The

AUGUST 10, 1959
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negotiations between the Industrial
Credit and Investment Corporation
of India and the World Bank took
place in Washington in June last. An
agreement for a loan of $10 million
by the World Bank to the ICICI was
signed on the 15th of July, 1959. A
copy of the Agreement will be kept
in the Parliament Library as soon as
copies become available,

Transfer of Assets of Assam Oil
Company

*355. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the Committee recons-
tituted from 23rd March, 1959 to
determine the further assets trans-
ferable by Assam Oil Company in
respect of the period from 1-1-1958 to
the date of incorporation of Oil India
Ltd.,, has completed its assessment;

(b) if so, the results thereof; and

(c) the
thereon?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

Government’s decision

(b) and (c¢). Do not arise,

Survey of Orissa by 0il and Natural
Gas Commission

959 [ Shri Surendranath Dwivedy:
"\ Shri Panigrahi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether a survey party on be-
half of the Oil and Natural Gas Com-
mission visited Orissa;

(b) whether they have submitted
any report; and

(¢) if so, what action is proposed to
be taken on the report?

The Minister for Mines and Oil
(Shri K, D. Malaviya): (a) Yes, Sir.
During the last field season two Geo-
logists visited the area and a Geo-
physical party took gravity and
magnetic observations.
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(b) Nt yot,
(c) Does not arlse,

Bterling Balapoces

260, Shri Keshava:
Dr, Ram Subbag Singh:

Will the Minister of Finance be
pleased to state:

(a) what are the latest official
figures of our sterling balances;

(b) 1s there any upward trend; and

(c) if so, what are the reasons
therefor?

The Deputy Minister of Finance
(Bhri B R. Bhagat): (a) to (¢) The
Sterling balances of the Reserve Bank
of India stood at Rs 177'8 crores on
31-7-1959, the last date for which in-
formation 1s available This 15 about
the same level as at the end of Octo-
ber, 1058. In the intervening period
these balances had gone up to Rs 2168
crores on 20.3-1859 The upward
trend was to be seen only in the
period October, 1858—March, 1859.
Apart from the fact that October—
March 1s @ favourable period for
India's exports, the improvement in
the Sterling balances resulted from
the utilisation of additional aid made
avallable to India consequent on the
Aid India Conference convened by the
IBRD 1in August, 1958 The decline 1n
the sterling balances since the end of
March, 1950 has been partly due to
the onset of the unfavourable season
for our exports.

Customs and Excise Departments

Chaudhuri:
Shri N. B. Munisamy:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to merge the

Shri Trideb Komar
.,.,{ :

Customs and Excise Departments to-
gether;

(b) the reasons for taking this
decision;

(¢) how would the various cadres
of employees of the two Departments
and their emoluments and service con-
ditions be affected by the proposed
merger scheme; and

(d) whether the opmions of the
employees’ organisations in these two
departments have been considered by
the Government in this regard?

(a) There i1s no proposal at present
to merge the two Departments, but it
has been decided in principle to in-
tegrate into a single Class I service
the two existing Class I services,
namely, the Indian Customs Service
and the Central Excise Service, which
form two wings of the Indian Reve-
nue Service

(b) The integration is designed to
improve admimistrative efficiency.

(c¢) and (d). Do not arise in re-
gard to all cadres n wview of the
answer to part (a). However, in re.
gard to the two Class I services men-
tioned, they are on the same scales
of pay. On imtegration, matters of
detail hike relative semority of offi-
cers, recruutment procedures ete. will
be worked out, having due regard to
all relevant rules and procedures in
force and 1t 1s the Government’s inten.
tion to ascertain then the views of the
Associations concerned also in  this
connection,
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Coal Fiokis in Assam dnd Andhre
Pradesh

Shri Bbanja Deo:
Shri M B Thakore:

Will the Minister of Steel, Mines
and Fuel be pleased to state whether
the Coal Price Revision Committee
have submitted their supplementary
report on the cost of production of
coal 1n Assam and Andhra Pradesh?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
Committee has not yet submutted its
supplementary report

Shri Jaipal Singh:
‘Hl{

Nationa] Calendar

*264 Shri Assar Will the Minister
of Home Affairs be pleased to state

(a) whether 1t 1s a fact that Gov-
ernment propose 1o print National
Calendar (Panchang) in eleven langu-
ages, and

(b) 1if so, the details thercof?

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) and (b)
The Rashtriy a Panchangs based on the
National Calendar are being printed
in all major languages, namely, Hindi,
Urdu, Bengali, Marathi, Gujeraty,
Telugu Tamul, Kanarese, Malayalam,
Oriya, English and Sanskrit

Use of Hindi Numerals

*265 Shri N. R Munisamy: Wil
the Minister of Home Affairs be
pleased to state

(a) whether it 1s a fact that a large
number of the Government of India
publications resort to Hindi numerals
instead of international form of
numerals,

(b) if so, the reasons therefor;

(c) whether the constitutional pro-
wisions in this regard are strietly
adhered to, and

(d) it not, the reasons therefor?
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The Minister of Home Aftadrs (Shri
G. B. Pant): (a) Hindi numerals are
used in several Hindi publications of
Government of India.

(b) These publications are mostly
translations from English, and are in.
tended primarily for publicity in areas
where the Devanagri form of nume-
rals is in common use.

(e) Yes.

(d) does not arise.

Petrolenm Products

*266, Shrimati Renu Chakravartty:
Will the Muinuster of Steel, Mines and
Fuel be pleased to state:

(a) whether 1t 1s a fact that offer
of petroleum products against rupce
payments from sources other than pre-
sent foreign o1l concerns doing busi-
ness in India has been kept pending;

(b) 1if so, since how long;

(c) the reasons for the same, and

(d) whether 1t 1s a fact that similar
offers had been 1eccived from other
countries for supply of lubricating
oils”

The Minister of Mines and 0il (8hri
K. D, Malaviya): (a) to (c). The
Government of Rumamia offered to
supply certain quantitics of Kerosene
O1l and High Speed Diesel 01l against
rupee paymcnts sometimes early last
year. As the Government had no
storage or distributional facilities of
its own, the possibihties of importing
the oils through some Indian Oil
Companies were mitially explored but
the terms received were not favour-
able Meanwhile, Government was
also actively considering the feasi-
bility of having its own distribution
organisation for the marketing of
petroleum products, including Xero-
sene and High Speed Diesel Oils A
wholly Government-owned company
has been registered at Bombay, on the
30th June, 1959, for this purpose; the
matter can now be considered afresh
in the light of this development.

(d) Yes, Bir. The Intertrade of
Yugoslavia has offered to supply ap-
proxamately 2,200 tons of base lubri-

cating oils to the Standard Vacuum
011 Co,, Bombay,

Manpower Requirement for the Third
Five Year Plan

[Shri Hem Raj:
o267, J Shri Bibhuti Mishra:

‘) Dr. Ram Subhag Singh;
|_Shri P. G. Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the study of the man-
powcr requirements for the Third
Five Year Plan has been completed;

(b) 1if so, the personnel required
for the Third Five Year Plan; and

(c) the steps proposed to be taken
to provide them?

The Minister of State in the Minis-

try of liome Affairs (Shri Datar): (a)
No

(b) and (c). Do not anse.
Oil Exploration

268 Shri Sadhan Gupta:
N Shri Hem Barua:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether 1t 15 a fact that West
German Experts will assist in the Oil
and Natural Gas Commuission’s search
for o1l in this country;

(b) if so, the areas in which these
experts will operate;

(¢) the terms and conditions on
which the experts will work; and

(d) whether the experts will be
supplied by the West German Govern-
ment or by private firms in West
Germany.

The Minister of Mines and OH (Bhri
K. D, Malaviya); (a) It 13 proposed to
obtain from the West German Gov-
ernment one or two seismic teams to



(b) Gange valley.

{c) Balaries of the experts will be
paid by the West German Government,
Equipment will be brought by them
at their own cost. Government of

India will bear operational expendi-
ture and local costs.

(d) Not yet known.

Relief to Political Bufferers

#2689, Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any Aassessment has
been made of the extent of relief
given by the Central Government to
political sufferers in the country since
the attainment of Independence so far;
and

(b) whether any assessment has
been made of the extent of relief
demanded by those people from the
Central Government at present?

The Minister of Home Aflairs (Shrl
G. B. Pant): (a) and (b). No such
assessment has begn made. Several
State Governments have framed their
own schemes for relief in this behalf
in the form of Iland grants, cash
grants, pensions, rehabilitation loans,
educational concessions, etc. The
Central Government deals with the
matter in regard to the Union Terri-
torles. In cases of hardshup, financial
assistance Is also given from the funds
placed at the disposal of the Home
Minister as his Discretionary Grant.

Output of Lignite in Neyvell

279. Shrl Subbiad Ambalam: Will
the Minister of Steel, Mines and Fue]
be pleased to state!

(a) whether there is any proposal
to increase the output of lignite et
Neyveli from 3 million to0 & million
tone;
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(c) to what use Government pros
pose to put this increased output?

The Minister of Bieel, Minte and
Fuel (Sardar Swarsa Bingh): (a) and
(e). A proposal to increase the mins
output from 3.5 million tons to €
million tons annually by the end of
the III Plan period has been received
from the Neyveli Lignite Corporation.
The matter is under examination.

(b) Does not arise at thig gtage.
Mineral Advisory Board

*271, Shrl Morarka: Will the Minise
ter of Bteel, Mines and Fuel be pleas-
ed to state:

(a) whether the SBub-Committee set
up by the Mineral Advisory Board
has submitted its report in connection
with the mncentives and facilities tg
be given to mine-owners to benefi-
ciate minerals;

(b) whether a copy of the same
will be laid on the Table of the House;
and

(e) whether any action has been
taken by Government on the same.

The Minister of Mines and Ol (Shrl
K. D. Malaviya): (a) No, Sir.

(b) and (c). Do not arise.

Facllities for Service Associations

*272. Shri Easwara Iyer: Will the
Minister of Home Affairs be pleased
to state:

(a) whether in view of the ban
imposed on Service Associations to
elect non-officials as  their office-
bearers Government have provided
any {facilities to the employees who
are pfice-bearers of these Associa-
tions for carrying on the day to day
work of the Associations; and

(b) it s0, the details thereof?

The Miaister of State la the Mink-
fry of Howe Affairs (Shrl Datar): (4)
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(a) whether hig attention has been
drawn to the fact that as many as
eight clubs in Calcutta continue to
practise discrimination on the ground
of eolour in the matter of admitting
members or even guests;

(b) whether it is a fact t?ut one of

{c) whether he has had any com-
munication on this matter from the
State Government of West Bengal;
and

(d) what steps, if any, are being
taken or contemplated in this regard?

The Minister of Home Affairs (Shri
G. B. Pant): (a) It is reported that
the Calcutta Football Club, the Cal-
cutta Rowing Club, the Saturday
Club, the Swiss Club and the Calcutta
Bwimming Club have no Indish mem-
bers. The first four Clubs, howeves,
entertain Indian guests. The Calcutta
Cricket Club has only one Indian.
member but invites Indians as guests.

The Tollygunge Turf Club and the
Bengal Club have tecently admitted,
some Inflaks as fnéinbets, .

{b) Ths legal tion is
[ posi! being exa-

- ea-f Al &.Mu-

(c) Yed

(d) The State Government are exs-
mining the position.

National Oesl Povelopment
Corporation

Ty Bhri Subodh Hansda:
Shri B. O. Samanta:

the
The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) and
(b). In the Bihar region, the re-
quirements of power by the end of
1960-61, which have not been provi-
ded for on a firm basis by the

Btate Electricity Board, are
order of 20,000 KVA. Even
would be made available the

desh Electricity Board have agreed to
supply to the Corporation 8,000 KVA
against the Corporation’s total re-
quirement of 10,000 KXVA. This re-
quires a transmission line from the
Korba Power Station to the Central
India coalfields. Arrangements have
been ffen in hand to expedite the
chmpietion of fhé transmission IHn€.
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For the balance of 2,000 KVA, the
Corporation proposes to have its own
diesel generating sets,

Violation of Forelgn Exchange
Regulations

Shri Ram Krishan Gupia:
Bbri D, C. Sharma:
*2715. { Shri Ansar Harvani:
Shri Jaganatha Rao:
Shri P. G. Deb:

Will the Minister of Finance be
pleased to refer to the reply given to
Short Notice Question No. 30 on the
20th April, 1959 and state:

(a) whether Shri S P. Jain has
closed the account with a Bank 1n
West Germany and has brought back
the balance to India;

(b) if not, the nature of action taken
agamnst hum; and

(c) whether Government propose to
inquire into his accounts with other
Banks m foreign countries.

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) and (b).
No Bir. Shri Jam has not closed the
account with the Bank in West Ger-
many. He has also not repatriated
the Dbalance to India. He has
preferred an appeal to the Ap-
pellate Board agamst the order
of the Director of Enforccment. Fur-
ther action against Shri1 Jain can only
be taken after the Appellate Board
has given their verdict

(c) Necessary investigation regard-
ing the alleged other accounts 1s al-
ready in progress.

Free and Compulsory Primary
Ednecation

Shri R. C. Majhi:
Shri Subodh Hansda:

Starred Guestion No, 1798 on the 1ith
April, 1089 and state:

(a) what further progress has been
made by State Governments and
Union Territory Administrations in the
introduction of pilot project for free
and compulsory primary education;

(b) whether any assistance has been
given to the State Governments and
Union Terntory Administrations for
taking up the scheme; and

(c) if so, the amounts thereof?

The Minister of Eduecation (Dr, K.
L. Shrimall): (a) Punjab and Hima-

chal Pradesh have also introduced
thus scheme.

(b) Yes, Sir.

(¢) Information i1s not yet avail-
able

Free Legal Aid to the Poor

Shri D. C. Sharma:
Shri Ram Krishan Gupta:
“277. Shri S. M. Banerjee:
Shri Jagdish Awasthi:
Shri Damanl:
tsm Shree Narayan Das:

‘Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No 1640 on the 2nd Apni,
1959, and state the further progress
since made i1n framing a scheme for
providing free legal aid to the poor in
the country?

The Deputy Minister of Law (Shri
Hajarnavis): A draft model scheme for
Legal Aid to the poor is under prepa-
ration. As the scheme requires con-
sideration from wvarious legal and
practical aspects, it will take some
time for 1ts finalisation.

Resettlement Section for
Ex-Servicemen

*278. Shri Vajpayee: Will the Minis-
ter of Defence be pleased to state:

(a) whether any steps have been
taken to reorganise the resettlement
section of the Minustry recently;
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(b) 1 so, the nature therect; and

need of employment assistance?

The Minister of Defence (Shrl
Krishna Menon): (a) and (b) It has
been decided that a serving Officer of
the rank of Major-General for the
present on a part time basis, subject
to early review, to be Director-Gene-
ral should be in charge of the Re-
gettlement Directorate mn the Mims-
iry of Defence It will be his duty
to review the functions of the Direc-
torate and to make recommendations
as to how 1t may be re activated and
placed on a sound footing The
Directorate 1s expected to provide the
basis for bwlding up an effective
Central Orgamisation and a net work
of live orgamisations in the States to
satisfactorily deal with the problems
of ex-scryicemen in the Minstry

(¢) The Directorate General of Re-
gettlement and Employment who main-
tain statistics of persons secking cm-
ployment assistance have intimated
that on the 31st May, 1859, 28,747 ex-
servicemen were shown on the Live
Registers of the Employment Ex-
changes as Trequiring employment
assistance

Irregular Journey Clamms and
Allow ances

Shr1 Mahanty:
#2719, { Shri Raghunath Singh:
Shri Ram Krishan Gupta.

Will the Minister of Fimance be

pleased to state:

(a) whether the Audit Depart-
ment have recently detected a number
of cases where gazetted officers have
preferred double claims and allowan-
ces for the same perfod or the same
journey; and

(b) 1if so, what steps Government
have taken in the matter

The Deputy Minisier of Fluance
(Shrimati Tarkestrwarl Sinhs): (a)
Certain mstances which occurred.
during the last few years where gazet-
ted officers have preferred double
claims of pay and allowances have
been brought to the notice of Govern-
ment by the Audit Department

(b) In the majority of the above
cases the circumstances in which the
double claims had been preferred
have been ascertained and imtimated
to Audit who are watching that the
necessary recoveries are made The
officers concerned have been asked
by the Ministries to be more careful
and general mstruction have also been
1ssued, with a view to avoiding such
double claims m future, emphasismmg
that the full responsibility for prefer-
ring correct claims devolves upon the
officers themselves and that they
should exercise greater care in this
matter In the remaining cases also
while the necessary recoveries have
been made already, the circumstances
that led to the double claim are bemng-
ascertamed

Ferro Chrome Plans

*280, Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 1941 on the 21st
April, 1959 and state:

(a) whether the threc private parties
who were granted licences for setting
up Ferro Chrome plants have com-
missioned their plants and production
started,

(b) 1if not, which of the plants have
gone mto production by this time;
and

(c) whether the demand for Ferro
Chrome 1n India has been assessed?

The Minister of Steel, Mines and”
Fuel (Sardar Swaran Singh): (a) Not
yet, Sir

(b) Two parties have completed
installation of the plants but have
not started production yet.
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(e¢) Yes, Sir. The present require-
ments are about 200/250 tons per
year. It is estimated that the demand
will increase to 1,500/2,000 tons when
the alloy, tool and special steels plant
is put up.

dra-%:72 feataar arg, aw=d

JEiRis ik
St st wwa T

FT qF-®@ AAT Lo HEAL,

188 F aTdfFEd gw F=T 33 R
AT & HEATT H qg AT 4T FT 40
fr e

(%) Fa1 awas gL F A4=-
0t feafam a17, 3= § ame 97
affemsr Az fam g ; o=

(=) afy f, ar 3 "/ 7 71
FEATE &7 A5 2 7

TZ-E&™ ®A (1 Mo Fo wiw):
(F) = (=), dra-F0dt fesfum arg
FT 93T FIA ATAT ZE2 HF qfeAw
I UFT & HIAET 95 AT 252 F ®T A
HWATTTE T 2 AR 9% 2520 afeas
gET TAT AT YoFl I & Hdad
zez & faqd} & AT %9 % oo
aras & Iy Tfqed< & 79 TEFET
34 % fag wmR g E g |
a3 fRare & qma qrat w4t giaai

N of( W THA ¢
B s do =o wifiw

Frraqifas wAgam AR qEP-
fas w13 @A ¢ =wIA, 28U
FAARRT T3 HEqr 399U & 3T
F gFaq W 9% a9 1 F FF
FgF AT & 91| a8 T GOAT q it
F qEatF AT & grad 7 T
fquig fear mar & ?

anifas smdaw AR wepfes
Fa wA (= gaaa wfax) : agw
daged faeel & o qfa &1 @7 T
gTar g !

.3

AUGUST 10, 1959

Writien Answers 1396

Double Taxation of Income

(Shri Ram Krishan Gupta:
"283..{ Shri D. C. Sharma:
LShri Ajit Singh Sarhadi:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 129 on the 12th
February, 1959 and state:

(a) whether negotiations with the
United States on the issue of relief
from double taxation of income in the
two countiries have been completed;
and

(b) if so, the result thercof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir.

(b) Following negotiations first in
Washington and later in New Delhi,
agreement has been reached between
the Tax Delegalions of the Govern-
ments of the United States and India
at technical level on *he draft of a
Convention for the avoidance of
Double Taxation of income between
the two countries. The Ceonvention
now requires to be approved by the
respective Governments and ratified.

House of Mirza Ghalib

%284, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Question
No. 489 on the 20th February, 1959
and state what further progress has
been made in acquiring the Delhi
House of Mirza Ghalib for the pur-
pose of converting it into 2 Memorial?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Though the evacuee share in
the house has been fixed and instruc-
tions issued to Competent Officer to
separate the evacuee and non-evacuee
interests, the actual separation has
not so far taken place, but it is ex-
pected that this will not be long
delayed.
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Inde-Nepal Teade Agresment

‘Will the Minister of Finamce be
pleased to refer to reply given to
Btarred Question No. 1375 on the 19th
March, 1959 and state;

{(a) whether the Government of
Nepal have since expressed a desire
to revise the Indo-Nepal Trade Agree-
ment which expires in June, 1960;

(b) if so, the nature of revision en-
ﬁm by the Nepal Government;

;c) the Government’s reaction there-
to

The Deputy Minister of Finance
(Bhri B. B. Bhagat): (a) and (b). His
Majesty’s Government of Nepal have
given a notice of termination under
Article 10 of the existing Treaty of
31st July, 1850. They have also indi-
cated their desire for a fresh Treaty at
such time as would create no gap
between the expiry of the old Treaty
and enforcement on the new one.
Negotiations regarding the nature of
a fresh Treaty are going on.

{c) Does not arise.
Quiab Minar

422, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{a) the amount spent on the main-
tenance of Qutab Minar during 1958-
39; and

1398

(b) the amount proposed to be spent
during 1950-807

(Dr. M. M. Das): (a) Rs. 10,001-0-0.
(b) Rs. 9,200-0-0.
Pakistan| Nationals in Punjab

423, Bhri D, C. Sharma: Will the
Minister of Home Affairs be pleased
fo state:

(a) the number of Pakistani natio-
nals detected in 1858-60 so far who
have been living in Punjab by falsely
declaring themselves as Indian citi~
zens; and

(b) the action taken against them?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House.

Sauicides in Delhi

4. {sﬂh:in C. ma

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons who com-
mitted suicide and those who attemp-
ted suicide in Delhi during 1859 so
far (month-wise); and

(b) the number of persons out of
those who attempted to commit sul-
cide and were punished?

The Minister of Home Affairs (Shrk
G. B, Pant):

(a) Number of persoms who committed suicide during 1959 (upte 31-7-1959)

Jan. Feb. March April
6 7 6 15

May June July Totsl

']

135 10 9 68
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() Niwmber of persons who atismpted 1o commit sicids during 1959 (wpte 31-7-59)

Jan. Feb, March  April May June July Toral
I 5 5 3 3 3 24
Convicted . . i 3
Pending in Court . 9
‘Under mvestigation . . 4
No. of persons who died llncr . . . 8

TotAL . 24

Grants to Punjab Educational
Institutions

425. Shrl D, C. Sharma: Will the
"Minister of Education be pleased to
state;

(a) the number of private educa-
tional institutions of the Punjab which
applied for non-recurring grants from
the Central Government during 1858-
90 so far;

(b) the amount sanctioned to each
institution, so far;

(¢) whether some such cases are
-till pending disposal; and

(d) if so, by what date the pend-
ing cases will be disposed of?

The Minister of Education (Dr. K. L.
‘Shrimali): (a) 75

(b) Non-recurring grants were
sanctioned to only 8 mstitutions as
follows:—

1. Dayanand College, Hissar 1216 © ©
2.8 M. Hindu School,
Sonepat 2354 © ©
3. Mukand Lal National
College, Jamuna Nagar 14,476 © ©
4. Arya College, Ludhiana 41,749 ©
s. Dev Sama) College for
Women, Ferozepur 95,675 ©
6. D A. V. College, Ambala
Cnty 14,737 ©
7. Vaish College, Buwam 1,720
8. Kasturba Rural Institute 9,314 ©

{e) Yes.

(d) It is not possible to mention
the exact date of disposal Some

o

-]
#4 0 o0 ©

cases have been rejected and some are
under serutiny. In other cases com-
plete information is not available
and has been called for.

Basic Schools in Delhi

426. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the number of basic schools pro-
posed to be opened in Dellu during
1859-60?

The Minister of Education (Dr,
K. L. Shrimali): 30

Gift Tax

427. Shri Pangarkar: Will the Min-
1ster of Finance be pleased to state
the total amount collected as gift tax
during 1958-59 in Bombay State (Dis-
trict-wise)?

The Minister of Finance (S8hri
Morarji Desal): In Bombay State the
collection of Guft tax during 1958-59
stood at Rs 44 93 lakhs. The district-
wise collection 1s shown m the annex-
ed statement [See Appendix I, an-
nexure No 83)

Expenditure Tax and Wealth Tax

428. Bhri Pangarkar: Will the Minis-
ter of Finance be pleased to state the
total amount collected as Expenditure
Tax and Wealth Tax in Bombay Btate
during 1958-59 (District-wise)?
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The Minkeier of Fimsace (Shri
Morarfi Desal): The total amount col-
lscted as Expenditure-tax and Wealth.
tax in Bombay Btate during 1958-59
{District-wise) is given below'—

Expendi- Wealth-

Distnet Ture- tax
tax
(In thousands of rupees)
1 Ahmedabad 51 51,22
2 Ahmednagar 9
3 Akola 1,74
4 Amravati 1 84
5 Amrch 3
6. Aurangabad 29
7 Bana<kantha 10 29
8 Baroda 97 11,41
9 Bhavnagar 1,37 4,94
(Gohwwad)
10 Bhir , 1
11 Bhandara Fro
12 Bombay Cuity 13,85  3,16,08
13 Bombay Suburban 2 2,68
14 Broach 45
15+ Chanda .e 27
16 Dang o
17 Dh‘ll.lll (WK) 2 82
18, }alpon (EK ) 1,20
19 Iammall.: E!s-l 1,08 360
20 Junagad oTd-
th) 6 3,82
21 Kara 14 1,17
22 Khamgaon (Bul-
dhana) 11
23 Kolaba 6 4
24 Kolhapur 5 47
25 Kutch 59 4,27
2€ Latur (Osmana-
bad) 11
27 Mchsana 22
28 Nagpur 6 3,47
29 Nauded 4
30 Nasik 83
31 Panchmahals 3 a7
32 Parbham 26
33 kot (Madhya A0 -
ako
M Saurashtra) 1,29 8,61
Ratnagi
32 Sabarkantha 3
37 Sangh 32 1,10
38 Satara 16
39 Sholapur 3 61
40 Surat 12 3,27
41. Surendranagar
_l_&Zalawad) 45 1,98
42. ana 3,76
43. Wardha 45
44. Yeormal 22
TOTAL 22,73 440,1§

Naga Bajd at Mariani

429 Shrimati Mafida Ahmed: Will
the Minuster of Home Affairs be pleas-
ed to state

(a) whether Government are aware
that Naga hostiles raided a Plywood
Factory on the 28th Apnl, 1958 at
Mariam in Jorhat Sub-division; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
G B Pant): (a) and (b) On the 28th
April, 1959, eight Naga hostiles rad-
ed a labour camp of a Wood Crafts
Factory about sx mules south of
Debrapar in Jorhat S8ub-Division of
Sibsagar District The hostiles looted
property valued at about Rs 3,000
and damaged three cycles Some
labourers from the camp were made
to carry the looted property but were
later released The police have re-
gistered a case of dacoity and some
praoperty has been recovered

Branches of State Bank of India im
Orissa

430. Bhrli B C. Mullick: Will the
Minister of Finance be pleased to
state the total number of the branches
of the State Bank of India opened so
far in Orissa?

The Minister of Finance (8hri
Morarji Desai): The State Bank of
India has opened twenty-two branches
mn Orissa between the lst July, 1955
and the 3lst July, 1959

Scholarships for Higher Studies in
Hindi

431 Shri B C Mullick: Will the
Minister of Education be pleased to
state the numbqgr of non-Hind: speak-
ing students State-wise, who were
awarded Government of India
Scholarships for higher education in
Hind: during the year 1958-597

The Minister of Education (Dr.
E. L. Shrimali): A statement 13
attached
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STATEMENT
Name of State Total Np. of
scholarships
awarded

Andhra. 2%

Assam. 4

BHombay. ]

Kerala b

Madras, 25

Manipur., 1

Mysore, 18

Orissa. 2

Punjab. 3

West Bengal. 1

TorAL 110

Kohlus

432, Bhri Hem Raj: Will the Minis-

ter of Finance be pleased to state the

number of kohlus run by water power

in the different hill areas in the coun-
try?

The Minister of Finance (Bhri

Morarjl Desai): According to infor-
mation available with the Govern-
ment, kohlus are run by water power
in the hill areas of Punjab, Himachal
Pradesh, and Jammu and Kashmir
only. The number of such umits is
1786.

Welfare of BScheduled Castes and
Bcheduled Tribes of Uttar Pradesh

433. Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount sanctioned by
the Central Government for the wel-
fare of Scheduled Castes and Schedul-
ed Tribes in U.P. during 1058-59; and

(b) how much amount out of it has
actually been spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
There are no Scheduled Tribes in
Uttar Pradesh. The required infor-
mation in respect of schemes for the

of
Taitare of Bchedulpd Costes is giren

Amount  Amount
santtioned  spent
(Rs. in lakhs)
State Plan Schemes , 100°42  97°709
Centrally sponsored
programme . 17-94* 0°181@

*Excludes the amount of Rs. 136
lakhs sanctioned separately to Muni-
cipal Committees/Local Bodies for the
purchase of wheel barrows etc.

@This represents expenditure only
on one scheme (allotment Rs. 0.264
lakhs)., Actuals of expenditure on
other schemes are not available,
according to information received
from the State Government.

Small Savings

434. Bhri Hem Raj: Will the Minis-
ter of Finance be pleased to state;

(a) the different categories of per-
sons who are appointed as Small
Savings Agents at different levels;

(b) whether it is a fact that the
Government High School teachers are
debarred from serving as such agents
in the Punjab State; and

(c) 1if so, the reasons for their ex-
clusion when other Government ser-
vants and teachers are allowed to
serve as such?

The Minister of Finance (Shri
Morarji Desai): (a) The following
agency schemes are, at present, in
operation:—

(i) General Agency Scheme.—This
scheme is mainly intended for urban
areas. Agents in a city with a popul=
ation of more than 5 lakhs have to
furnish a security of Rs. 5,000 in
Small Savings Securitles or two sure-
ties to the extent of Rs. 5,000 each.
For agents at other places, a security
of Rs 2000 or two sureties of
Rs. 2,000 each is prescribed. Govern-
ment employees are debarred from
appointment as agents under the
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Bcheme. Scheduled Banks and Co-
operative  Bocietles appointed as
authorised agents are not required to
furnish any security.

(if) Rural Agency Schemes:

(1) Gram Panchayat Agency Sys-
tem: Panchayats themselves
or their office bearers are
eligible to be appointed as
agents on furnishing either
a cash secunity of Hs. 100 or
two personkl sureties for
Rs. 1,000 each

(2) The Primary School Teachers’
Apency System: Conflned to
teachers in primary schools.
The security terms are the
same as at (1) above.

(8) Extra-Departmental Branch
Post-masters’ Agency Scheme:
For Extra-Departmental
Branch Postmasters on their
providing a cash security of
Rs, 100 or two personal sure-
ties for Rs. 1,000 each.

(iiil) Women’s Savings Campuign
Agency Scheme: For  recogmsed
Bocial Organisations on furmishing a
cash security of Rs. 100.

(iv) Internal Agency Scheme: In-
tended generally for Clerks and
Cashiers in Government or non-Gov-
ernment offices, factories, establish-
ments, etc for appointment as inter-
nal Agents for securing investments
from their colleagues and their fam-
ilhes Agents in non-Government es-
tablishments have to furnish a per-
sonal security of Rs. 100 or provide
two acceptable sureties for Rs. 1,000.
Government employees are exempted
from furnishing security.

(b) Punjab Government have per-
mitted High School teachers to be

appointed as agents under the Internal
Agency Scheme.

(c) Does not arise.

Private Primary Schools in Tripura

438, Bhri Dasaratha Deb: Will the
Minister of Edueation be pleased to
state:

(a) the total number of private prl-
163 L8D—3.

mary schools in Tripura;

(b) the number of such primary
schools who have been granted aid;

(¢) the reasons for not extending

grant to the remalning primary
schools; and

(d) whether private primary
schools are closing down in Tripura
due to adverse financial conditiona?

The Minister of Education (Dr.
K. L. Shrimali): (a) 128.

(b) 128
(¢) Does not arise.

(d) Government have not received
any report regarding closing down of
private primary schools due to ad-
verse financial conditions.

Tribal Students in Tripura

436. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether tribal students reading
in private primary and middle schools
have to pay their tuition fees in Tri-
pura; and

(b) if so, whether the Administrat-
ion have any proposals to make pri-
mary and muddle school education free
for tribal students in Tripura?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, but generally
the tuition and examination fees of
tribal students reading in recognised
primary and mdddle schools are re-
mbureed by the Administration.

(b) Primary Education is already
free for all, in all Government schools.
Exemption from payment of tuition
fees is also granted to tribal students
in indigent circumstances at all stages
of education. The question of making
education free for all students upto
the age group 14 (Class VIII) is under
consideration.
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Health facilities for Scheduled Castes
n Mysore

427, Shri Siddlak: Will the Minis-
ter of Home Affatrs be pleased to re-
fer to the reply given to Unstarred
Question No 38887 on the 4th May,
1858 and state:

(a) whether the information 1n re-
gard to expenditure incurred m pro-
viding special health facihities for
Scheduled Castes in Mysore has since
been collected, and

(b) 1if so, whether 1t will be laid on
the Table?

The Deputy Minister of Home
Affalrs (Shrimat! Alva): (a) and (b)
The information 1s still awaited from
the Government of Mysore It will
be laid on the table of the House as
soon as it 185 received

Recrultment through Uniom Public
Service Commisaion

438, Shri Siddiah- Will the Mins-
ter of Home Affairs be pleased to re-
fer to the reply given to Unstarred
Question No 3155 on the 16th Aprl,
1959 and state

(a) whether the information in re-
gard to the recruitment of different
categorres through the Union Publc
Service Commussion 1n 1958 has since
been collected, and

(b) if so, whether 1t will be laxd on
the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The information will be laid
on the Table of House as soon as 1t 18
ready

Production of Aero Engines

439 BShri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
state

(a) whether 1t 1s a fact that Gov-
ernment have received an offer from
the British Firm of Rolls-Royce for
production of Dart 6 aero-engines 1n

»

(b) i s0, the details and torms of
the offer; and

(c) whether the offer has been
accepted?

The Deputy Minister of Defence
(Sardar Mafithia): (a) and (b) An
offer for the manufacture under
licence of the Rolls-Royce Dart-a 8
engmnes has been received from the
Firm, and the terms of collaboration
are under examination and discussion
It will not be in the public interest
to disclose details of such an offer at
this stage

(c) The matter 1s under active ne-
gotiation

Defence Research and Development
Organisstion

440, Bhri P. G. Deb: Will the Minis-
ter of Defence be pleased to state’

(a) whether the Defence Research
and Development Organisation have
conducted any research that intake of
excess salt in summer does not result
m high blood pressure and hypertens-
10n, and

(b) 1if so, the nature of the research
conducted?

The Minister of Defence (8hri
Krishna Menon): (a) The object of
the work done in the Defence Science
Laboratory was to find out if there
was any extra requirement of salt m
summer 1n order to mamintain proper
salt-balance in the body The investi-
gation has shown that extra salt dur-
INg sumimer 18 NOt Necessary,

(b) The investigation was conducted
by the Physiology Section of the De-
fence Science Laboratory, Dell
Some field trals were also carried out

Aireraft Development Establishment
at Bangalore

441 Bhri P G Deb: Wil the Min-
ster of Defence be pleased to state

(a) whether an aircraft develop-
ment establishment has been started
at Bangalore; and
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(b) if so, the nature of the scheme
and amount sanctioned therefor?

The Minister of Defease (Shri
Krishna Menon): (a) Yes.

(b) The Aeronautical Development
Establishment recently started at
Bangalore 13 concerned with aero-
nautical Research and Development
problems  including aseronautical
standards and specifications, test pro-
cedures for new and proto-type air-
craft and development of special items
of aseronautical equipment.

The amount sanctioned for the
scheme 18 Rs 20 lakhs

Aeronautical Development Centre,
Eanpur

442, Bhri P G. Deb: Will the Min-
ister of Defence be pleased to state

(a) whether any Aeronautical De-
velopment Centre has been established
at Kanpur, and

(b) 1if so, the nature of the scheme
and the amount sanctioned therefor?

The Minister of Defence (Shri
Krishna Menon): (a) Yes

(b) The Centre will be primarily
responsble for the Development of
modifications to ‘existing aircraft,
aero-engines, accessories and ground
equipment to overcome malfunction-
ing due to different operating con-
ditions as well as to improve their ut-
ihsation and operational efficrency

The Centre has been westablished
within the existing resources of the
Air Force The recurring expenditure
18 estimated to be Rs 6 lakhs per
annum

Gas Turbine Centre at Kanpur

443 Shri P. G. Deb: Will the Mins-
ter of Delfence be pleased to state

(a) whether 1t 1s a fact that a Gas
Turbine Centre has been opened at
Kanpur, and

(b) if so, whether the details of the
Centre will be laid on the Table?

The Minisier of Defence (8hri
Krishna Menon): (a) Yes.

(b) Yes A statement is laid on the
Table [See Appendix I, annexure
No 84]

Demolition of illegal constructions by
DMC

444, Bhrl P. G. Deb: Will the Min-
ister of Home Affairs be pleased to
state

(2) the number of unauthorised
constructions demolished m Delh by
the Delh: Municipal Corporation dur-
mg April to July, 1858, and

(b) whether any fines have been
imposed over the landlords instead of
demolition?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar): (a)
300

(b) Only five cases of unauthorised
construction were compounded and
the total penalty recovered was
Rs 1500 The cases compounded are
those In which constructions have
been made in accordance with the
existing bye-laws but without proper
prior sanction.

Investments by U. 5. Firmg in India

Shrl Shree Narayan Das:
“"{mmhmn:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 651 on the 5th
December, 1958 and lay a statement
showing

(a) the number of applications re-
ceived since then for investments in
India from United Stateg firms under
the convertibility agreement entered
into between India and U 8 A,

{b) the extent of investments sought,

(c) the number of applications ac-
cepted,

(d) the extent of investments san-
ctioned and actually made so far; and
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(e) the particulars of the proposals
to which they relate?

The Minister of Fimance (Shri
Morarjl Desal): (a) Two.

(b) Rs. 1'32 Crores.
(e) Two.

(d) Investmenty; Ra. 132 Crores.
santioned:

Actual jnvest-
ment made so far.

Information is
not available.

(e) A statement is 1aid on the Table
of the House.

STATEMENT

Name of the Indisn ~ Name of the U.§, Com-

Amount for
whach In-

vestments gus- Business of the company

Company pany rantechatbeen  or the purpose  for
approved by the which invesument has
Government of been made
Indu
Mis. S & Dhome Mis. Merck & Co Inc., Rs.1,36,00,000 Manufscture of pharma-
India! teLtd,, Rehway, New Jerscy, ’ neals drugs
IMBAY. US.A ’ ! ' $ 36,::@ . wnd
M/s. Geoffery Manners M Amencan H 6,00,000 Manufacture i
&'Co., BAY. Products. —ll or pt:muugu. certan
New York. 8 1,24,500
Cotton Shipments Foreign Liabilities and Assety of Indla

Shrl Radha Raman:

Will the Mimister of Finance be
pleased to state:

(a) whether shippers of Indian cot-
ton have made complaints about the
unnecessary intrusion of the Customs
Authorities in the matter of cotton
shipments;

(b) if so, the nature of complants
made;

(c) whether there was any basis of
these complaints;

(d) if so, the steps taken to remove
the hurdles in the way of swift ship-
ments; and

(e) the present position of exports
of cotton?

The Minister of Finance (Bhrl
Desal): A statement is laid

on the table of the Sabha. ([See

Appendix 1, annexure No 85]

::‘_‘{ Shri Shres Narayan Das:

Shri Shres Narayan Das:
47, Shri Radha Raman:
| Shri Morarks:

Will the Mimster of Finance be
pleased to state:

(a) wheether the Reserve Bank of
India have considered the guestion of
undertaking a fresh survey of India's
foreign labilities and assets abroad;
and

(b) 1f so, when the next survey is
to be undertaken?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The
Reserve Bank of India have at pre-
sent no plans for conducting any
survey of Foreign Liabilities and As-
sets The surveys previously con-
ducted by the Bank Were intended
mainly to ascertain the volume and
inflow of foreign investments in the
country, BSince 1855, they are In a
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position to obtain the data on a con-
tinuing basis by recourse to their re-
cords and reports made by individual
companies, Studies of trends in foreign
investments 1n 1956 and 19857 have
now been published in the Reserve
Bank of India Bulletin for September
1956 and June 1859. A similar study
1958 and June 1959. A simular study

Second Deshmukh Committee Report

Shri Sh se Narayan Das:

Shri Radha Raman:

Shri D. C. Bharma:

Shri R. C. Majhi:

Shri Subodh Hansda:

448. / Shri 8. C Samanta:

Shri Pangarkar:

Shri Bibhuti Mishra:

Shri Harish Chandra
Mathur:

-

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 632 on lhe
20th February, 1959 and s ate:

(a) whether the examination of the
Second Deshmukh Commuttee report
has since been finalised;

(b) if so, the nature of the decis-
ions taken; and

{c) the progress made i1n the direc-
tion of introducing the three year
degree course in all the umversities
specially in the universities in UP,
Bombay and West Bengal?

The Minister of Education (Dr.
K. L, Shrimali);: (a) Yes, Sir.

(b) and (c). A statement i1s laid
on the table of the Sabha. [See Ap-
pendix I, annexure No. 886.]

Raral Institutes

Shri Barman:
450 Shri Subodh Hansda:
Shri 8 C. SBamanta:
| Shri Ram Krishan Gupta:

Will the Minister of Education be
pleased to state:

(a) the names and locations of rural

institutes so far opened in the coun-
try (State-wise);

(b) proposals for starting new rural
institutes so far received by the Gov-
ernment of India (with names of
State Governments); angd

(c) sites chosen (State-wise) for
setting up new institutes?

The Minister of Education (Dr,
K. L. Shrimali): (a) to (c). A state-
ment 1s placed below. [See Appendix
I, annexure No. 87].

Forelgn Exchange
Shri Ram Krishan Gupta:
i {m Pangarkar:

Will the Minister of Finance be
pleased to state:

(a) the amount of foreign ex-
change that hag been utilised by the
Public Sector so far during the
Second Five Year Plan period for
industrial development; and

(b) whether foreign exchange ex-
penditure was more during 1958-59
than 1n 1957-587

The Minister of Fimance (Shri
Morarji Desal): (a) The estimated
foreign exchange expenditure upto the
end of March, 1859 amounts to Rs.
250 crores approxima‘ely.

(b) Yes, Sir. The foreign exchange
expenditure during 1958-59 1s estimat-
ed at Rs. 134 crores as against Rs. 86
crores during 1857-58,

Investment by International Finance
Corporation

452, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No 1842 on 21st April, 1959
and state:

(a) whether necesary legal formali-
ties regarding the investment of 1-§
mullion dollars by the International
Finance Corporation in the Republic
F‘m&ge Co. Ltd., have been completed;
an
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(b) it so, whether Government of
Inda have approved the terms and
these formalities®

The Minister of Finance (Shri
Morarji Desai): (a) and (b) The
legal formalites have not yet been
completed Government have earlier
accorded thear approval n principle to
the terms of the proposed LFC in-
vestment of $1 5 mullion m the Re-
public Forge Co, but formal approval
has not yet been communicated as
terms of foreign technical collabora-
tion between the Republic Forge Co.
and the Steel Improvement Forge Co

of the USA have still to be finally
seitled

German Investors

453, Bhri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No 2684 on the 2nd Apnl,
1859 and state

(a) whether the German Govern-
ment have finalised a scheme for offer-

ing risk guarantee to German in-
vestors, and

(b) 1f so, the details of the scheme?

The Minister of Finanee (Shri
Morarjl Desal): (a) and (b) The
Government of India have not yet re-
ceived any official communication from
the West German Government in this
respect They received information
some tme ago to the effect that the
West German Government had intro-
duced a Bill in their Legslature on
the Risk Guarantee Scheme

Loan for India

( Shri Ram Krishan Gupta:
Shri N R. Munisamy:
454. ! Bhrimati Ila Palchoudhuri:
Shrl Sarju Pandey:
Shri R C. Majhi:
Shri Subodh Hansda

Will the Minister of Finance be
pleased to state

(a) whether negotiations on the
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details of the losns to be given to
India by the five Western nations and
the World Bank have been held; and

(b) if s0, the outcome thereof?

The Minister of Finance (Shri
Morarji Desai): (a) Negotations with
the World Bank have been concluded
and agreements signed Negotiations
with Canada, Japan, United Kingdom,
United States and West Germany are
Yyet to be completed

(b) The World Bank has granted
three loans aggregating $85 milhons
(Rs 4047 crores) for the KXoyna
Hydro-Electric Project ($25 mullion)
Railways Development Programme
($50 milhon) and the ICICI
($10 mullion) The U B Development
Loan Fund has so far extended a
$ 20 milion credit for steel purchases

Froduction of Iron

455. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) how much of the target of pro-
duction of iron fixed for the Second
Five Yea: Plan has been achieved
so far, and

{b) whether any programme for the
1emaimng years of Second Five Year
Plan has been drawn up?

The Minister of Steel, Mines and
Fuel (SBardar Swaran Smgh): (a)
The target of pig iron for sale 18
700,000 tons In addition, iron has to
be produced for conversion into steel
Of a total of 12 new blast furances
to produce all this iron, five have
gone into production Requirements of

the country for iron are now fully
met

(b) No difficulty 13 anticipated in
the other seven blast furnaces going
into production before the end of the
Second Five Year Plan
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Exploitation of Mineral Wealth i mineral wealth of the Mohindergarh
Mehindergarh Distriot

District; and
Shri Ram Krishan Gupta: (b) if so, the broad details thereoff
456. 0 Shrl Ajit Singh Sarhadi: The Minister of Mines and Ofl (Shri

K. D, Malaviya): (a) and (b). Geolo-

Will the Minister of Steel, Mines gical Survey of India has been carry-

and Fuetl be pleased to state: ing out mineral investigation work in

the distnict of Mohindergarh during

(a) whether the Geological SBurvey the past several years. The broad

of India has completed the detailed details of the investigations under-
survey for the exploitation of the taken are indicated as follows:—

Mineral Locality Remarks
1. Glass Sand Narnaul and to the west Occurrence of sandstone suitable for the
of Atela manufacture of glass fromthendge
south of willage

recorded.
Fruble Quartzite occurs 1n lhe cliff face
of a nmola west of Atela. Reserves have
mn estimated roughly at about 2,000 tons
y.

2. Quartz and Felspar Near Durga-ka-Nangal Felspar has been recorded in heterogencous
pegmatites and the &mmy estimated is
about 8,000 tons. artz has been re-
worded m quartz reefs and vemns and the
hetcrogencous pegmatites and 13 esumated
at 1,75,000 tons approximately, Ths is
considered suitable for ceramic purposes
after smuable dressing.

The esumate of reserves of felspar and
quartz cannot be made wlu:lnymnq
as the behaviour of the pegmautes
depth 18 uncertain,

3. Iron Ore . Chhapra-Antn, Beharni- Regerves of iron ore at Antn1 Be are
pur and Dhanota- estimated to be 1 mulbon tons, ore
Dhancholi. contains approumatcly 64%, won.

4. Limestone Narnaul Flux grade limestone has not been r:mndcd

in this district.  Limestone quarnes of
Dhan  Bathuntha and Kali-ks-Nangal
were exammed, There 1» more or lews 8
continuous band between the two places
whuch 1s a distance of about 7 mules with a
width of about 1 mule. Systematic mppmc
and surface examunation of rocks
undertaken 1n 1956-57 u a result otwluch
it 1s considered that good quality Lme-
stone suitable for manufacture of
portland cement occurs 1n fair quantities
in this area Further detmled examination
of the deposits 18 considered necessary.

Tlusmllbcukenu 1n due course kee
in view the mﬂllrpnonw of mﬂ
the Geological Su

of Indm.
5. Salt . . - Gudana area in Dadn This occurrence was invesugsted, but was
tehsil found t be of no commercial importance.
6. Garnet . Narnaul Ochrrmue of Garneuferous

metmmdedwu:hif
Ni bands are over & nule in
mdabout 100 ft. wide but are




Alloy and Toel Stsel Flant

457. Shri Ram Krishan Gupta: Will
the Mimster of Steel, Mines and Fusl
be pleased to refer to the reply faven
to Starred Question No 1084 on 10th
March, 1059 and state at what stage
is the ques.don of setting up an Alloy
and Tool Steel Plant which will partly
produce nickel-free stanless steel?

sibility of entrusting the preparation
of the detailed project report and
subsequent detailed designing of the
plant—services generally provided by
the Consulting Engineers—io an
Indian firm 1s being explored and 1t is
hoped that a decision would be taken
shortly

Higher Technological Inmstitute,
Bombay

Shri Ram Krishan Gupta:
458. Shri Panigrahi
Shri N Keshava:

Will the Minister of Scientific Re-
Bearch and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 1932 on the 21st Apnil,
1059 and s‘ate the further progress
made 1n executing the scheme of set-
ting up the Higher Technological Ins-
fitute at Bombay with the aid of the
USSR and UNESCO”

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr
M. M. Das). In so far as the direct
assistance from the USSR referred
to 1n reply to Starred Question No
1932 on the 21st Aprl, 1959 15 con-
cerned, the equipment has started ar-
riving Nimne cases of equipment, the
exact value of which 1s not yet known,
have been received by the Institute

The following 1s the present pom-
tion regarding the assistance received
from UNESCO under the UN Ex-
panded Programme of Technical As-
sistance:

(1) Equipment costing Rs
57,35,000 has so far been re-

ceived (USSR—Rs 55,50,000,

UE—Rs. 150,000; UBA—Rs.
18,000 and Germany—
Rs. 10,000).

(2) 12 Progressors (10 Russian,
1 American and 1 Yugosla-
vian) and 8 Russian Transla-
tors are working at the Insti-
tute

Q) For advanced training in
USSR, 4 Indian teachers were
deputed in 1968 and 6 more
teachers have been selected
recently

The Institute started functioning
from yuly, 1958 and has admitted the
secony batch of students to the under-

Uate courses this year A few
POst-graduate courses and refresher
POUSNe ppmre 2l50 condicted &t Mow
Instityte during the Session 1958-50

Highe, Technological Institute, Madras

Shri Ram Krishan Gupta:
459. ) Shri B. C Majhl;

Shri Subodh Hansda:

Shn 8, C. Samanta:

Will the Minuster of Scientific Re-
and Cultural Affairs be pleas-
ed t0 refer to the reply given to
Starreq Ques 1on No 329 on the 1Tth
Februgry 1959 and state at what
stage g the scheme for opemung of
Higher Technological Institute at
Madidg with the aid of Federal Re-
public ¢ Germany”?

The peputy Minister of Scientific
Resealep ang Cultural Affairs (Dr
M M pas)- The Higher Technologi-
cal Ingtitute at Madras known as the
Indian Institute of Technology, Mad-
ras  has started functioning The
first by oh of 120 students was ad-
mitted 1 July, 1859 to the first year of
the Epgineering Courses

DePogits of Coal in Jammu and
Kashmir

460 Shri D C. Sharma: Will the

Ministey of Bteel, Mines and Fuel be

pleasej to state:

(2) whe'her any new deposits of
coal haye been found in Jammu and
by the Geological
of vy log1 Survey
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{b) if so, the nature of coal depo-
sits found;

{(c) whether any assessment has
been made about the quantity of coal
deposits in that area; and

(d) 1t so0, the rough estimate there-
of?

The Minister of Mines and Oll (Shri
K, D. Malaviya): (a) The existence
of coal deposits in Jangal Gali and
Kalakot areas of Jammu and Kash-

recently discovered an important coal
horizon as a result of driling in the
Jangal Gali area, Drilung in the
Muttal-Lain area has also revealed a
number of coal seams one of which is
over 21 feet thick.

A sizeable block of coal has also
been proved recently in the Bargon
block of Kalakot coal field area with
a seam varying in thickneas from 9
ft. to 23 ft.

(b) The coal seams in Lain area
appear to be low volatile, high in ash
and fairly low in sulphur. Coal from
one of the seams encountered so far
is, however, superior m quality and
may approach grade I coal.

(c) and (d). Reserves have as yet
only been partially estimated as the
work 18 still in progress. The area
is structurally complicated and consi-
derable amount of further work and
interpretation would be necessary be-
fore rehable estima‘ion can be made
In Bargon block of Kalakot coal
field area, however, reserves of the
order of 2:5 millon tons have been
proved down to a depth of 500 ft.,
but more detailed investigations are
still in progress.

LA.S. (Special Recruiiment) Exami-
nation, 1956

461, Shri D. C Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of candidates who
have been appointed upto the 3lst
July, 1859, as a result of the IAS.

(Special Recruitment)
held in 1956; and

(b) when the remaining candidates
are likely to be appointed?

Examinstion

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Attention
is invited to the reply given to the
Starred Question No. 1940 on the 2ist
April, 1959. Ten candidates are still
to be absorbed, out of whom one can-
didate is expected to join in August,
1859. Efforts are being made to ab-
sorb the remaining candidates in the
IA S, cadres of the States,

Oceanography of Western Coast

462, [ Strl D. C. Sharma:
UL Shrl P. K. Deo:

‘Wili the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) the steps taken to study the
Oceanography of the Western Coast of
India with particular reference to
Bombay Coast; and

(b) the results thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M, Das): (a) At present, limited
studies in Oceanography of the
Western Coast of India are being car-
ried out by the following organisa-
tions:—

(1) Indian Meteorological Depart-
ment —Collecting surface tempera-
ture data and water samples with the
help of the Indian Merchant Navy.

(1) Central Marine Fisheries Re-
search Station, Mandapam —Collecting
Sea Water Samples and their analysis
with the help of the Indian Naval
and Indian Merchant Naval vessels
and with its own fishing vessels.

(1) Geodetic and Research Branch,
Survey of India—Maintaining tide
gaugeg at the Indian ports.
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(iv) The Ocesnographic Ressarch
Wing of the Central Board of Geophy-
sics~Undertalung studies in the
fundamental aspects of Oceanography
including temperature, salinity, den~-
sity, microseisms in the waters off the
Cochun coast in close collaboration
with the Indian Naval Physcal
Laboratory

(v) The Naval Hydrographic Office,
Dehrqa Dun —Survey of the Arabian

Sea for mapping the sea floor

(vi) Kerala Unwersty —Carrymng
out Oceanograpluc Studies in the -
shore waters off the Cochin Coast

(vu) Institute of Sciehce, Bombay —
Muanly marine biological work

(b) The main results of the studies
undertaken by the above organisa-
tions are indicated below

(1) Records of salimity at different
depths are regularly mamntained 1in
Bombay harbour Observations of the
density of sea water at the surface
are taken by the Indian Meteorologi~
cal Department almost daily at Colaba
and at Alibag (18 miles off Bombay)
and 1t has been observed that during
monsoon the denmity fluctuates widely
Intensive data on temperature and
salinity are kept by the Central
Marine Fisheries Research Station at
Calicut, Cochun and Madras Water
samples collected by the vessels are
sent to Mandapam for study along
with temperature readings

(u) As a result of the Drift-card
measurements carried out by the
Indian Naval Physical Laboratory as
well as the Central Marine Fisheries
Research Station it has been possible
to get some idea of the coastal cur-
rents The observations on upwelling
on the Western coast show that up-
welling begins earlier 1n the season
in the south than in the north

(1) The wind and wave observa-
tions over the Arabian seg have been
analysed by the Indian Meteorologi-
cal Department With winds upto 17
knots, most common wave periods
were m the range of 5-7 secs With
higher winds upto 32 knots, the range

was 7-9 secs, Soma photographg of
the sea surface have been analysed at
the Indian Naval Physical Labora-
tory wath a view to arriving at a
quantitative definition of the sea state.

(1v) Routine messurement on micro-
seisms have been carried out at
Cochun and the records show that the
intensity 18 repeatedly built up in the
morning with a maximum m the fore-
noon and falls to very low values in
the afternoon

(v) Studies on fouling organisms
and associated temperature and sali-
nity conditions are progressing at the
Indian Naval Chemical and Metal-
lurgical Laboratory at Bombay and
also at Andhra Univermity, Waltair.

(v1) Separate tida] pamphlets are
published for Bombay and the Ports
of the Hooghly and Rangoon rivers,
mn addition to the tide tables pub-
lished for all the other ports by the
Survey of India In a number of cases
there 18 evidence of significant changés
in the sea-bed, local configuration of
the land 1n river estuaries which has
a considerable influence on the tidal
concurrences

Grants to Punjab University

483 Shri D C Sharma* Will the
Minister of Education be pleased to
state

(a) the total amount of loan or
grant paid by the University Grants
Commussion to the Punjab University
for the construction of hostels during
1957-58 and 1958-59,

(b) the total financial assistance
given to the above umiversity for set-
ting up “Students’ Aid Fund” during
the above period, and

(c) the amount of loan or grant pro-
posed to be given during 1959-607

The Minister of Education (Dr. K. L.
Shrimali): (a) 1957-58—Rs 1,00,000
(Grant) and 1958-59—Rs  6,00,000
(Grant)

(b) Nil

(c) Rs 9,860,000 (estimated grant for
hostels and Students’ Aid Fund).
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Banking Cosapanics
464. Bhri D, C. Bbharma: Will the
Minister of Fimanoce be pleased to state
that value of assets realised by the
banking companies in India under the
Indo-Pakistan Banking Agreement

1049 during the period April to July,
1859, month-wise?

The Minister of Finance (Shri
Morarjl Desal): According to the
available informmation the realisations
by Indian banks in West Pakistan,
against their advances, in respect of
which assistance was sought under the
banking agreement, amounted to
Rs. 1,12,541 during May, 1958. There
were no realisations during April,
June and July, 1959.

Bupply of Coal to Pakistan

465, SBhri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total tonnage of coal
despatched to Pakistan during the year
1950 (upto the 30th June) as compared
to the despatches made during the
corresponding months 1n 1858;

(b) the total monthly allotment of
wagons for loading of coal to be
despatched to both wmgs of Pakistan

during the first six months of 1059;
and

(c) the total number of wagons

actually loaded and despatched during
the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Total despatches (in tons) to both
wings of Pakistan.

Month 1958 1959
January 84,330 95,122
February 100,411 74,986
March 106,517 R99,393
Apnl . 90,538  [e3,137
May 106,888 51,671
June 62,058 54,020

TorAL 550,742 468,420

(b) and (¢).
Allotment Actual
Month of loading
wagons and

despatchas
of wagons
January ’sg . 4632 4500
February ’sg ” 3057 2978
Mareh 's9 . 5072 5047
April'sg 3963 3843
May’se ; 2772 2511
June ’s9 2460 2460°
TOTAL , o 2175€ 113;;

——— —

*Approximate based on allotment
figures,

Commonwealth Scholarships

Shri Ram Krishan Gupta:
. {Bhri Sarju Pandey:

Will the Mimister of Education be
pleased to refer to the reply given to
Unstarred Question No. 382 on the
17th February, 1859 and state:

(a) whether the new scheme of
Commonwealth  Scholarships and

fellowships has smce been finalised;
and

(b) if so, the main features thereof?

The Minister of Education (Dr. K. L.
Shrimali): (a) The Scheme has been
considered by the Commonwealth
Conference; but, 1t hss not been
finalised, as yet

(b) Does not arise.

Death of Delhi Students at Dwarka

467 Shrl Ram Krishan Gupia:
‘ Shri Bhakt Darshan:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1474 on the 23rd
March, 1959 and state:

(a) whether Government have since
received the report of Committee
appointed to hold enquiry into the
circumstances which led to the death
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of twe students from Delhi at
Lwarka; and

(b) it so, the findings thereof?

The Minister of Educa lea (Dr, K.
L. Shrimali): (a) Yes, Sir.

(b) The report 1s under examination
and a copy of the same will be placed
on the Table of the Lok Sabha shortly.

Training School of Archaeology, New
Delht

468, Shri Ram Krishan Gupta: Will
the Munister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 501 on the 20th February, 1959
and state at what stage 1s the proposal
of opening & Tramning School of
Archaeology in New Delh1?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): The proposal for opening a
Trainang School of Archaeology has
been finally approved and the first
course will commence in the first
week of October this year Applica-
tions for the course have been invited
by advertisement in the Press

Sudan House

469. Shri Shivananjappa: Will the
Minister of Defence be pleased to
state:

(a) whether it 15 a fact that a Sudan
House has been 1naugurated at the
National Defence Academy (Khadak-
vasla); and

(b) if so the reasons to name it as
‘Sudan House'?

The Minister of Defence (Shri
Krishna Menon): (a) Yes Sir; the
main admimstrative building of the
National Defence Academy, Khadak-
vasla, was named as ‘Sudan Buld-
mg” on 30th May, 1859,

(b) In 1941 the Sudan Government
placed at the disposal of the Govern-
ment of India a sum of £ 100,000 as a
token of appreciation of the services
rendered by Indian troops in the

defence of Sudan territory. After
partition, India's share of the Sudan
Government's gift was £70,000.

The Government of India in con-
sultation with the Government of
Sudan decided 1n 1945 that the Sudan
Government’s gift should be utilised
m establishing a Defence Academy in
the country.

To keep alive the name of the Donor
and the spirit of the gift, the adminis-
trative building of the Natiwonal
Defence Academy has been named as
“Sudan Building".

Mapping of Kothagudam and Tandur
Areas

Shri Nagi Reddy:

Shr1 A, K. Gopalan:

Shri Vasudevan Nair:
[_ shri Kunhan:

Will the Munister of Steel, Mines and
ruel be pleased to refer to the reply
given to Unstarred Question No 1677
on the 10th March, 1859 and state:

(a) the steps taken so far for map-
ping of about 100 sq miles in Kotha-
gudam and Tandur areas;

(b) the amount allotted for the

same, and

(¢) when the work 18 proposed to
be started?

The Minis.er of Mines and Oll (Shri
K. D. Malaviya): (a) and (¢). Geolo-
gical mappung proposed in the area 18
of a detaiied nature and it 1s consider-
ed that i1t could be more advantage-
ously carried out concurrently with
dnlhing It 1s proposed to undertake
this work during the current year,

(b) No separate financial provision
13 made for carrying out geological
surveys and investigation of mineral
resources in individual States, The
expenditure incurred 1s met from the
sanctioned grant of the Department as
a whole,
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U.S. Loans

Shri Nagl Reddy:
Bhri A. K. Gopalan:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 132 on the 12th
February, 1959 and state

(a) whether the Government of
India in consultation with the Reserve
Bank have selected the licences to
ask the United States Government to
reimburse the amount from the United
States 10 Million Dollar loan,

(b) if so, what are the licences that
have been selected, and

411,

{¢) what 15 the rate of recovery
from those persons or industries to
whom loans are granted?

The Minister of Finance (Shri
Morarjl Desai): (a) to (¢) The loan
or credit 1s in foreign currency to
the Government of India and was
oblamned to assist it to finance the
overall capital goods 1mports under
current policy Withdrawals from
this credit can be made by the Gov-
ernment to replenish 1its foreign
exchange holdings already drawn upon
or being drawn upon, by private
capital goods imports falling within the
scope of the agreement for which Gov-
ernment had 1ssued licences on their
ordinary policy for such imports

There 1s no loan granted to any
person or industry and therefore there
1s no question of recovery from those
persons or industries The Govern-
ment retains sums drawn from the
DLF credit and thereby recoups itself
for the foreign exchange being utilis-
ed for some of the prnivate capital
goods imports

All records of payments m foreign
exchange made after 1st September,
1958 for capital goods imports of the
categories falling within the agreement
are bemng scrutinised and where
eligible are being reimbursed by the
g;v&t:pment Loan Fund of the United

The loan is repayable mm Indmn
currency by the Government of Indis.

Coal Washeries

. Shri Pangarkar:
Shri 8. A. Mehdi:

Will the Minister of Steel, Mines
and Fuel be pleased to state.

(a) the number of coal washeries
established so far m India,

(b) whether any coal washeries are
to be established during the year 1958-
60, and

(c) if so, the names thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): (a)
There are four coal washeries work-
ing three m private sector at West
Bokaro, Jamadoba and Lodna and one
in public sector at Kargali

(b) and (¢) The Durgapur coal
washery, which 1s an integral part of
the Durgapur Steel Plant, and the
Dugda coal washery are expected to
be completed by the end of 1959 and
1960 respectively The Associated
Cement Company propose to set up &
washery at their Nowrozabad colhwery
in Madhya Pradesh

Assistants in the Central Secretariat

473, Shrl Goray: Will the Mimster
of Home Affairs be pleased to state:

(a) the number of Assistants in the
Central Secretariat who have not been
confirmed so far,

(b) how many of them are tempo-
rary and how many are quasi-perma-
nent, and

(c) what steps Government contem-
plate to make them permanent?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
(b) There are about 1,300 temporary
Assistants in the Central Secretariat
Service at present who are not con-
firmed in any post or grade under
Government Out of this number,
about 500 are qQuasi-permanent
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Amistants and the rest purely tem-
porary Assistants.

(c) About 280 out of the 1300
temporary Assistants mentioned in the
reply to parts (a) and (b) of the
Question will very shortly get con-
firmed in Grade IV of the Central
Secretariat Service against permanent
maintenance vacancies available in the
departmental quota of this Grade. The
remaining persons will also be eligible
for confirmation in Grade IV in their
turn as and when further permanent
vacancies in the departmental quota
of the Grade become available,
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Pakistani Nationals in U.P.

476. Shri Vajpayee: Will the Minis-
ter of Home Affalrs be pleased to
state:

(a) the number of Pakistani
nationals detected in Uttar Pradesh
during 1958-50 who have been living
by falsely declaring themselves as
Indian citizens; and

(b) the action taken against them?

The Minister of Home Affairs (Shri
G. B, Pant): (a) 154 such persons
were arrested in U.P. during the
calendar year 1958. Later information
18 not yet avmilable.

(b) Prosecution is launched against
such persons for unlawful entry or
unauthorised residence under the
Indian Passport Act or the Foreigners
Act, as the case may be. Deportation
is resorted when they do not leave
even after conviction

Christlan Missionaries
m J Shri Narayanankutty Menon:
'\ Shrl Punnoose:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government keep any
check on the funds sent to the Christ-
ian Missionaries in India by foreign
countries; and

(b) if so, the nature of the check
exercised?
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The Minister of Home Affxirs (Shri
G. B. Pant): (a) No.

(b) Does not arise

Special Supreme Court Bench for
Indusirial Disputes

Shri Ram Erishan Gupta:
Shri Shivananjappa:
478 Pandit Munishwar Duit
Upadhyay:
Shrl M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state at what stage
stands the proposal to set up a special
bench in the Supreme Court to deal
exclusively with Industrmal disputes to
expedite thewr disposal?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): No pro-
posal to constitute such a special bench
of the Supreme Court 1s under con-
sideration

Soviet Assistance for Barauni Ofl
Refinery

¢ Shri Ram Krishan Gupta:

Shri D. C. Sharma:

Shrl Ajit Singh Sarhadi:

Shri Keshava:

Pandit D. N. Tiwary:

Shr1 Jaipal Singh:

Shrimati Mafida Ahmed:

479. < Pandit Munishwar Dutt
Upadhyay:

Shri M. L. Dwivedi:

Shri Bhanja Deo:

Shri §. M. Banerjee:

Shri M. B. Thakore:

Shrimati Ila Palchoudhuri;

| Shri Morarka:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No 2023 on
24th Apmnl, 1959 and state*

(a) whether the negotiations with
USSR regarding assistance for the
setting up of Baraum refinery have
been finalized;

(b) if so, the details thereof;

(c) the nature of the steps taken s0

far in setting up oil refinery at
Barauni; and

(d) the total cost involved in set-
ting up the refinery and the foreign
exchange content of it?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) No, Sir

(b) Does not arise

(¢) The possible sites 1n and around
3araum have been nspected and a
lentative decision taken on the site to
be selected Steps to recrmit personnel
have heen taken

(d) The total cost can be assessed
only after conclusion of an agreement
with USSR Government

Panna Diamond Mines

480. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No 2025 on the
24th April, 1959 and state the nature
of dewsion taken for setting up an
autonomous statutory corporation or

company for the Panna Diamond
Mines?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Government as yet
have taken no decision on the subject

and the matter i1s stifl under exami-
nation

Institutions run by Cathollc Churches
in India

Shri A K Gopalan:
L ‘{,mm Kunhan:

Will the Minister of Home Affairs
be pleased to state.

(a) the total amount of money re-
ceived from foreign countries by insti-
tutions run by the Catholic Churches
11;5 {'ndu during the first six months of
1 L]

(b) the institutions which received
this help and the amount given to
each, and
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(c) the countries from which this
help was received?

The Minister of Home Affairs (Bhri
G. B. Pant): (a) to (c) A statement
@ving the latest information available
is laid on the table of the House

StaTeMENT

Statement showing the amrunt fund:
recerved 1 ¢ India from abroad by ‘Chriztgn
m

.

Figures in Rupees Lakhs

——— — — ——

*January
Arvea/country *n April ‘
1959
— '
United Kingdom €8 3
Malaya i o3
Otheis 1 4
Total Sterling Area 70 0
USA 264 2
Canada 11 6
Others o1
Total Dollar Area 2759
West Germanv 79
Sw tzerland . . l%
Others | 14
Total O E F C countries . 241
Rest of Non-Sterling Area 02
All areas Total . 3o 2

Note Information as to how much of this
amount was received by Catholi€
Churches 1n India and the names of
the reci plent Institutions 1s pot
available

*Latest period for which figures are
available
Centra] Institute for Tralning of
Hindi Teachers at Agra

. { Bhri Vajpayee:;
18h!lullrhm0m:

Will the Minister of Education be
pleased to state

(a) the nature of steps taken so far
for setting up of the Central Institute
to train Hindi Teachers at Agra, and

(b) whether any State Government
has been asked to share the economic
burden for setting up of the institute?

The Minister of Education (Pr. K.
L. ShrimaH): (a) A statement is
attached

(b) No, Sir,

StaTEMENT

A resolution (No F9-16/58-H 1 dated
19-5-1959) has been published in the
Gazette of India dated 3051958 (Part
I, Section I), providing for the estab-
hishment of the Kendriya Hindi Shik-
shaka Mahavidyalaya to run under
the management of a Mandal called
the Kendrya Hindi Shikshana Mandal
The Memorandum of Association and
Rules in respect of the Mandal have
been finalised and steps to get the ins.
titution registered under the Societies
Registration Act of 1860 will be tawken
as soon as nominations from wvarious
voluntary orgamsations are received

Workcharged Staff in Archaeology
Department

483. Shri S M Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) the number of workcharged staff
in the Department of Archaeology who
completed 10 years of service on the
1st July, 1950,

(b) the number of such persons con-
firmed as permanent,

(c) whether any steps have been
taken to create permanent posts
thereafter, and

(d) if not, the reasons therefor?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M. Das): (a) 113

(b) 82

(c) and (d) The matter 13 under
examination



The Minister of Finance (Bhri
Merarjl Desal): (a) No such decision
has been taken.

{b) and (c). Do not arise.
State Bank of India

485. Shri N. R. Munigwamy: Will
the Minister of Finance be pleased to
state the number of branches of State
Bank of India opened in 1958 so far?

The Minister of Finance (Shri
Morarji Desal): During the period
from the 1st January to the 31st July,
1959, the State Bank of India has
opened 56 branches at various centres
in India.
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(a) the value of foam glass now being
mapufactured in the couniry as a re-
sult of the investigations carried out
at the Central Glass and Ceramic
Research Institute;

(b) the uses to which it is being
put; and

(c) the amount of Poreign Exchange
saved on this account?

The Deputy Minister of Scientifie
Research and Cultural Affaire (Dr.
M. M. Das): (a) The manufacture of
foam glass bas not yet started,

(b) and (¢). Do not arise.

Development of Modern Indiam
Languages

f Shri Tridib Kuamar

Chandhuri:

bodh Hanada:

C. Bamanta:
yeo:

<ug

i

Bingh:
Krishan Gupta:

1

Shri
Shri
< Bhri
Shri
Shri
Shri

E

hri Pahadia;

8
Will the Minister of Beilentifie Re-
search and Cultural Affairs be
ed to state:

pleas-

{(a) whether 1t 15 a fact that Gov-
Gov-

pro-

ernment have asked the State
ernments to put forward their
posals regarding financial assistance
that the latter would require for
development of Modern Indian langu-
ages except Hindi and Sanskrit;

(b) which are the States that have
forwarded their proposals to the
Central Government uptill now; and

(¢) what amount, it any, has el-
raady been allotted to the warious
State Governments as grants or loans
for this purpose, together with the
amount already drawn?

The Deputy Minister of Scientifia
Bestarch and Cultural Affairs (Dr.
M M. Das): (a) Yes, Sir.
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(b) and (c). During 1988-39 the
following State Govermments asked
hmm&.mﬂmﬁm

sre shown sgainst each:
- Am:}.l;t.
State  Gov ' Grant
Ra
Assam 41500
Jammu & Ksshmr 400
Madhyz Pradesh 4,000
Punjsb . 27,000
Rajasthan 6.51<
West Bengal 43,800
Mysore Nl
Kerala . . Nil
Orissa . . N1
Andhra Pradest . NI

The State Government of Madhya
Pradesh have not drawn the amount
Information regarding the other State
Governments 1s not available

During 1859-60 requests for grants
have been received from the follow-
ing two State Governments and they
are under consideration

1. West Bengal
2 Assam.

Income-tax

489. Shri Subiman Ghose: Will the
Minister of Finance be pleased to state
how many persons have been assessed
during 1958-59 for income-tax on an
annual income of over a lakh of
rupees and over fifty thousand rupees
within Burdwan  district (West
Bengal)?

The Minister of Finance (Bhri

Morarjil Desai): The persons assessed
during 1958-59 within Burdwan dis-
trict (West Bengal) for income-tax on
an annual income of over a lakh of
rupces were 16 and over fifty
thousand {(but less than one lakh)
rupees were 63,
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Geld Dust ai Mohadi Taluks, Jamoer
490. 8hri Assar: Will the Minister of

Bteel, Mines and Fuel be pleased to
state;

(a) whether 1t 15 g fact that gold
dust was found at Mohadi Taluka,
Jamner, Jalgaon District Bombay
State when digging the tank,

(b) if so, whether Government have
taken laboratory tests about the per-
centage of gold content;

(c) whether Government have takan
steps for geological survey of that
area, and

(d) if so, the results of the survey?

The Minister of Mines and Oil (8hri
K D. Malaviya): (a) No, Sir

(b) Does not arise .

(c) and (d) The area was mapped
m the early days of the Geological
Survey of India. Volcanic rocks,
known in Indian Geology as Deccan
traps, are found 1n the area and this
rock 15 not likely to contain any gold

Depressed Classes League

481, Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to refer to the Report of Commussioner
for Scheduled Castes and Scheduled
Tribes page 165, item No XIII and
state-

(a) whether the Government of
Orissa have set up an evaluation com-
mittee to evaluate the work done by
the Depressed Classes League in the

State; and
(b) 1f not, when it will be set up?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) The question is being examined
by the State Government.
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All Indla Aadit snd Acotunts
Axsoclatien

Shri Tangamani:
42, J Biri A. K Gopalan:

Shri H. N. Mukerjee:
Will the Minister of Finance be
Pleazed to state

(a) whether it is a fact that the re-
cognition of all India Audit and
Accounts Association was withdrawn
recently; and

(b) if s0, what are the reasons
therefor?

The Minister of Finance (Shri
Morarji Desal): (a) Yes

(b) For violating the terms and
conditions of its recognition.
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Taia Iron and Steel Company
Limited
494 Shrl Achar: Will the Minmster
of Finance be pleased to state:

(a) whether the Tata Iron and Steel
Company Limited have applied to the
Controller of Capital Issues to -
crease their share capital;

(b) 1if so, by what amount,

(c) whether the Controller has given
permussion to do so, and

‘d) if so, for what reasons?

The Minister of Finance (Shrl
Morarjl Desal): (a) to (d). The Tata
Iron and Steel Company Limited ap-
plied to the Controller of Capital
Issues for consent to the issue of
capital of Rs B8,38,77,900. Permission
has been given to the company for
the issue of capital as applied for.
The company wanted to issue this ad-
ditional capital for the following
reasons:

(1) to reduce the disparity bet-
ween 1its share capital and its
total borrowings and to
honour the commitment in
the loan agreement with the
World Bank to mantain, as
far as possible, parity between
debt and equity eapital;

(ii) to repay temporary borrow-
ings; and

(lii) to make its financial position
a little more liquid for the
completion of its capital ex-
penditure programme



{a) whether any geclogical survey
bas been conducted in the dustricts
of SBouth Canara and North Canara in
Mysore State with a view to find out
the extent and nature of the iron ore
in that area,

(k) o s0, the result of such survey,
and

{¢) if no such investigation has
been made whether Government pro-
pose to take up such & survey?

The Minister of Mines and Ofl (8hri
K D Malaviyz): (2] and (b} Yes,
Sir As a result of reconnmssance
survey earmied out by Geological
Survey of India 1n 1951-52 and 1952-53
in parts of South Canara district iron
ore occurrences were recorded at
Yenakal Reserved Forest, Mujur Re-
served Forest, on Putturkal Hillock,
in and around Perdal, near Chilimet-
teru and in parts of Nidle m Puttur
and Kasaragod taluks The iron ore
bodies were considered to be moderate
1n s1ze and from low to medum grade
in quality The reserves were also
not considered large and therefore no
further detailed investigation was
carried out The repo.ted occurrenc
ez of Lateritic 1ron ore near the
villages of Kalchee, Mensigaddi and
Hulekal 1 North Canara were
examined 1n 1048-49, and mince sur
face indications were not encouraging
no futher nvestigation was carried
out

(e) Does not arise
Engineering Colleges

Pandit Manishwar Dutt
498 Upadhyay:
Shri M. L. Dwived:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state

{a) how many Engineering Colleges
are working 1n the country and how

colleges are expected to come into
being by the end of the current plan
pesiot

(b) The intake and out-turn figures
trom 1851 to 1968 as reported to the
Ministry are given below

» Degree Diploma
(- 1]
Intake Out- Intake QOut-
turn turn

—— e T e N e e e i e

1951 4788 2,693 6,216 2,626
1952 5184 2970 6,499 2,654
1953 S.45c  2.8f0  7.213 1,747
1954 5468 3207 8,313 3,397
1955 5937 4017 9,397 4072
1956 6,367 4203 9,999 4,975
1957 778 4290 15995 5,034
195% 11,046 4571 19,932 6,021

(¢) The required information is not
available

Grants to Punjab, Aligarh and Banaras
Universities

497 Shri Daljit BSingh: Will the
pinister of Education be plessed to
gtate the amount given as grants so
rar to the following umversities dur-
mg 1958-50 and 1058-60 separately:

(1) Punjab University,

(11) Ahgarh Unmvermty, and

(1) Banaras University?
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Thy Midlsisr of Edanstien (Dr K

2. Shrimall):
Amount given in
Y
1958-59 1959-60
il 15 7 1959)
R nPu h§ 93
Punjab
® Umiversity 48,532,186 35 5406 00
® Mushim

Univernity 68,91,035 87  10,26,629 31
Banaras

m)
Hnda
Univermity 66,12,035 94  13,90,200 00

Archasological Survey im Mysors

498, Shri Wedeyar: Will the Minuster
of Bclentific Research and Cultural
Affairs be pleased to stats.

(a) whether the survey of ancient
femples and placey of archaeological
and hustorical importance has been
completed in Mysore, and

(b) whether Government have fina-
Lsed the list of monuments of
pationa] importance 1n that State?

The Deputy Minister of Sclentific
Rescarch and Cultural Affairs (Dr
M. M. Das): (a) No Sur Only 252
villages have so far been surveyed

{b) Not yet, Sir
Income-Tax from Punjab

499 Shri Daljit Singh: Wil the
Minster of Finance be pleased +to
atate

(a) the number of assessees mn

(b) amount of income-tax arrears
at present, dustrict-wise?

The Minister of Finance (8hri
Morarjt Desal): (a) and (b) The
is pot readily avalable
a8 being coilected A statement
mformation will be laid on
of the House as early as

!

:

Al Easdia Ceuncil of Sporiy

500 Shrli H. N. Mukerfee: Will the
Minuster of Education be pleased o
state

(a) what 1s the number of mcelings
held and the nature of decisions reach-
ed by the All India Council of Sporta
since its appointment, and

(b) whether Government have néd-
viewed the work done by the said
Council so far*

The Minister of Education (Dr K L
Shrimall): (a) Nine A statement on
the nature of the decisions taken Ia
Iud on the Table

(b) The work of the All India Coun-
cil of Sports has been reviewed by the
Ad Hoc Enquiry Commuttes on Sports
which submitted its report in Feb-
ruary 19589 On the basis of the
recommendations of thus Committee,
the Council has been reconstituted
with effect from 2nd March, 1958

STATEMENT

The All India Council of Sports s
an advisory body without any execu-
tive powers The nature of the deci-
smons taken by the Council from its
constitution 1n November 1054 to its

dissolution m November 1957 was an
follows —

1 The Council recommended that
grants may be paid to

(a) Naional Sports Orgamsations
recogrused by the Council for

(1) sending teams abroad and invit-
ing foreign teams to India,

(11) holding coaching camps

() purchase of sports equipment

(rv) holding National Champion-
ships
(b) State Governments and

National Sports Organusations for
construction of stadia and guest
houses

(c) National Sports Organ'sations
State Sports Councils for the apprint-
ment of paid Secretaries



1446A  Writfen Answers AUGUST 10, 13390  Written Asswers 14458

(d) Universities for the purchase of
equipment

On the basis of the recommendations
of the Council, an aggregate amoun
of Rs 23 lakhs was paid for the pur-

enquiry may be made into
criicisms agamnst the Board
of Control for Cricket in India,

(3) An integrated Coachuing Scheme
mbemuponmhlllndu
basts

Societies Registration Act, 1880,

(5) Financia! asustance may be
gpven for the development of
sports and games dunng the
remaining period of the Second

Five Year Plan on the follow-
ing basis'—
(R . lakhs)
I Nauonal Cosching Scheme

(@) Estsblishment of Central
Institute of Coaching 15 00

b) Ra ]
(8) Rajkumari Sports Coaching 8 o

2 Construction of Stadia 300

3 Grants to Namonal Sports
Federations 4 00

4. Provislon of Play-ficlds and
Fquppment in the Bdu-

cauonal Instirutions 57 00
5 Populsrisstion of Games and
Sports in Rural Areas 8 oo
€ Oiganisationsl expenses of the
Federatsons /A
State Sports Councils etc 5 o0
Tora1 100°00

The Government of India have
actepted the above recommendations
and action to moplement them 1s being
taken

Dogra Folk Songs

501 Shri Hem Raj: Will the Mims-
ter of Scientific Research and Cultural
Affairs be pleased to state the steps
taken by Government to preserve the
folk songs of the Dogra area of
Kangra and Jammu and print them in
a booklet form?

The Deputy Minister of Belentifio
Besearch and Cultural Affairy (Dr,
M M Das): Folk songs of the Dogra
area of Kangra and Jammu have been
recorded by the All Indin Rsdio for
broadcast programmes The proposal
for printing some of them in a book-
let form 1s under examnation of the
Minstry of Information and Broad-

casting

2 A film on “Kangra-Kulu-Valley”
and another on “Jammu" are proposed
to be produced by the Films Division.
I possible, the folk songs of thase
areas will be included in these Alms
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(a) the number of Vigyan Mandirs
proposed to be set up during the
years 1050-80 and 1080-81, State-wise;

(b) the name;s of the places selected
for the purpose;

(¢) whether the cost will be borne
wholly by the Centre; and

(d) if not, the contribution which
the State Governments would have to
make?

The Deputy Minister of Sclentific
Research and Cultanral Affaira (Dr.
M. M, Das): (a) Three in each State—
two during 1953-80, and one during
1960-61.

(b) A statement 1s laxd on the Table
of the House showing the locations of
the Vigyan Mandirs established and of
the sites approved on the reommen-
dations of State Governments for
wstablishment of additional Vigyan
Mandirs during 1959-60 Locations of
Vigyan Mandirs to be set up here-
after have not yet been decided.

(c) and (d), Yes, except on the
accommodation, which is provided
either by State Governments or by
private agencies

STATEMENT
1 Moodabidri, Distt South Kanara
(Mysore)
2 Devarayasamudram, Distt. Kolar
(Mysore).
3 Mayssandra, Distt Tumkur

{Mysore)
4. Nowgong, Distt.
(Madhya Pradesh).

8. Amadalavalasa, Distt. Srikakulam
(Andhra Pradesh).

Chattarpur

8. Havel: Eharagpur, Distt. Monghyr

(Bihar).

7. Vaishali,  Distt. Muzaffarpur
(Bihar).

8 Penukonda, Distt  Anantpur
(Andhra Pradesh).

9. Jorhat, Distt. Sibsagar (Assam).
10. Phoolpur, Distt. Allahabed (U.P.).
11 Saidpur, Distt. Ghazipur (U.P.).
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Coal Deposits in Champaran

504 Shri Anirudh Sinha: Will the
Minister of Bteel, Mines and Fuel be

pleased to state.

Mineral

been located near about Ranchi: and

(c) it so, whether Government pro-
pose 10 get these areaz surveyed
geclogically?

The Minister of Minea ang OI
(S8hri K. D. Malaviya): (a) No Sir.
No such report has been received
from the muning expert of the Gov-
ernment of Bthar However, informa-

1n the Records of the Geological Sur-
vey of India, Vol IV, pages 14-15
(1923) This 1s based on work done
in this area by the Geological Surwvey
of India

(b) ang (¢) A number of nvesh-
gations have been carried out by the
Geological Survey of India from time
to time, the broad details of some of
which are as follows —

L wality

Remarks

1 Gold

4. Limestone

S Clay

Southern pait of Rancha
dustrict

Hag.lur, Mahuatoh and
urgan

youth of Lathakamhan

Vi ot Jubla and Hal-
bldlgt !

. Near Hindebili

The occurrence of gold was invesugated
It was found to be rather erratic 1n nature
and, therefore, Il)'n conuidered an ms&'{?tf
W\ponuou uring  1953-54,

estern part of the Rtncaudnmd was
mapped Gold obtaned as a msll.;ﬁf

washung of the sands from the
river and the Nalas 15 very small

Invesugstions were carmed out wmn  thus

mrct dunng  1953-54,  1954-55
and 19s6-57 No economic occurrences
were reported

Investigations were carned out in 1953-54-
Occurrence was reported to be sporadic
and of doubtful ecomomuec imporiance.
Ths mon was continued m
1954-55 by detadled work but
given up as sporsdic

Reserves encountered were small

Invesugated 1n 1956-57. I.:;pwn do no=
extend very much and not of good quabty
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Miners] Locslity Remarks
& Chiaa . Northern border of Deposits fairly extensive, Extent of quan
cay Ranchi district near and quality can be detmnﬁu!ug
Ray. further detaled
7. Geaphyte . Near Manatu @;dwnd 1n 1956-57 but of no commercial
8. Coal . . Southern portion of north Culfumdmgmnyhn il moisture
Karanpura coalfield. and of non-cocking gq % Rescrves
not considered large as & refult of preli-
minary investigations
9. Mica North-west of Tamra small 1n size and quality of mice
poor. It is conudered to be not of sny
€COnOMIC importince, Dmr:%onu of mica
near invesugated 1 1954-55.
Depmamln be 1n f.’.‘:iéu
to armive at any defimite  conclusions
reserves
10, Kyaaite Near Khijurbahar Investigated in 1954-355. The recovery of
Kym:temlhemtrpwuuryirm-
content was also
erratic
11 Barytes Supatoh Muneral not considered to be of
quality or fit for any industral uu' %ﬁ-
arez  was systemancally mapped dunng
1951-52
18 Beryl West of Supatoh duning the

Ares  systematically mlpﬁi
e

field season 195I-52 outcrop of
segregated  pegmante with quariz core
encountered needs to be up before
any estmates of wor deposits  can

The above areas were investigated
by the Geological Survey of India
from year to year Further investiga-
tions will be undertaken in course of
time wherever called for, keeping in
view the results of the preliminary
mvestigations and the overall prion-
ties of work in the Geological Survev
of Indla

Basic Edueation in Tripura

505 BShri Dasaratha Deb: Will the
Minster of Education be pleased to
state:

(a) whether there has been any
assessment of basic education in Tri-
pura;

(b) f so, whether
such asseasment will
and

report of

any
be published;

(c) if the answer to part (a) above
be i1n the negative, whether any
assessment 15 contemplated in npear
future”

The Minister of Education (Dr K. L.
Shrimali}: (a) Yes, Sir

(b) No, Sir

(c) Does not arise

Gypsum in India

so¢, J Shri Pahadia:

* 7|_Shri Nardeo Snatak:
Will the Mimster of Steel,
and Fuel be pleased to siate:

(a) whether any survey has beer
made regarding the quantity of
gypsum deposits in India,

(b) mn which States they are found;
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(¢) the annual production, State-
wise;

(d) the aversge quantity of gypsum
exported and the names of the coun-
tries to which it is exported?

The Minister of Mines ang Ol (Shri
K. D. Malaviya): (a) Yes, Sir,

(b) There are large deposits of
Lypsum in the States of Rajasthan,
Madras and Bombay. Gypsum is also
known to occur in Kashmir, Uttar
Pradesh, Himachal Pradesh and
Madbya Pradesh.

(c) The production of gypsum dur-
ing 1858 was as follows:

Metric Tons
Jammu & Kashmir 15
Madras 62,788
Rasjasthan 730,178
Uttar Pradesh 1,411

(d) Gypsum 1z exported to Eaat
Pakistan only. During 1957 & 1958,
1510 and 1385 metric tons of gypsum
‘was exported respectively.

Recruitment of Assistants to the

Central Secrefariat Bervice

507. Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
o state:

(a) the number of Asmstants re-
cruited to the Central Secretariat Ser-
vice since 1855 as a result of open
competitive examinations; and

(b) the number of Assistants pro-
moted since 1855 from amongst the
departmental candidates?

The Minister of State in the Minis-
try of Home Affairs (Shrj Datar):
(a) 1208,

{b) About 800.

Vacancies for Schednleg Castes and
Scheduled Tribes in Central Secretariat

508. Bhri Pahadia: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) what 13 the number of vacancies
in the Assistants Grade reserved for

Scheduled Castes and Scheduled
mnmmmm

(b) whether any exsmination was
conducted in 1988 for their recrudt-
ment?

Tbe Minister of State In the Minke-
try of Home Affalrs (Skri Datar): (a)

reserved is as follows:—
Scheduled Castes Nil
Scheduled Tribes 88

(b) Two competitive examinations
for recruitment to the Assistants
Grade have been held by the Union
Public Service Commission in 1968,
Theﬂrnotumm,heldinAwlllm
Was a special examination open only
to Scheduled Tribe candidates, and
the second one, held in May 1959, was
an open competitive examination with
provision for the usual reservation of
vacancies ie. 12} per cent for the
Scheduled Castes and 5 per cent for
the Scheduled Trbes. The number
of vacancies to be filled on the results
of the latter examination has not yet
been decided.

Travelling and Dally Allowances

509. Shri Dinesh Singh: Will the
Minister of Finance be pleased 10
state:

(a) whether traveling and daily
allowances paid to officials and nom-
officials attending meetings or other-
wise travelling on Government busi-
ness are the same; and

(b) 1f not, the reasons for inequali-
ty?

The Minister of Finance (Shrl
Morar}i Desai): (a) Both officials ang
non-officials are generally paid
travelling allowances for attending
meetings or for performing any publie
duty at the same rates, but in the
matter of payment of daily allowance
(halting allowance) there are the
following differences:

(1) Nem-officials attending meetings
are paid daily allowance at the maxl-
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mum rate admissible to officials,
namely Rs 13(8]- st places other than
Bombay ana Calcutts and at Rs 18)-
at Bombay and Calcutta

(1) In the case of non-officials the
rate of daily allowance can be In-
creased to a maxamum of Rs 20|- per
day i1n exceptional cases

(u2) An official gets only half the
rate of daily allowance for the days
of arrival at and deperture from a
place, whereas non-offimals attending
meetings of Commuttees and Commus-
sions set up by Government get full
rate of daily allowance if the armval
is on the forenoon and departure 15
on the afterncon of a day

(rv) An official gets no daily allow-
ance if he departs from a place at
which he arrived on the game day, but
non-officials get full rate of daly
allowance for the days of meetings
even if they arrive and depart on the
same day

(b) The shightly more hiberal terms
in the matter of daily allowance to
non-officials have been allowed on the
consideration that they gve their
time to public work to the possible
deiriment of therr private business
and that they should not be out of
pocket m connection with Government
meetings or business

Oﬂceollhecumerdm
Accounts

516 Bhrl'l'll\"htnlln:wmthe
Mmister of Finance be pleased to
state

(a) whether 1t 1 a fact that the
mamn office of the Controller of Det-
ence Accounts (Other Ranks) 1s being
lhmed!'mnsectmdenhndhm

(b) it %0, the reasons thereof

(c) the advantages likely {o accrue
if the proposal materialises, ang

(d) whether

In one place was avoided as it was
found possible to locate the Head-
quarters Office m another suitable
station

(d) Yes The move was confined to
volunteers
Prisoners of 1942 Movement

511 Shri Aurgbindo Ghosal: Will
the Minister of Home Affalya be
pleased to state

(a) whether any accused of 1942
movement 1s still in prison, and

(b) 1if so, how many and in which
States?

The Minister of Home Affalrs (Shri
G B Pant): (3) No

(b) Doeg not anse
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(=) the latest posibon regarding
w‘mn of mcome-tax (State-wise);

(b) the total amount recovered
during 1958-59°

The Minister of Fimanos (Shrl
Morar}l Desal): (a) Statement giving
the poution as on 31-12-1058 1s laid
on the Table of the House

Commissioner of Bxcess
Income-Tax Charge Profits Tax &
15 Profis
Tax)
_ (Figures 1n Thoutand
1 z“
Andhra “‘;’;s
Assam 14098
Bihar & Ousss 54985
me'y Central 137580
Bombay City 31201h
Bombay North 8976
Bombay South 16200
Calcutta Centrs! 144923
Deltn 157585
Kerala 33201
Madhys Pradesh 16708
Madmy .m‘
Mysore 20969
Panjb

30099

Uttar Pradesh goaso
Weit Bengal 526623
ToTAL 1747302

NOI!-HM the Commissioners”
charges are not co-extensive with the
States, information State-wise is being
collected and will be laid on the Table
of the House as early as posaible

Central Government Employoes

513 Shri Easwara Iyer: Wil the
Munster of Education be pleased to
state whether the Central Government
employees are permutted to appear mn
the Unmversity Examinations as private
candidates to promote their educs-
tional puryuits®

The Minisier of Education (Dr. K. L
Shrimall): So far as Government are
aware, no special concession has been
given by the Universities to the Cen-
tral Government employecs as such to
appear privately at thelr exammnations

Export of Manganess Ore

514. Shri Ram Krishan Gupta. Will
the Minister of Steel, Mines and Fusl
be pleased to state the nature and
details of measures exarmned for
increasing the export of manganese
ore at the Mmneral Advisory Board
meeting held at Calcutta on the 22nd
July, 18592

The Minister of Mines and 0l (Shri
K. D. Meglaviya): For increasing the
exporf of manganese ore, the Board
discussed vanous suggestions, such as
reduction of railway freight and
royalty, in order to make Indian
manganese ore less expensive and
more competiive in world market
Since the problem is a very complieat-
ed one, 1t was decided that the matter
might be examined further by Gov-
ernment 1n  consultation with the
mnterested parties
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1952, a copy of each of the fol-
lowing Notifications making certain
to the Coal

(1) SR.O. No. 197 dated the 19th

January, 1957.

(i) S RO No 288 dated the 26th
January, 1957.

(m) SRO, No. 2244 dated the 6th
July, 1957.

(iv) S.RO. No. 2243 dated the 6th
July, 1957,

(v) SRO No 2551 dated the 10th
August, 1057, (Placed in

Library, See No. LT-1500/59).

Rerorrs ON SpconD GENEZRAL ELECTIONS
AND EBYE-ELECTIONS

The Minister of Law (Shri A. K.
Sen): Sir, I beg to lay on the Table
a copy of each of the following
papers’ —

(1) Report on the Second Gene-
ral Elections in India, 1957—
Volume II (Statistical)

[{Placed wn Library, See No.
LT-1501/50)

(2) Results of bye-elections held
between Apnl 1857 and
March, 1959. (Placed m Lib-
rary, See No. LT-1502/59).

NOTIFICATION ISSUED UNDER MINES AND
Mrwzrars (REGULATION AND Deveior-
MENT) Act

The Minister of State in the Minls-
try of Home Affairs (Shrl Datar):
Sir, I beg to re-lay on the Table a

e, GSR 348,
dated the 28th March, 1988, under
sub-section (1) of Section 28 of the
Mines and Minerals (Regulation and
Development) Act, 1957. (Placed in
Library, Ses No. LT-1850/59).

NOTIFICATION ISSUED UNDER INTER-
Srarz ComroraTiONs AcCT

Shri Datar: Sir, I beg to lay on the
Table, under sub-section (5) of Sec-

LT-1508|59).

NOTIFICATIONS ISSUED UNDER ALL
InDIA Semvices AcC?

Shri Datar: Sir, I beg to lay on the
Table a copy of each ot the follow:
ing Notifications, under sub-section
(2) of Section 3 of the All India
Services Act, 1951: —

(1) GSR. No 881 dated the 1st

(u) GSR No 882 dated the 1st
August, 1959, making certamn
amendments to the Indisam
Police Service (Pay) Rules,
1954, (Placed in Labrary, See
No LT-1504/58).

NOTIFICATIONS I1SSUED UNDER FoRxrow
ExcHANGE REGULATION AcCT

of each of the following Notifica-
tions:—

(1) GS.R No. 179 dated the 14th
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No 192 dated the 1482
u % 1969. (Plared in
Library, See No. LT-1377/80)

(1) GS.R. No. 545 dated the #h

, 1959.

(1) G.SR No 507 dated the 23rd
May, 1939.

(i) G.S.R. No 610 dated the 30th
May, 1959

(iv) G.S.R. No, 703 dated {he 20th
June, 1959,

(v) G.S.R. Nos. 788 and 789 dated
the 11th July, 1855

(vi) G-S.R. No. 885 dated the 1st

August, 10959, (Placed in
Library, See No, LT-1505/50).

NOYIFICATIONS 1S3UED UNDER Sra
Customs Act

Shri B. R. Bhagat: Sir, 1 beg to lay

(i) G.SR. No. 700 dated the 20th
June, 1959 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958

fil) GBR No. 701 rated the 10th
June, 1950.

(i) GSR. No, T2 'ated the ITh
June, 1959,

P ERAVANA 18, 1001 (SAKA) Lo on the Tabie Gyfs

(iv) GAR No 721 dated the $Tth
June, 1950 making certain
further asmendment to the
Curioms Duties Drawback
(Fixed Rates) Rules, 1984

(v) GSR. No. 722 dated the 27th
June, 1989.

(vi) GSR No. 755 dated tne #th

(Fixed Rates) Rules, 1958.

(vii) GSR No. 756 dated the 4th
July, 1950.
»

{viii) G.S.R. No. 790 dated the 1lth
July, 1959 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) .tules, 1058

(1x) G.SR. No 79) dated the 11th
July, 1059

-

(x) GSR No 782 dated the 1ith
July, 1959 making certain
further amendment to the
Customs Duties Drawback
(Fixed Rates) Rules, 1958

(x1) GSR No 793 dated the Iith
July, 1959

(xit) G.S.R No 794 dated the IIth
July, 10590 making certain
further amendment
Customs Duties Drawback
(Brand Rates) Rules, 1959.

(xa1) G.S.R. No. 795 dated the 1ith
July, 199 (Placed i Lib-
rary, See No LT-1506/50).

NorrricaTions mssuep unpEr Sea
CustoMs AcCr AMD CRNTRAL
Excraes AND SaLy Act

Shri B. E. Bhagat: Sir, I beg to lay
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[Bhri B R. Bhagat]

Duties Refund (Brand Rates)
Rules, 1958

(ln) GSR No 757 dated the 4th
July, 1959 making certan
further amendment to the
Customs and Central Excise
Duties Refund (Brand Rates)
Rules, 1958

(iv) GSR No 796 dated the 1ith
July, 1850 making certain
further amendment to the
Customs and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958

(v) GSR No 797 dated the 11th
July, 1859 making certain
further amendment to the
Customs and Central Excise
Duties Refund (Brand Rates)
Rules, 1958

(vi) GSR No 823 dated the 18th
July, 1959 making certain
further amendment to the
Customs and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958

(viu) GSR No 824 dated the 18th
July, 10580 making certain
further amendment to the
Customs and Central Excise
Duties Refund (Brand Rates)
Rules, 1958. (Placed = Lab-
rary, See No LT-1507/89)

AMENDMINTS TO EXPENDITURE-TAX

Rurxs

S8hri B R Bbagat: Sir, on behalf
of Shrimati Tarkeshwan Sinha, I beg
to lay on the Table, under sub-section
(3) of Section 41 of the Expenditure-
tax Act, 1957, a copy of Notification
No. GSR 1769 dated the 4th July,
1089, making certain further amend-
mants to the Expenditure-tax Rules,
1988, (Placed w Library, See No.
LT-1808/58)

1204 hrs.
ARMS BILL

Rerorr or Jomwr Cosamrrres

Shri Barmar (Cooch-Bihar-Re-
served-Sch, Castes): Siur, I beg to
present the Report of the Joint Com-
mittee on the Bill to consolidate and
amend the law relating to arms and
ammunition

EVIDENCE TENDERED BEFORE JOINT
Comaaarres

Shri Barman: Sir, I beg to lay om
the Table a copy of the ewidence
tendered before the Joint Committee
on the Bill to consolidate and amend
the law relating to arms and ammuni-
tion

12.04} brs

STATEMENT re DURGAPUR
STEEL PLANT

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Suir,
during the last Session, I had refer-
red—on the 30th March and on the
Tth May—to certain defects in piled
foundations which had been noticed
m Durgapur Under the agresment
with ISCON, they are fully respons -
ble for executing the work in Durga-
pur completely and satisfactonly I
had also referred to the statement of
ISCON, in which they fully reaffirm-
ed this responsibility, and stated that
they would take all the corrective
measures necessary without involving
any delay or any additional cost to
Government Since then the neces-
sary investigations have been gomng
on Simultaneously, corrective mea-
sures of various kinds, including re-
piling, have been carried out A few
days ago, ISCON gave me the follow-
ing statement

“Following the discovery m
February 1959, of defects in some
bored piles 1n an area of the Steel
Melting Shop, ISCON made a
public announcement that the
work would be made good with-
out cost to the Government of
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from the mmvestigations car-
out by ISCON themselves, in-
tions have been carried out
Consulting Engineers as well
a team of Indian Engineers

5§§i§

K, N. Subbaraman, former Chief
Engmeer, Bhila: Steel Project, Shn
S D. Kungar and Dr. K. L. Rao of
the Central Water and Power Com-
mission, Shri T. M. Malkani of the
Calceutta Port Commissioners and
Shri 0. S. Murthy, Director, Railway
‘Board The team has studied the
methods of investigation, observed
the investigation, scrutinised the re-
sults, studied the remedial measures
already takem and proposed to be
taken and has also suggested certain
additional investigations. The final
report of the team is expected as soon
as the additional investigations are
<ompleted.
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From the statement they have made
to mg, ISCON are sathfled that with
the necessary remiedisl measures, the
foundationsy will be adequate and
will comply with all reguirements
Their guaraniee for a period of tm
years is the result of thelr confidence
that this will be so I have nc doubt

tery of expected to
be heated up before the end of this
month, In spite the additional

12,08 hrs.

IN PONDICEERRY

hon. Members of the Opposition made
allegations that in Pondicherry elec-
tions are being interfered with and
candidates are arrested and are not
given bail and that all sorts of dis-
turbances of law and order have
occurred which would make fair
elections difficult, if not impossible.
At that time the hon Prime Mimster
promised to make an enquiry from
our Chief Commissioner in Pondi-
cherry and report to the House the
state of affairs there.

Firstly, on hus behalf, I would deny
that any candidate was arrested or
kept 1n prison so that elechons may
not be fair. The fact of the matter is
that one of the Communist members,
Shri Ramalingam, was arrested thres
months ago for causing grievous hurt
and was convicted in the lower court
He appealed to the High Court and
his appeal was rejected Therefare,
he is in jail custody. At the regoest
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ed him twicee. ~We have even re-
quested him to make an appeal for
bail and most likely the court might
grant him the bail so that he may
be free at the time of election. It
ig not posasible for us to ask the judi-
ciary as to what the judiciary should
do because that would be interfering
with the work of the judiciary.

Regarding the other things alleged,
they are very vague allegations in

been attributed to the Police, such ss,
gartisan attitude of the Palice ete.

All these things have been found not
correct.

1 want to assure this House on be-
half of the Prime Minister that every
effort is being made to have fair and
frec elections in Pondicherry, and
our Chief Commissioner is keeping
us constantly in touch with what is
happening there and is himself taking
care to see that fair and free elec-
tions are assured.

12.10] hrs.
ELECTION TO COMMITTEE

CxntraL Apvisory COMMITTEE FOR THE
NationaL Caper Cores

The Deputy Minister of Defence
(Sardar Majithia): Sir, on behalf of
Shri V. K. Krishna Menon I beg to
move:

“That in pursuance of clause (i)
of sub-section (1) of Section 12 of
the National Cadet Corps Act,
31948, as amended by the National
Cadet Corps (Amendment) Act,
1952, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from amongst them.
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corps for a
term of one year from the date of

153 LSD—5.
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and of
the National Cadet Corps Rules,
1948."

Mf- Speaker: The question is:

«<That in pursuance of clause

. (i} ©of sub-section (1) of Section

12 of the National Cadet Corps
Act, 1048, as amended by the Na-
tjohal Cadet Corps (Amendment)
Act, 1852, the members of Lok
Sgbba do proceed to elect, in such
mgnner as the Speaker may direct,
tw? members from amongst them-
selves to serve as members of the
central Advisory Committee for
«f National Cadet Coarns for. a
term of one year from the date of
their election subject to the other
yovisions of the said Act and of
ipe National Cadet Corps, Rules,

12.1} hrs.
BUSINESS OF THE HOUSE
M. Speaker: Shri S, K. Patil.

gpri Surendranath Dwivedy (Ken-
dragara): Sir, before the hon. Minis-
ter moves his motion, I would like to
drag® Your attention to one matter.
vou told us that the question relating
to the prices of sugar will be taken
up this week. But in the agenda for
this Week announced by the Govern.
mept there is no mention of that.

pir. Speaker: On a motion by the
Government itself?

ghri Surendranath Dwivedy: Yes,
Sir, that is what you gave us to under-

stand.

Mr. Speaker: 1 will find out. The
hop- Minister will take note of what
he has said.
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“That thus House takes note of
the Report of the Road Transport
Reorganization Committee laid on
the Table of the House on the
16th Apnl, 1959 "

Mr Speaker, at this stage I would
make a few observations, if only to
indicate the hines on which the mind
of Government has been working on
this very important subject Then, at
the end of the debate, after knowing
what the hon Members think about
it, I will have occasion to reply

In order to secure the fuller deve-
lopment of motor transport and its
expansion to meet the growing needs
of the counfry, it 15 essential that
there should be suitable machinery at
the Centre as well as 1n the States to
look after the various problems facing
the industry and to plan and foster
its development It was felt that the
existing transport admunistrative sct
up in the States was concerned more
with the regulation of motor transport
than 1ts planned development As
“h1> House 13 aware, the Road Trans-
j%0:t Orgamsation Committee—other-
wise known as the Masan: Commuttce
—was appointed in May last year to
conduct a comprehensive enguiry and
to make recommendations for the re-
organisation of the transport adminis-
trative set-up 1n the States The
Commttee submitted its report n
March this year—in about ten monthy’
time—and 1t was placed beofre the
House soon afier its presentation
Members interested 1n road transport
development would undoubtedly have
familianised themselves with the
findings 1n that report

As Members would have studied
for themselves, the Commttee have
made exhaustive recommendations re-
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under a Transport Commussioner, and
& Secretary for co-ordinating the
work of both the Wings In a sense,
the recommendation 1s that the State
Transport Departments should be re-
orgamised on the lines of the system
obtaining i1n the Union Ministry of
Transport and Communications

The Committee have fuither recom-
mended that wunder the Transport
Commussioner 1n a State there should
be three Deputy Transport Commis- ~
sioners dealing with (1) enforcement
(2) heensing and registration of vehi-
cles, and (3) planming and develop
ment

They have further rccommended
that the State transport authoritie.
should be constituted with an official
Chairman with judicial experience,
two official Members and two non-
official Members The Transport
Commussioner should normally be the
Chairman of the State Transport
Authority The Committeec have also
made a recommendation regarding the
hearing of appeals and revision pet-
tions by a State Transport Appellate
Tribunal constituted with a full-time
judicial officer of the status of a Dis-
trict or Sessions Judge

The Committee have made ceitam
recommendations to overcome the mn-
hibitory factors in the development of
road transport Increased provision
for road construction, grant of permits
more freely wherever transport fact-
lities are inadequate, use of trailer-
truck combinations, and downg away
with multiple taxation are some of
the far-reaching recommendations
made by the Commuttee These re-
commendations conform generally to



aspects of transport, Members of
Legislative Assemblies, representatives
of road transport operators, nominees
of Chambers of Commerce and other
esommercial interests

As the hon Members will realwe,
most of these recommendations have
to be studied and implemented by
the State Governments ‘These re-
commendations were generally placed
before the last mecting of the Trans-
port Des~lopment Council held mn
June 1n New Delli The Council felt
that the State Governments should 1n
the fizst instance be consulted The
State Governments have accordingly
been asked to giwve thought to these
recommendations and commumcate
their views to the Government of
India 1~ soon 15 possible

It 15 (xpected that by about the
middle o! Septembe: thewr recommun-
dations would be received and the
Council's meeting would take place
some time n the last week of No-
vember or early in December when
she final decisions are expected to be
taken

I mught touch upon briefly another
aspect of the problem of road trans-
port This relates to the so-called
controversy between rail and road
transport [ merely said ‘so-called’
because, 1n fact, such a controversy
does not exst

Shri Asoka Mehta (Muzaffarpur)
Conflict may not exist, but contro-
versy does exist

Bbri 8 K Patil: ] am {allung in the
Minstries themselves, there may be
opinions outside

try

once or twice I gave an assurance to
this hon House that at the earlhest
possible opportunity I would appoint
a committee in order to report on
what should be the national transport
policy of this country Government
set up a committee

policy of the country, so that the deve-
lopment of the transport machinery
mav be effected 1n consonance with
our growing needs, with economy and
efficiency, avoiding duphication to the
maximum extent practicable

I had also 1ead to this House the
terms of reference which were jointly
arnved at between the Railway M.
nistry and our Mmustry 1 have sum-
mariscd 1t 1np what I have sald

Generally, the recommendations of
the Masami Committee are 1y line
with the thinking in the Ministry of
Transport on this subject As soon as
the views of the State Governments
on the various recommendations are
received, the views of the Government
of India thereon would be finalised
and steps taken to mmplement them
There may be some aspects of these
recommendations which could be 1m-
plemented straightaway without wait-
ing for the recommendationg of the
States They will be implemented I
am merely referring to those mmport-
ant suggestions where the State Gov-
ernments come 1n and their decisions
or their recommendations have got to
be taken into consideration

I must take this opportunity of
thanking the Chairman, my hon friend
Shn M R Masam and the members
of the Committee for the very good
job that they have done and the in.
telligent interest they have stimylated
1n this very vital national activity, our
road transport Beyond that I do not
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want to say anything at thus stage
At the end of it, I shall have occasion
to reply to the debate

Mr Speaker: Motion moved

‘“That this House takes note of
the Report of the Road Transport
Re-organisation Commuttee laid on
the Table of the House on the
16th Apnl, 1958"

Shri Asoka Mehta: Mr Speaker, I
would hke to join the Mister in
congratulating my hon friend Shrn M
R Masana and his colleagues on the
Committee for having produced a
valuable document 1 believe the
value of the report would have been
greatly enhanced if, as 15 the habat
sometimes of this Government, the
cart had not been put before the horse

It 15 rather surprising to find the
Government comung forward with the
appointment of a Commuttee to draw
up a national transport policy for the
country after we have received the
report of this Road Transport Rc
orgamisation Commuttee In the last
12 or 18 years, on more than one occa-
s1on, this question was raised and par-
ticularly when we are nearing the fag
end of the Second Plan period, surely,
this attempt at evolving a mnational
transport policy should have been done
earlier It was not done before and
even today when this Commuttee 1s
appointed, 1t 1s so loaded with official
elrments and the non-official element
in it 15 so small that T do not know
what kind of a report will comc out of
it

The Minister just now enlighlened
us that there i1s no controversy, leave
aside conflict, as far as the ministerial
levels are concerned on this question
If there 1s no controversy, why has the
Co-ordination committee been appoint-
ed Why the constant pre-occupation
with Co-ordination? Co-ordmnation
becomes necessary because not only
there 1s a controversy, but there is an
inherent conflict which has got to be
understood and whith has got to be
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correct the focus, and I think, the Com-
muttee has done the job magruficiently
But, the question that anses is, has the

one to set the focus nght

I find that at a later stage, a repre-
sentative of the Railway Ministry or
the Railway Board was appointed to
the Committce But from the report,
it 1ppears that there was not much of
creative dialogue between the repre-
sentative of the Railway Board and
the other Members of the Commuttee
The mmnute nf dissent that the repre-
sentative of the Raillway Board has
given has to some extent, been ans-
wered in the mam report I do not
know whether the main report was
written after the mimnute of dissent was
drafted or the main report was revis-
ed after the munute of dissent was
wntten or the minute of dissent was
writtrn after the mam report was
seen

Shri M R. Masanj
Co-ordination

(Ranchi-East)-

Shra Asoka Mehta: If there was
this kind or co-ordination, 1 agree with
the Minister that nothing further needs
to be done because there is telepatmc
co-ordination It seems certain docu-
ments afe prepared in certain offices



The administration had just grown up
and there was no kind of order, no
kind of any system or pattern about
‘it. The streamlining that has been
suggested is a major service that the
Committee has done. But, 1 feel that
the Committee has allowed itself to
be influenced by a certain philosophy
that the Chairman has, and that is
where my quarrel staris, Probably
the Committee consisted of persons
with a lot of practical ecxperience
where probably any kind of theoreti-
cal considerations were deemed to be
suspect. I suggest that in this matter
as in many other matters, theoretical
clarity is very necessary. There has
not been that theoretical clarity.
Consumers’ preference: how is con-
sumers’ preference to decide things? If
consumers’ preference is to decide
things, then, it is necessary that the
rates that are charged or the price
that is charged for transport services
must be related to and must be in
conformity with the cost. Here is a
very able study of the British Trans-
port Policy recently brought out. In
the basic principles that are enunciat-
ed there, these points are very well
brought out. On page 14 it is said:

“This suggests that freedom of
choice, although something to
which users attach great import-
ance, is not a sine qua non of

Further on, on page 15, it is said:

“But as with the principles of
freedom of choice, so with the

kind of moral absolute.”

These principles have got io be gone
into in detail. They are not absolute
principles. I am not suggesting that
the Committee has recommended that
they be treated as absolutes or any
kind of categorical imperatives. But,
the fact remains that a certain
approach, a certain philosophy, a cer-
tain governing philosophy of the
Chairman has percolated as it perhaps
happens in other committees. Others
with other philosophies have been
chairmen of committees and other
philosophies have percolated. I am
not suggesting this as a kind of charge
against the Chairman. That happens
when a strong personality is put at the
head of a committee. What I say is,
that is where we have to be careful
to see whether the focus has not been
corrected too much on the other side.

The Committec agrees that there has
got to be what is known as cross-
subsidisation inside a transport service.
As far as road transport is concerned,
they have argued that it is not enough
that a particular motor transport orga-
nisation be given certain lines which
are paying: while it has certain lines
which are paying; it must also under-
take certain lines which may be losing,
which is the meaning of what is known
as the principle of cross-subsidisation,
that you grin somewhere and out of
that you provide a kind of subsidy
rlsewhere inside the same service,

The railways argue that they have
been following this policy of cross-
subsidisation. The first question is:
to what extent is that policy justified;
and the second gquestion that we have
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looked into by the Committee at all

The thard question that arises 1s this
To be sure that 1 understood the Com-
mttee correctly, I tried to check up
my understanding with the Charman,
or rather ex-Chairman—I do not know
whether he can be called the Chairman
today—because I did not want to waste
the time of the House by saying some-
thing whach probably I mught not be
justified in concluding 1 tried to
enqure from him, and he said my
understanding was correct that if
somewhere the railway system has to
operate or has to carry a particular
category of goods at rates which are
lower than the cost—whether cost
means only the direct cost or also
mncludes indwrect cost I do not know,
but I presume it would include the
mdirect cost also—then the Committee
has suggested that there should be a
subsidy given by the Government

This, again, 15 a matter of great
mmportance It 1s a principle whether
subsidy should be paid from the State
Exchequer for this kind of thing This
18 a matter which has been discussed
in other countries considerably This
book on British transport policy which
18 the result, I beheve, of a discussion
group which was set up by the Fabian
Research Socety, has come to the con-
clusion that subsidy 15 & wise policy
But that, as I said, has got to be dis-
cussed, 1ts pros and cons considered
Maybe practical men mught reach cer-
tam conclusions which are justified, I
do not know, but unless you go into
the pros and cons of the question, very
often you would find yourself in con-
sderable difficulties later on They
have made certain assumptions, assum-
ptions which are not enqured nto,
assumptions which have been made
because there 15 a feeling, and perhaps
a legitmate feeling, that road trans-
port has been treated as a step-child,
»ut a matter of such importance can-
mot be decided on the basis of this
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order to remove the hardships from
which today motor transport 1s suffer-
ng, this kund of octroi duties should
be removed They have given a num-
ber of instances where delay takes
places, national wealth to the exicnt of
a crore of rupees is wastefully divert-
ed T grant all that, but what i1s the
result” You have then to make pro-
vision, the Government hes to have
some alternative means and methods
of providing the resources needed for
our local bodies. The whole defect
and difficulty in this piecemeal
approach 1s that you look at the pro-
blem and say that in order to help
road transport, this obstacle should be
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roads are concerned, I believe the sug-
gestion 18 that there should be only
truck transport and not trailers Sup-
poaing we do that, what will be the

nomy I am not referring just now to
what will happen to the traditional
transport there, the ten milhion bullock
carts 1 leave that to my hon frend,
Pandit Thakur Das Bhargava because
he 1s more competent to talk about
that But the impact of truck trans-

are thinking of 1t in a dynamic pers-
pective over a period of 10, 15 or 20
years, of course, all these things, I
believe, will get settled, but if you are
looking at it with a umited perspec-
tive, what will be the impact in
next two, three or five years?
the whole problem will have
Jooked mto very thoroughly
not a matter which can be decided by
the Transport Minister alone  The
Transport Minuster can pass orders [
know there are difficultites even 1n
passing sumple orders, but compara-
tively it 18 easy to pass this order, but
then some other Minstry will come up
with 1ts difficuties, because the mjec-
%on or the introduction of a modemn
system of transport into the traditional
is inevitable conse-
quences As I said, I do not expect
the Commuttee 1o work it out, but the
Government, when they sit down and
pass orders on a report Like thus, have

M

a particular system 13 nationalised or

Here 1s & very valuable study of the
Soviet transportation policy The rail-
ways very often rmse this question, I
beheve the Ralway Mimstry has
over and over agan invited the
attention of all concerned to the
lessons to be learnt from the
Soviet Umion as far as transporta-
tion policies are concerned 1 am sure
their experts have gone there and
studied things for themselves, but a
lavman ltke me can only depend upon
the reports of recognised experts in
the world on this subject, and this par-
ticular study 1s probably the most com-
prehensive and the most authontative
that we have in the English language,
and the conclusion that has been
reached there on pages 159 and 160—
I shall not waste your time by reading
them—s that 1deological considera-
tions do not in any way alter the
character of the problem They say:

“There 1s no evidence that the
Soviet transportation system 18
any more ‘unified’ than the Ame-
rican transportation system In a
purely technical sense, the reverse
appears more accurate In each
economy, difficult technical pro-
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blems are confronted, and pohti-

cal siogans do not aid appreciably
in solving them™

Then 1t 1s argued further and said

“The outlook for river and sea
transportation, on present evi-
Gmmmuof&oﬂetpuhhdty
dots not appear promumng

iluo*lherhand,whlleitutme
that enormous investment will be
refjuired, the USSR appears
well launched on a largescale,
gradual program for developing
automobile transportation ™

So, 1t 15 not as f any one particular
country can give us a kind of a clear-
cut answer to these questions Trans-
port problems are so mtimately con-
nected with economic developments,
and economic developments are 30
much shaped by the distribution of
resources, by geographical factors, by
economuc factors, by social factors, and
by political factors that I do not think
that the lessons of any one particular
country can be wholly relevant to any
other country This 1s a task where
we have got to work the solutions
ourselves

The committee has talked <bout
social control 1 do not remember the
exact expression used theic but some
Jund of social control 15 envisaged
Now, the complaint of the member of
the commuttee who has appended the
munute of dissent 1s that the committee
has not recognised fully the necd for
1egulation

~

There 15 this inter-State transport
commission which has been suggested
Ag far as intra-State transport 1s con-
cerned, the suggestion 1s thal permuts
be given freely It 15 argued that
because there 15 a kind of an overall
ceibing which cannot be easily pierc
ed—it 13 provided by our lmited
ability to produce, our limited capa-
city to produce, trucks and vehicles,
so, there 1s a kind of an automatic
ceiling—therefore, the free 1ssuing of
permits and licences would perhaps be
the best way of meeting the transpoit
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requirements, and cutung through wmod
only the red tape but also the possi-
bilities of corruption and nepotism.

In connection with thus red tape, it
13 very interesting to note that all of
+us complain very bitterly and very
strongly about the Government De-
partments being overstaffed, when we
look at the question generally But
every time you appoint a committee
to look into a particular problem or a
specific problem, i1t reaches the con-
clusion that as far as the activity with
which that particular commuttee is
concerned, the Government Depart-
ment concerned 1s under-staffed This
15 a phenomenon worth studyng,
because 1n the abstract, one can always
reach the conclusion that there are far
too many doing far too lttle of job;
but concretely, when a problem 1s
analysed, why do these commuttees
come to these conclusions® 1 leave
that matter for future consideration

But here, at least, there 15 a con-
traduiction which deserves our serious
attention

As I was saying, as far as intra-State
transport 15 concerned probably there
will not be much need for regulation
as far as the commuttee 1s concerned
They have suggested the appointment
of certain tribunals of appeal and all
that, I think some of these suggestions
are very valuable But when 1t comes
to regul iting busuiness intcr-State they
have fallen back upon, and they have
tried to scek inspiration from the
functioning of the Inter State Com-
merce Commission in the USA and
similar bodies

There again a considerable amount
of objective study of their functiorung
has been made 1 have before me a
very valuable study produced by the
Princeton Umiversity on Repulating
Busmess by Independent Commission
1 would invite the attention of my hon
friend Shrn M R Masam: to what this
study has to say

“Above all, regulation 1s a pro-
cess which 15 nerther 1solated in-
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[Shri Asoka Mehtsa].

its relation to the general and eco-
nomic environment nor self-con-
tained in its evolution. The public
interest is served best when regy-
Iation Iz conceived as a vital ele-
ment in the comprehensive rela-
tionship between Government and
the economy. It is served worst
when regulation is treated as a
phenomenon which is separable
from the context of society and,
therefore, unrelated to genmeral
notions about the proper relations
between government and economuc
mel'!

1 raise the question of the goverming
philosophy of the chmrman for this
very reason that where the question
of regulation comes, there, philosophy
13 of major mmportance In judging
the necessity for the recommendations
in this report. certain pre-conceptions
that have been introduced into the
report have to be borne in mind

As I said earher, while 1t was neces-
sary to correct the focus because of
the absence of a creative dalogue
betweun the rcpresentatives of the
Railway Board and the other members
of the committec, we still do not know
whether there is a need for subsidisa-
tion, mutual subsidisation, between
the rallways and roads or not If we
do not do that, it 1s argued, consumer’s
preference will opcrate, in the case of
certain goods wheie speed 1s of great
ymportance, for, railway transport, it
has been pointed out, 1= cheap, but
road transport 1s fast; road trans-
port 15 three times or four times
as fast as raillway transport There-
fore, the advantage of these
things 15 there What do we do then®
Do we permit consumers’ preference
to operatc and leave this whole pro-
blem of mutual subsidisation or cross-
subsidisatien to be thrown on the rail-
ways completely and unilaterally and
thercby throw this whole problem into
the lap of this Government, because
the commuttee has said that if a sub-
sidy 13 to be paid, let Government pay
the subsidy? I suggest that this 1s
refusal to face the problem This iv
an effort on the part of the committee
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thought that their task ended there. I
'mldhlvelihdtbe committee, after

solutions they have offered have not
been thought out adequately, fully and
m a co-ordinated manner,

Shri Harish Chandrs Mathur (Pali):
I am really grateful to the hon Minis-
ter and the hon Member who has pre-
ceded me for the appreciative refer-
ences which they have made I also
appreciate the difficulties with which
the hon Member finds himself faced,
in understanding and appreciating the
recommendations of this commuttee If
we were to look at the terms of refer-
ence, and if we were to examne all
that has been said in the background
which 15 very necessary, 1 think the
tone and tempo of the speech of my
hon friend would have been a little
bit different

If we look at the terms of reference,
we find that the committee was pri-
marily asked to suggest a model
admunistritive set-up for the control
and regulation of road transport, and
also at the same time to focus the
attention of the nation on what the
mhibitory factors were and what the
essential features which were neces-
sary for the growth and development
of road transport were

So far as the adminstrative set-up
1s concerned, the committee has made
very far-reaching recommendations
It has not only recommended stream-
hining of the present admumstration,
but 1t has suggested complete reor-
ganisation of the present set-up; it has
made suggestions which will scrap the
present administrative set-up; it wants
to recast it and have a certain dyna-
mic set-up It has also suggested how
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away with the procedural delays as
well as corruption which overshadows

the present set-up

My hon friend has not smd a mngle
-word, so far as the administrative set-
arp 18 concerned

Shri Asoka Mehta: 1 have prawsed
You

Shri Harish Chandra Mathur. So, it
15 quate obvious that he accepts wn
Zoto all the recommendations whach
the commuttee has made so far as the
administrative set-up and the changes
are concerned, which was the mam
fask of this commuttee

So far as the admmstrative set-up
15 concerned, I do not know why it
‘has not been possible for Government
to come to grips with the problem I
may submut that these problems are
not settled only by conferences and
committees, the Central Government
must provide the necessary leadership
for this purpose, it i1s only through
personal talks and persuasions that my
hon friend the Minmister of Transport
and Communications will be able to
bring about a healthy change m the
administrative set-up m the States

The commuttee has recommended
among other things the complete re-
organisation of the RTA as also the
appellate body If only one of the
recommendations, the gsetting up of the
STAT, that 1s a tnbunal which will
be a single-man tribunal, whach would
consist of one of the workmg IDistrict
and Sessions Judges, 1s accepted and
mnplemented, I think half the trouble
and half the corruption would be re
moved Because at the present mo
ment, most of appeals go on the ad-
mnstrative side and they go on
lhingering, and the administrative offi-
cers and the Minusters and all sorts
of people have got to do qute a lot
and there are, naturally, wvarious
pulls and all sorts of things If that
machinery is replaced and if we have
Just cne serving District and Sessions
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championing the cause of road trans-
port I wish he examuned the whole
aspect 1n the light of certain very im-

and figures I do not deny that we
have made progress We are bound to
make progress, durmg the course of
the First and Second Five Year Plans
In the matter of road transport, we
have certainly made progress But if
We examine certain flgures, we wnll
find that India has to make a lot
of headway in the development of
road transport You will find that
even in comparison to our very neigh.
bours even so far as road mileage per
square mile 15 concerned, we stand
very low If you take the number of
vehicles, you will find that we stand
very low In regard to muleage, the
present rate 1s very poor But if you
take the utilisation of the present
roads, you will find that it 18 extre-
mely poor Three to four times the
present performance could be given
by even the present roadways, but
because our policies have been extre-
mely restricive—road transport deve-
lopment has, as a matter of fact, been
obstructed in more than one way—
that development has not taken place

I wnll quote the figures of miles per
square mule of territory Great Britain
3 24, France 3 08, USA 1 00, Ceylon
088 Spamn 0 38, India 0 25 In terms
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of population, it is still poorer: India
82, Phillippines 87, Malaya 110, Ceylon
115, Iraq 242, Spain 251, Great Britain
284, and France 152

It is no use my repeating figures. I
only wanted to make a brief reference
%o them just to indicate that this coun-
try has got to make a great headway
in the matter of road transport, in the
construction of roads and in the deve-
lopment of the transport. Now, this
fact has got to be taken into consi-
deration alongside the situation
obtaining in this country. Road trans-
port comes in juxtaposition to railways
about which my hon. friend talked
ro much, Is there any likelihood of
our railways developing in such a
manner as to reach the life of the
people in the rural areas? It is only
through the development of road
transport that we could in the fore-
seeable future visualise our touching
the rural areas and the villages. At
the same time, I wish we also take
note of how road transport has been
developed all over the world. It is
very good to talk of certain theories
here. Those arguments could be given
both ways. But these theories about
which we talk 50 much here have
been argued in practical life all over
the country. Let us see what the con-
clusions are. If you take note of the
conclusions which we have reached in
practical life all over the counfry, you
will find that road transport has
developed in all the countries where
free economy is the guiding factor;
those who espouse the cause of re-
gulation hnvenoothgrcaunh-y to
quote except the USSR in their favour,
nying'nerei:aunﬂh!ngtbnthbain(
dnneintheﬂssnlndwgmghtpre.
fitably adopt it’. They could not
quote one single freed country—by
‘Iree’ country, I mean a country where
we have a free economy in play—in
favour of railways as against Yoads,

1 would quote certain figures. From
1852 to 1935, what has been the sort
of development all over the world?
Between 1033 and 1055, the gross fixed
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the railways, Italy 2'8 per cent =s
against 0'4 per cent, Belgium 2'9 per
cent as against 09 and Sweden 48 per
cent as against 0°'7 per cent on the
railways. That is, Wwhat has been
spent on the development of rallways
is not even 1/5th or 1/10th in certain

development of railways; this has
gone up to Rs. 1121 crores. The posi-
tion is just the other way round mo
far as road transport is concerned.
There we had provided in all—States
as well as the Centre put together—
Rs. 266 crores. So far as the Central
allocation is concerned, even that has
been cut down. Theories are well ana
good but let us see whether thess
theories and practical suggestions had
been taken into consideration in those
countries where road t{ransport has
developed. If the trends are there,
let us see whether thls Committee,
which was primarily to focus its
attention on certain basic issues, has
given proper attention to those issues
and has taken into consideration the
facuwhichhlvebeenpmvedbypnc—
tice all over, facts which we discussed
threadbare; let us see whether the
recommendations it has made « are
based on those assumptions and com-
clusions which have been arrived at
between ourselves and which have
proved themselves on the surface all
over the world.
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It was very good of the hon Minis-
ter of Transport to say that there was
no controversy But the controversy
13 1n the air Everyone reads about
it; we know that 1s quite obviously
there As a matter of facti, this com-
muttee for the national transport policy
would not have been in the shape in
whach 1t 1s today had 1t not been for
certain issues which have emerged
out of the discussions and the recom-
mendations of this commuttee which
are before this House for considera-
tion I defimtely feel that this has
provoked thought It 1s quite correct
It 13 very nccessary that we take an
overall plcture and a correct picture
of the whole situation and come to a
conclusion as to what 1s best 1n
natifnal interests

‘What 1s this controversy about the
Railways” Only in yesterday's paper
I read that we are thinking of Asian
Highways, that 15, we are thinking of
constructing roads which will provide
transport from one country to another
and cross through countries Such
highways exist i;n Europe which take
transport from country to another
without a pass or a permit Here, in
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such a thing in Europe
country will be a party to it Such a
scheme cannot exactly be the scheme
of any particular cotntry That 15 the
trend of developments that are taking
place

As against it, you want to restrict
it to 100 miles or 150 mules What
do these restrictions mean and what
do they lead us to? What 1s the pur-
pose of this 300 miles restriction?
This rail-road coordination has been
putting all these restrictions What 13
the meaning of this restriction If we
want a service to operatc from Jodh-
pur to Delh, which 1s about 400 miles,
they say, ‘No, you can go up to 200
miles only from Jodhpur to Jaipur’
So, there have to be two, one from
Jodhpur to Jaipur and another from
Jaipur to Delhi You want that there
should be a drop somewhere, some
harassment to the transport owners
as well as the consumers Beyond this
1t means nothing Otherwise, the ser-
vice that 13 running from Jodhpur to
Jaipur will take on from Jaipur to
Delh:

A very objective view has to be
taken on these matters. I really do
not appreciate the appointment of this



pohicy for the supply and develop-
ment of electricity 1 do not under-
stand how such things are gomng to
happen It 13 my apprehension that
it 15 only because of the recommen-
dations of this commuttee, because the
non-official element 1n this committee
was strongly 1n favour of a free and
fair development that this sort of
committee loaded with officials has
been appomnted I am glad that they
have a chairman who will be able to
do some free thinking in the matter
But ] strongly recommend that the
composition of this commttee be
reorganised so that at least 2
Members from this House and one
from the other House could be
appointed on this committee There
s absulutely no reason why when we
want to have some conclusions about
important matters there has been some
controversy and why they leave things
that way

1 wish to draw pomted attention
of this House to the fact that thus
industry 1s of very great mignificance
to ut If you exammne the figures
given m the Second Five Year Plan,
you will find that one of the mast
mnportant headaches of this nation
that 1s, the employment potential
offered by this industry, 15 one of the
most important factors which should
have been taken into consideration It
provides such potential for the em-
ployment of people that we must give
very special consideration to this
matter

This industry 15 exploited at all
levels The Central Government has

AUGUST 10, 1088 Reportof Road Transport 1492
Reorganisation Committies

not been able to give a faiwr deal My
charges are two against the Central
Government One i that they are
very neffective The Inter-Stste
Comrmussion which we have got has
not functioned at all It was appoint-
ed by about 1958 and it has dome
no jJob whatsoever I wish 1t is
strengthened and made more effective
Then the Central Minister asks us
What can we do, 1t 1s a State subject?
If the Central Mmistry has got the
requisite leadership they can persuade
the States by their talks The Minis-
ter of Community Development has
not got any regulatory power over
the State Governments, but it is only
through leadership and only through
talks that a great change has been
brought about I think the same thing
<hould be done here

This industry 1s also very much ex-
ploited at the State level If you look
at the recommendations made by the
Planning Commuission and various
other committees from time to time
you will gsee that the taxation on road
transport 1z the highest in this coun-
try a< compared to other countnes
There 1s a very good case for reducing
it It 1s double of what it 15 in most
of the countries, 1t 1s even 3 or 4
times than some I understand that
the Planning Commussion 1ssued cer-
tain instructions even to the State
Governments that there should be no
further taxation and that it should
not be increased But what we find
15 that it 18 only this industry that
comes 1n for increase 1n taxation from
year to year

This 1s also an industry which is
exploited at the lower official lévels
also There 1s the police We have
made specific recommendations that
the admurustrative set up should he
such as not to make inroads on the
mndustry and make room for corrup-
tion I hope at least these admnistra-
tive checks and admistrative reforms
will take effect soon

One thing more and I have finished;
and that 15 about credit I think this
s unfortunately the only industry
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which is not being treated fairly im
the matter of credit. We find all sorts
of facilities are being given to the
small-scale industries. I do not see why
this poor man should not get credit
from the bank directly We have
made ceriain recommendations that
certain banking agencies should be
set up. What are these agencles?
These agencies just support you with
a little money from banks. We have
got some Rs. 50,000; and we collect
more money, say another Rs. 50,000
from the State Bank. With a little
money from myself and a little money
from the State Bank, I am going to
exploit this poor operator. I do not
see why the Ministry should not be
able to persuade the State Bank to
give loans direct to these bus and
lorry operators. They have got a
vehicle which can be insured and
pledged They should get direct
credit facilities if this industry is not
to be exploited as it has been It
would be a surprise for anyone to
hear that this industry pays 12-24 per
cent interest to the money lenders or
mtermediaries springing up because
of the policy of the Government It
needs immediate revision and these
people must get direct loan

Now, there 1s a certain misunder-
standing about viable units We have
made it absolutely clear that we do
not stand for any monopoly As a
matter of fact there was a lot of dis-
cussion and it was made absolutely
clear that the smallest man will have
the chance. We have recommended
strongly that even individual opera-
tors should not be debarred. If he 1s
efficient and if he fulfils all the qualh-
fications, he can go into the industry
without any let or hindrance. The
viable unit which we have visualised
is one which can be constituted only
by a loose association of these people
eoming together for the sake of
management and operation Every
effort has been made to see that effi-
ciency is not marred and that the
necessary number of vehicles and the
service facilities are thére and that
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are many points which require clan-
fication

Dr, Krishnaswami (Chingleput)*
Sir, 1 am thankful to the hon. Minister
for not having enunciated a policy at
the outset After all it would be an
advantage to listen to us in the House
and then come forward with a definite
policy when he replies to the debate
1 agree with those who have preceded
me 1n paying a tribute to the Com-
m-ttee for having undertaken a pains-
taking study of all the problems
involved in road transport and having '
provided us with a mine of informa-
tion It may be that we cannot agree
with some of the suggestions but even
where we do not agree with them,
they have provoked us to think and I
would be domng less than justice to
myself, 1f 1 do not pay a tribute to the
constructive endecavour which has
been made by them

1 want it to be wundei.tood vern
clearly that it is most important to
encourage the devclopment of road
transport. It 1s time some of us
introduced a scnse of perspective into
these matters. It 15 time that some of
us, apart from speaking theoretically,
understood the environment in which
we are operating and pleaded for a
more rapid development. We have to
realise that one of the great dangers
of the Second Flan hag been its
emphasis on heavy investment with-
out taking into account the problem
of greater employment. Considering
the great advantages that ensue from
road transport, considering the impe-
rative necessity of opening up hinter-
lands of our economy, I venture to
think that anybody who is inclined to
tackle the problem of employment
seriously in the coming few years



that ;m all his pleadings, I hear only
the vice of a monopolist pleading for

also to realue that road investment 1s
not necessarily capital hungry, we
would also be saving a great deal m
the way of foreign exchange—an
umporiant cons:deration which has to
be borne 1n mund, particularly as we
are not suffering from an abundance
of foreign exchange resources

My hon friend, Shri Asoka Mehta
who preceded me spoke of the various
recommendations made by the Com
mittee mn respect of taxation rebates
He pointed out that it did not conmder
these problems fully The Committce
tannot be a commttee of encyclo-
paedias They have necessanly to
concentrate op certain 1ssues But
may I pomnt out to him and to those
who have given some thought to this
question that if we are thinking of an
expandimg industry as this Com
mittee 15 thinking, 1t neces-
sarily follows as an inevitable corol-
lary that we are increasing the
receipts for the various State Govern-
ments and local authoritzes One can
not work out all these thungs fully
because when the Committee 1s deal-
ng with the general recommendations,
1t cannot possibly envisage what
amount of development would be
there, how many lorries would be
there, how much increase would be
there and so on because all these
things have necessanly and nghtly
been left rather vague

But I would hke to consider some
other aspects which have occupied a
great deal of the time of the House
In viewing transport one has to take
nto account the different agencies of
fransport and find out what means we
propose for co-ordination Co-ordi-
nation 18 a very much abused word,
it 12 as much abused today as it was
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30s, when we were suffering from a
slump, the railways were the first to
advocate 1ntense prohibition on road
transport Probably that was the only
solution which occurred to them m
the 1930s In the 1950s when we are
suffering from the benefits of planned
economy 1t would be wrong to follow
or suggest such restrictive policies as
they have suggested in the 1930s

I would like to place before this
House certain elementary facts which
have escaped the attention of some of
those who participated in the debate
It 1s clearly recognised even by the
representative of the railways that the
cost of carmage on long distance
transport by rail i1s cheaper than the
cost of carriage by road transport It
1s admutted that over 200 miles 1t 1
definitely cheaper to have goods trans-
ported by the railways It 13 admitted
by the raillways' representative that
the petrol and diesel tax, regiistratior
tax and excise duties on tyres, income-
tax pa:xd by bus and lorry operators
and others indulging in road transport
contribute not only to the chrect cause
but also to the indirect cause of the
general Exchequer Such 1s the state
of affairs But, if inspite of the bias
in favour of the ra'lway transport, if
the consumers choose road transport
for long distances, there must be
something wrong according to those
in charge of our raillways It 1s a fact
on which the raillways ought to do
some thinking Let us put aside for
sometime the theory and let us con-
centrate on the practical aspects A
consumer 1s faced with either availing
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Jrimgeld of the road transport ar of
reilway transport. According to the
railways it is clearly admitted that the
<ost of carriage is cheaper. Yet inspite
of the fact that it is cheaper, he pre-
fers to use the road tramsport. Now,
what is the social interest that should
prevent you from utilising the road
transport? What is the mal-distribu-
tion of resources that is involved?
“One should not employ words without
knowing what they mean. Theory
can easily degenerate into jargon as it
has done in the case of the dissenting
minute appended by the railway
-expert. I have never read, and I say
it with the greatest hesitancy, so
much fantastic nonsense as is includ-
ed in the dissenting minute of the
-expert of Railways, and I shall only
show one or two instances of the
utter lack of logic that is displayed
in that dissenting minute. I do it with
great reluctance, but I have to do it
in order that the same mistake may
not be repeated again and again and
we may not have the iteration of the
same points advanced by others.

13.21 hrs.
(Mr. DeruTY-SPEAKER in the Chair.]

Now, Sir, this 1s what he states in
his dissenting minute, and I should
like my hon. friends to consider what
the mmplications are. He suggests on
page 84 that railways being nationally
owned and managed are already under
public control and it follows that the
regulation neccssary must be predo-
minantly towards control of motor
transport. What are the implications
-of this statement? Just because they
are nationally owned—railways—and
managed, it does not follow that they
are under public control. The logic
underlying this argument is that any
nationalised industry is per se superior
in terms of social purpose. Clearly,
this is not the case. The quest'on to
examine js whether the railways'
policies are imbued with soecial pur-
pose and what are the mechanisms
through which this is executed. Simi-
Jarly, the mere fact that parts of road
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transport are privately owned aad
managed does not detract from i
social usefulness. Here again, we oam,
i hecessary, strengthen the machinery
by which they can play their
fruitfully in the scheme of things.

L

mittee, I can point out, Mr. Deputy-
Speaker, that one of the reazons which
has led people to switch over to road
transport is the inadegquacy of railway
transport. Transport is essentially a
perishable commeodity. If one does
not have the transport facility at a
particular time, then it cannot be
stored up. It is an elementary fact
which has been understood and which
is recognised on any elementary book
on railway economics, which, I sup-
pose, those in charge of the Railway
Administration must have read and
digested to great profit. But it has to
be understood that if there are goods
lying in different warchouses for
months together, if business is handi-
capped in many areas, what else can
a man do except to avail himself of
another sort of transport? The wvery
fact that there has been this inade-
quacy blows to bits the great theary
about mald'stribution of resources,
about dyplication of investment and
all that jargon which is hurled in the
face of Parliament in the hope that
it will swallow these words without
clearly making an analysis of what
their implications are.

I tell you, Sir, that having read that
dissenting minute I have come more
and more to the conclusion that this
Parliament should put its foot down
on such specialised pleading and should
make them adopt a more enlightened
approach on this question.



e - Notion' te:

[Dr. Xrishnaswami]

I do not say that oue should respect
the consumer's free choice on all
occasions. Of course, the paragraph
to which my friend, the suthor of the
dseenting minute, makes a reference
is rather ambiguous, but I should like
to point out that consumer’s freedom
of choice i1s not anything which iz a
moral absolute. Freedom of choice
must be related, as my hon. friend
Shri Asoka Mehta pointed out, to the
fact that the choice is there as bet-
ween two articles where the prices
charged bear relation to costs. If, for
instance, there are two commodities
one of which is offered free absolutely,
then, undoubtedly, there 1z no free-
dom of choice. In fact, that was a
celebrated example given by a French
economist nearly 200 years ago when
he pointed out that if you have a
person who ferries you across the
river free and if you have another
person who ferries you for a few
francs that you pay, then, undoubted-
ly, there is no freedom of choice
because, obviously, you are not com-
paring two things which are compara-
ble but you are having two different
commodities altogether 1 venture to
think that when we people talk of the
consumer’s free choice we have in
view the charges that are levied in
relation to costs Can anyone who has
thought over this question of road
transport and the many taxes that we
have levied say that the costs of road
{ransport and prices that road trans-
porters charge are anything less In
velation to costs? Indeed, the argu-
ment is that the prices charged by
road transporters for anything over
300 miles are much higher than rail
transport and yet they are being pre-
ferred for other reasons

The same argument came up before
the British Trensport Commission. My
hon. friend, Shri Asoka Mehta refer-
red to cross subsidisation and many
other complicated matters. It is very
valuable to have cross subsidisation,
but do let us remember that in this
matter of costing we are still in an
uncharted world. Even the British
Transport Commission has recognised
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it, and while it may be valuable as a
principle we have still to investigate
further before we can come to any
definite conclusion. The Committee
has suggested certain things which
ought to be subsidised. One may or
may not agree with its recommends-
tions 1n thizs respect, but one cannot
blame i1t for investigating further,
because even now the great theorists
who are handling this subject have
not been able to investigate this prob-
lem further All the same, 1t is a
valuable 1dea which ought to be taken
into account and investigated by spe-
cialists in government departments to
find out how far they can compare.

Now, Sir, I shall deal with some of
the other recommendations of this
Commiitee My hon. {riend, Shri
Mathur, referred to the solicitude of
the Commuttee for the small man and
the small operator. On thus I have
certain observationg to make and I
should like to tell him why 1 feel 1
have certain doubts. It is perfectly
true that the recommendations relat-
ing to credit facilities being given to
the small man are excellent, and I
entirely endorse the recommendatlon
that he made that the Minister should
use his influence to see that credit
facilitics are made available to the
small operator directly. In fact, the
great bane of our economy has been,
if I might pont out, Mr. Deputy-
Speaker, the absence of the small man
coming up. It loocks as though in spite
of our taxation policies it is only those
who have already made their way in
life that are able to survive and make
their way further and those who have
not yet made their way are hardly able
to get a footing. But I would like to
suggest that while the Committee has
rejected th's idea of a ceiling on the
number of buses or lorries that are
to be owned by a particular person,
one must understand. in practice, that
we have to, if we think of encourag-
ing the small operator, place some
sort of a limit on the number of
buses or lorries that persons could
have. You may not have an actual
ceiling, to introduce an arbitrary
figure like that may not be possible,



“While it 15 possible that a
one-vehicle unit might satisfy
most or even all these cniteria, it
18 likely that a fleet owner would
be 1n a better position to meet
the test. The Commuttee 1s, there-
fore, of the view that the forma-
tion of efficient and viable enter-
prises should be encouraged in all
reasonable and legitimate ways.
On the other hand, the Commuttee
18 opposed to any ban being placed
on the owmer of a single truck
i the case of goods transport.”

Now, Sir, I would rather have much
wished the Committee to have sug-
gested ways of encouraging the small
man, and 1 should also like to pownt
out to the members of the Committee
that so far as the system of licensing
1z concerned one of the main reasons
for baving a system of licensing is to
see to it that the small man survives.
It we did not have a system of licens-
ing, then all the people would operate
and there would be cut-throat com-
petition and eventually there would
be what 1s known as the merger of
many units into one single umt. It
would be growth of monopoly. And.
therefore, even from the point of
view of licensing, I venture to suggest
that we should more and more encour-
age the small man and not have too
many of these big fleet owners really
operating.

There are certan advantages of a
large-scale economy m these big fleet
operators but they are outweighed by
other disadvantages and certainly in
the case of road transport the main
reason for encouraging it is because
#t gives an opportunity to the small

It 18 not as though one suggests
that there should be something lke
an arbitrary ceiling, but I do think
that when the Commuttee has made
many wise recommendations to promot-
ing the social interests it should have
certamly devoted some attention to
the small man 1 am all in favour of
regulation of the different agencles pf
transport. But I am very much
opposed—and I reiterate it—to any
prohibition of anv particular method
of transport, say, beyond a certain
mileage. The railways, m the name of
regulation, in the name of co-ordma-
tion, are attempting to prohibit and
emasculate road transport, a thing
which is opposed totally to social
mmterests, a thing which 1z opposed to
our employment policy I hope and
trust that on this matter the Govern-
ment, after due deliberation, will come
out strongly and set its face against
monopolies It should be a great gain
not only to the Government and the
various State Governments but even
to society and the consumers of whom
there are large numbers in our coun-
try, waiting anxiously for a correct
solution of these problems
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Mr. Deputy-Speaker;: Shn Khadil-
kar

Shri Harish Chandra Mathur: I
have a submussion to make You have,
Sir, observed that in the speeches
that have been made the railwaya find
an important place So, I would sub-
mit that it would be better if the
Railway Minister 1s also here to listen
to the speeches

Mr. Deputy-Speaker: Then there
would be the fear of subordination.

Shri Harish Chandra Mathur: No.
The Members of Parliament have
strength enough to withstand anybody.
It will be a pity if he is not present
here.

Shri Khadilkar (Ahmednagar): My
hon. friend, Shr: Asoka Mehta, who
opened the debate looked at the prob-
lem from an aerial academic pomnt of
view and, unfortunately, certain eco-
nomic theories that he had presented,
and which counteract the suggestions
contained 1n the Report, are such as
in my opinion are absolutely inappli-
cable to our country. I am looking at
it from the pedestrian's point of view,
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the point of wview of a villager
belonging to a village where there is
neither motor truck, nor a rallway
line, nor even a bullock-cart approach
road. But for the one word that my
friend, Shri Masani has introduced in
his contention the “consumers’ choice”,
the report on the whole 1s a good
document. He has borrowed the
phrase from old economic theory
which is as dead as mutton in the
modern context, I do not want to
revive this ghost theory in this House
and so would restrict myself to the
problem that is before us.

While dealing with economics,
before coming to the main problem,
my hon. friend Skfi Asoka Mehta
advanced a very strange theory that
it you open the rural hinterland, the
people there will be affected because
they will come m contact with the so-
called commercial world. My point of
view 1s different. At the present
juncture in every village which is cut
oftf from the main commercial centre
the small producer 1s entirely at the
mercy of the market economy. But
he has no market nearby and so he
has got to deal with some agent or
sub-agent of a big merchant in Bombay
or Calcutta. That 1s the pity of it.
So, my hon. friend Shn Asoka Mehta
ought to realise while advancing a
theory that when he goes to a village,
a very interior part of the country
where he is cut off from the ordinary
normal channels of trade or commu-
nication he has been put at a disad-
vantage though his prices are more or
less regulated by the market mecha-
nism. He has no market where he
could dispose off his goods or buy
them. This is the position. Therefore,
all the reports that he has quoted—I
have some of them here—whether they
be about the British transport system
or American system or, for that
matter, the Soviet Union, are absolute-
ly inapplicable in the context of our
country. Therefore, I would certainly
thank the Masani Commitiee except
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for the ntroduction of “consumers’
choice™, because 1 am a poor consumer,
because my choles is not determined
by the market; it is entirely deter-
mined by my pocket and the avail-
ability of things neaf about me, for
other recommendations. In the
modern context ‘“‘consumers’ choice”
has no meaning. It is an absurd
concept altogether m the face of a
growing economy as in this country.

Now that the little economuc cob-
webs that were” raised have been
cleared up, I would come to the main
report that is before us. Unfortunate-
ly there 1s a sense of unreality about
the whole discussion. We know there
were four committees before this
Committee went into this business.
There was the Motor Vehicles Enquiry
Committee, The Study Group appoint-
ed by the Planning Commission was
the second. Then there is the report
of the Estimates Committee, which is
a very valuable document. Then there
are  the recommendations of the
Transport Commissioner and Control-
lers. What Shri Masani Committee
has done now 1s really to put the
material 1n a comprehensive manner
what was formerly done in a piece-
meal way Now he has brought out
a report and presented the picture of
road transport in this couniry m a
proper way. Even now, after the
report is published and some months
have elapsed, the Transport Ministry,
let me state very plainly, they have
cold-storaged the Report. I am afrad,
we have no report alive. It has been
cold-storaged, because a sixth com-
mittee under the chairmanship of
Shri Neogy has alreadv been appoint-
ed. And if you go through the terms
of reference of the new committees,
they are almost similar, if not identi-
cal, to that of the Masani Committee.

Is this the way to deal with the
Report. Road Transport is the anae-
mic rickety part of our transpori
system. If I may draw a comparison,
you call one doctor. He prescribes a



rickety and anaemic In such a posi-
tion if you do not administer a proper
medicme 1n time and say “No we are
going to have a sixth expert” I do not
know what I should call the Ministry
concerned which has appomnted this
Commuttee and wasted the tax-payers'
precious money over 1t I cannot
understand 1t This 1s the most
mmportant factor which has been
brought before this House and before
the country by the Masani Committee
Who is to determine the transport
policy of our land® This 1s the main
1ssue Is it the Railway Ministry to
dictate the policy or 1s it to be laid
down by the Government taking mnto
considerat on priorities and needs of
the people and our economic develop
ment

From times past since the 1831
measure regarding controling and
regulating road transport was enact-
ed, we have seen that in this
land the Railway Ministry or the
Raillway Empire, on which His
Majesty the hon Shr: Jagnvan Ram
presides, 15 absolutely in control of
our transport policy And excuse me
for saying this with all the eminence
of the semor colleague of Shr1 Ra)
Bahadur—he 1s called by his admirers
a tiger who used to howl on 1ssues of
which he had no deeper understand-
ing but so far as the Transport Mims-
try 18 concerned, Shri Patil has
proved himself to be just a paper
tiger or just a lamb Beyond that
he has done nothing 1 say this
because there i1s a pomnt in this So
far as the determination of the trans-
port policy of this land 1s concerned,
in the context of the developmental
economy, you have got to comsider
certamn major 1ssues

You know there was a team by the
International Bank It has made a
definite suggestion for a direction of
Policy It has emphasized that we
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must resist the temptation to deve-
lop raillways at enormous cost which
requires much foreign exchange This
1s a very significant factor mm our
economy We know that at the
present juncture the Railway Mims-
try has come practically to an end
of ils expansion programme except,
where big factories are coming up, to
connect big factories or g industrial
concerns with the mam trade route
which they are undertaking In the
south, if you see the raitway map,
where road mileage as per head of
the population as well as the general
1 gion 1s very, very low, we have got
to depend entirely on either a bullock
cart or on a motor vehicle if available
and M there 15 a road where 1t could
go This 15 the position

14 hrs

Therefore I lock at the problem
from this angle, that 1s, where
cconomy 12 bireaking ground for want
of channels of communication that
economy temains stagnant and at a
disadvantagc to reap the benefit of
growth This 15 the problem which
we have got to face

My hon friend, Dr Kmnshnaswam,
spoke about the small man I am
connected with so many motor opera-
tors in the sense that I have known
their problems and have tried to
study them On our side it 15 really
2 problem We know that the ordi-
nary cleaner becomes the motor
driver and then ultimately he tries
to become a motor operator 99 per
cent motor operators or so have
hardly more than one vehicle Except
for borrowing money or some credit
cxtended now-a-days by the Tatas,
which they do under the new system,
he has no means beyond that to ply
his trade Now, are we gong to help
this man who 1s helping the economy
at the lowest level and who 15 to

decide the policy of this help? Ths
18 the problem

Hon Shri Asoka Mehta mentioned
about octro1 and other taxes that are
levied by the municipalities and cor-
Porations and even by the small local
bodies like the Gram Panchayats He



is no use EWIng us vague promuses

There are three parts 1 am com-
ing to that But what we can imple-
ment without reference to the Ral
way Board 1y this one recommenda-
tion of giving some subsdy 1o taxa-
tion or otherwise where the transport
operator 15 trymng to operate his bus
m locelites where there 15 no other
alternative mode of transport Unless
some such subsidy 1s forthcoming by
way of concession m taxation, by wav
of some advance, by way of loans or
otherwise I am afraid all the nsks
that he has got to run will never be
sun It would be difficult for him and
in the process that small operator 1s
likely to be wiped out

Why I have said this? It 1s because
since the report was published if 1
were to make a resume of what the
hon Mimister has said 1t would throw
some light The hon Minuster was
there at the All India Motor Union
Congress In that gathering of opera-
tors he gave a very ophimistic picture
and held high hopes He sad, “The
Masama Commuttee’s report 1s coming
and then everything will be all nght
All your grievances will be removed’
“Then later on when the actual report
came, the language changed There
were more words than any concrete
acceptance anywhere Talking about
the report in conclusion he said, “It
13 something that will stand with us
for many years o come It is a
ught—a beacon light—so far as the
development of transport 1s concern-
ed” What a good langusge® Shn
Patll knows without substance what
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o say m a sart of a flowary Tanguage.
He sald 1t but without committing
himself ‘This 15 his position,

Then, in between the Necgy Com-
mittee has been announced. 1 think
that this is a matter which this House
must take serously Why should
another Committee be appolited
when one Commttee’s report is
available which has not yet been
debated and when Government has
not said whether 1t can or cannot
implement certain recommendations®
Why a third Commuttee should be
appointed? What 18 this farce of
appointing commuttees® Today what
15 happening in thiz country? Let
the Treasury Benches take the warn-
ing They held out promises They
published reports every mormmng If
you look only at the headlines you
see this picture Big promuses are
held before the people such as every
hut will have an electric light and
radio soon All sorts of things appear
and the ordinary man feels So, some
things are being done as promised
The same thing happened regarding
this report and when the question of
mmplementation came the Ministry 1s
sitting tight, almost in a subservient
manner accepting the dictation of the
Railway Ministry so far as the trans-
port policy of this land 1s concerned

I want to fight this 1ssuc  Let this
House take 1t up as to who 15 to lay
down the overall transport policy of
this couniry, whether it 1s bullock
cart transport, motor transpart, rail-
way transport or shippmg transport
All the policies must be related and
n the context of our situation and
the growing economy of thus country
That factor cannot be ignored

Now, so far as the recommenda-
tions are concerned, there are three
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Ministry has got to say about it?
Have they said anything? Nothing
The other day, while he was talking
about tourists and tourism and in a
very intimate language about the
hostesses and their dress, I thought a
bit uplifted, moving sbout the coun-
try on a sort of a mysterious rug and
enjoying this land. But so far as this
pedestrian problem of roads is con-
cerned, what the Ministry has done
or is going to do*

Some hon Membel just now
mentioned bridges. I will just cite
one nstance On the River Sone
there is a bridge at Dehri-on-Sone,
which was formerly a railway bridge
There for one maund of load for a
vehicle to pass, the Railway 1s charg-
Ing one rupee at a time This 15 the
attitude Is this co-ordination? 1
want to ask the hon Minister If it
were co-ordination and co-operation,
why should the Railways charge so
heavily for goods that arc just being
transported from one end of the river
to the other on this bridge which
happens to be in possession of or the
property of the Railways® I cannot
understand that.

As regards the second part, that 1s,
finding more foreign exchange for
vehicle spare parts, tyres, diesel oil,
1t 15 a pity that all foreign secured
loans have gone o the Railways But
I do not want to refer to that. The
main thing 1s here concerning the
States Where you are coming tin,
those which have effect on other
modes of transport will have to con-
sult the Railway Ministry and those
on which action 1s to be mutiated by
the Government of India There are
three categories They have suggest-
ed single point tax Now, in Bombay
State recently there was a report of
a Committee which has now come
before the House regarding sales tax
and they have accepted m principle—
single point sales tax It is a very
valuable document, So far as this

is concerned, in order to
Temove the irregularity and the
heavy burden of transport, why not
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serve as & model, I do not want to
disturb the Btate economy, but still,
if you want to regulate and expand
the transport gystem you will have to
persuade, cajole or sometimes, even
control the States so far as road
transport development is concerned
If you are prepared to do it, then
alone can you do something in the
matter Otherwize you have no
future You can say that you are
glorified Ministers of Transport,
without any authority, You cannot
do anything on your own. You have
got to refer everything to the Ral-
way Board. The best thing would
be, let it be a part of the Railway
Board, this Transport business, and
then we shall fight with the Railway
Board This 1s the position.

If you accept some responsihility
to the people, some responsibility
which ought to be shared and here
4nd now translated into practice m
order to help the common man, as [
said, the perestrian like me, then you
have to act without delay

So far as thig report s concerned [
would like to refer to many other
matters But in conclusion I would
say only one thing As my hon
friend pointed out, so far as employ-
ment 1s concerned, this is an employ-
ment-incentive proposition. There is
no comparison with the Railways. As
I said, so far ag opening the economic
hinterland to the main market centres
15 concerned, this 1s the main thing
that you have got to do Otherwise
you will find that our whole economy
goes into difficulties, The third thing,
and a very important factor in thus
country, 1s, as I have mentioned, that
<0 far as the small operators are con-
cerned you have laid down a policy
of service co-operatives. Here the
Committee has suggested viable units.
I have tried to organise some co-
operation among the operators, My
experience 15 that they are not pre-
pared (o pool the ownerehip, You wrill
have to find out a way of a type of
service co-operative where the opera-
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tora will join into a co-operative busi-
ness go far as the running is con-
cerned and the ownership will be
retained by the operators them-
selves. You must be prepared
to do it on a small-scale. Take the
service co-operatives, This is a fleld
where you can make a beginning and
give them direct licences for tyres,
for spares, eliminate the middleman,
and you can show the way how the
service co-operative reaches not only
the motor operators but wherever the
truck goes, to the farthest end of our
land, This is the way to do it.

With these words I will repeat, let
the Ministry act and not say things
in a vague manner. As I said earlier,
all this discussion has a sense of
unreality about it, because I feel the
report has been kept in cold storage
and the key is with Mr. Neogy and
Mr, Jagjivan Ram.

Shri T. B, Vittal Rao (Khammam):
Mr, Deputy-Speaker, the report of
the Road Transport Reorganisation
Committee has given us a very com-
prehensive picture of road transport
in our country, There have been
several reports regarding road trans-
port, beginning from the report of
the Motor Vehicles Taxation Enquiry
Committee, then the report of the
Study Group on Transport appointed
by the Planning Commission, and
hen we had the reports of the
Estimates Committee. But this report
gives us an integrated and compre-
hensive picture about road transport.
And the recommendations that this
Committee have made are very
valuable in so far as they relate to
items which form part of the terms
of reference to the Committee; those
recommendations are very good and,
if accepted, will go to a great extent
towards the development of the road
transport industry.

But when this Committee has over-
stepped the limits of its terms of
referesce, I am afraid its recom-
mendations are not quite correct.
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Firstly, they went beyond their terms
of reference and made those recom-
mendations, Secondly, they did
keep the objective, namely the obj
tive of a soclalist society, in
when framing those recommenda-

%

States with a view to regulate road
transport in their respective States
acting in a manner of
restricting the development of road
transport. In my State, the erstwhile
Hyderabad State, the whole of the
passenger transport was nationalised,
but in the reorganised State only in-
one section i.e. Telengana area has this
passenger transport been nationalised
to a very great extent.

Whenever we ask the Road Trans-
port Corporation to extend their
services to certain lines, one or two
miles, or even to divert the running
of those services by even three
hundred to four hundred yards, the
disposal of the application for permit
by the regional transport authorities
takes not less than eight to ten
months. And it is only eight to ten
months when we go and find out
from the Road Transport Corporation
authorities as to who is responsible
for this delay! Then finally, after a
delay of two to three months we go
and say “we have applied for a
permit, and the permit has not been
given”. When we go and approach
the regional transport authority, and

and in spite of our approaching
several authorities the time taken for
disposal is very long. In the report
of the Committee it has been recom-
mended that a time-limit should be
fixed for the disposal of these
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permits, That is, a of three

dations are accepted they will go a
long way in improving the position of
road transport.

It has been said* what 18 the pom-
tion of the roads in our country, what
18 the position of our bridges. 8o
many other things are there Nobody
takes care of these things In some
States there 1s a Transport Commus-
sioner who does not know how the
road 1s. When the application for
permit goes to him he does not know
the condition of the road mn that
particular place I can quote varnous
examples 1n my State There can be
a through service provided by the
nationhised road transport service—
a distance of 150 mules The railways
are fully overcrowded and it takes a
longer time to cover these 150 miles
People who want to go very quickly
would hike to take advantage of the
road Through the whole of this 150
miles length of road there is a strip
only three miles in length where the
road is absolutely bad. Any right-
thinking person in charge of roads
would take up the queston of
repairing these three miles so that
through connection could be pro-
vided When we go to the Road
transport authorities and ask them
to run direct service, this comes in
the way. We requested them also to
suspend the service during the
monsoon But, they did not agree to
this proposition, They say, you come
to us; why don't you go to the Chuef
Engineer or the Minister for Puhlic
Works and ask him to get it done?
There 15 no proper co-ordination
between the various wings which go
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to make the
efficient.

They have made a recommendation
with regard to Increasing the laden
welght of the trucks, trailer-truck
combinations and so on, This point
came up before us when we were
discussing the Motor Vehicles Amend-
ment Bill in 1956 It came up for
discussion in  the Joint Committee
alsc The Chief Engineer and others
informed us that most of the bridges
as they exist today cannot stand this
weight Unless and wuntil these
bridges are strengthened to stand a
greater load, we cannot allow it
Here, again, the Committee has made
this recommendation We will have
to consider that taking mto consi-
deration the strength of the bridges

Regarding the 8tate Transport
Authority, they have made a recom-
mendation as to what should be the
composition I fail to wunderstand
this All the interests are represented
there I respectfully suggest to the
hon Minuster that there should
also be representation for the workers
who man the transport system, It 1=
not a new suggestion that I am
making Take, for example, the Coal
Advieory Commuittee The Coal
Advisory Committee deals with the
problems of the industry. It does not
deal with problems of labour or the
miners ‘working 1n coal mines
Representation 15 there in the Coal
Adv sory Commuttee for the workers.
They who are connected with the
industry will be able to give some
information for the development of
that particular industry Therefore,
I submit for the consideration of the
Mimster that this should be borne in
mind while studying or accepting the
recommendation with regard to the
composition of the State Transport
Authority

Then comes the question of co-
ordination There 15 a dissenting
note The Committee by a majority
has recommended a wsort of
unrestricted grant of lcences and
permuts. They have taken into com-
sideration only the choice of the con-

transport system



Road transport industry. I asked
the question, how are we to co-
ordinate the raillway and road trans-
port systems, I specifically put this
question because he was formerly
connected with the railways and he
was now connected with the road
transport—automobile—industry, and
I thought he would be able to
enlighten the Joint Commiftee with
his wvaluable experience. Unfor-
tunately, what he replied was, the
less we talk about this rail-road
coordination, the better. We have
been talking about this for decades;
there is no way out; we have not
been able to solve it. This was his
reply. Ours is a planned economy.
We have got a plan. We have to
regulate the transport system. Other-
wise it will lead us into anarchy.
Today, what is happening? For
instance, coal is low-rated traffic. The
railways are deliberately charging
less for coal because coal is required
for industries and factories, Whatever
it is, the freight charge on coal is less
than the actual cost of haulage by
the railways. In the Asansol area, 10
million tons of coal are produced in
the West Bengal region in the Rani-
ganj coalfields. All the high-rated
traffic is taken away by road trans-
port. The low-rated traffic is not
carried at all by the road transport.
The whole of the 10 million tons of
coa] is transported to Calcuita and
beyond by the railways. If a planned
system is not there, if there is no
regulation, the railways will be left

Reorgani-

sation Commilpes

either to oarry all the low
traffic and incur loss or increase ‘the
freight on with the result that

;
;

transport. They o not go to those
areas. Nobody goes to those areas.
What is the compensation that has
been provided? When we were
amending the Motor Vehicles Act,
we said, if an operator who is dis-
placed is given an alternative route,
he shall not be paid any compensa-
tion, Even for that, there was a lot
of opposition. In our country there
1s vast scope for development of road
transport, We have not reached the
saturation point with regard to the
development of road transport. But,
some how or other, the transport
system radiates only in particular
areas because they are paying.

Then, I come to the recommenda-
tion with regard to nationalisation.
They have said that passenger trans-
port should be nationalised where
they could run their State transport
efficiently. We have already placed
an embargo, when we amended the
Motor Vehicles Act, which dis-
courages any State Government to
nationalise, because, we have  said
that if a permit-holder’s routes are
taken over before the expiry of the
permit, we have to pay a compensa-
tion at the rate of ‘Rs, 200 per month
per vehicle, It was Rs. 100 when the
Bill was introduced in this House. We
asked on what basis this rate of com-
pensation had been worked out. We
could not get any answer. At the
same time, due to pressure of various
people, due to representations it was
suddenly increased to Rs. 200 per
vehicle per month. When I had
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[Shri T B Vittal Rao]
talk with & very large operator with

a buge fleet, he said, “The compensa-
tion 13 more than what we deserve”
This is what he told me On account

Commuttee stating that nationalia-
tion should be underiaken when in
the alternative we can provide a very
efficient service

Then again I find the Committee
recommends that nationalisation of
the freight services should not be
undertaken till ten years after the
end of the Third Plan period, that 1s
only in 1977 we can thmk of the
nationalisation of the freight services
I was surprised when the hon
Minister of Transport and Communi-
cations 1n his mnaugural address to the
All-India Motor Congress at Bang-
alore smid that Government had
decaded not to nationabse freight
services till the end of the Third
Five Year Plan The House has not
accepted 1t The House has only
accepted that freight services will not
be nationalised til the end of the
Second Plan period We have not
decided about the Third Plan, but the
hon Minister made such a policy
statement Probably, encouraged by
that, thi, Committee has gone a step
further and recommended this

Not only that How can this
Committee go into the question of
nationahisation® Is it in the terms of
reference? It 1s not there And if they
say that nationalisation has impeded
the development of road transport,
they should adduce reasons, because
facts before us do not show any such
thing, because at the beginning of the
First Plan period only ten per cent of
the road transport system had been
nationalised and at the beginning of
the Second Plan period, that 1s, after
five years, this has increased to only
20 per cent, and during this period,
while nationalisation was also going
on, the transport ndustry has

AUGUST 10, 1609 Report of Road Transport 1528
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developed There has not been mny
reduction 1n the rate of progress of
road transport It has developed 1In
many areas, but still there are areas
which are not served by any transport

system

For nstance, while I was in
Himachal Pradesh in connection with
the Road Transport Workers’ Confe-
rence, ] was surprised to learn that
the Government was thinking of
denationalising the freight services In
Himachal Pradesh road transport is
run on very efficient hines, though they
may not be making good profits And
the roads are very difficult there From
an altitude of 3000 ft above the sea
level, we have to go up to an altitude
of 10,000 ft, but they drive nicely and
it 1s runmng very efficiently If it 1s
lft to private transport you will know
how much it will affect the Road
Transport

Finally, 1 may say that really thiw
i~ a very good report wherein several
pgood recommendations have been
made I some of those recommenda-
tions are accepted with regard to the
admunistrative set-up, 1t will go a long
way In the quick disposal of the
applications for permits and thereby
develop our road transport system,
but where they have overstepped
their terms of reference 1 am not 1n

agreement

mfl o five qatiEwT (WyAET)
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FaTA ®aA € I et §
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ey waw g wifgd o ag §
w# gofaw + A8 of it § fe e
7§t YT wadt ¥ At ¥ R @
Faedt @ fis g Az I A 9
s & 37 W 3% ¥ T §, Wi
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TR WA & wrd e fenr o o
w w8 w g ¥ o Tome
wrdy qrly e wd § @ fe qeamew
frar wOit fer & awwrr § e 9w
WA N T IR § A e
& ¥ fol & fefad § oo
wf § 1 96 WA & o Wl R § Frmet
frdfede o g 1 SO &
TR #  amafafoes st oo
Al r gl e fe
e Ax gENE WA W gEe
¥ ¢ w e ¥ 99 wwaw B A
TRT ATAT JTTRT 9T | WX T afew
T e & M a<g f e
wafeat o &9 @ ag w@ gER
wifes § avdt § 1 F =g e d=
®eg W framgw e ag 3w
g ¥ firew 7 Quareerd wRfeai
wOW §T F | 0@ AR €229 { 9 9
fire oty 33 & ford wartear o g€
t @ o wgw ag & e ag o
T N oF faege amarer @ ae
t 1 Il a @ ofedt 3 wew
W fr § WK Az g gEer
_ifeely o T & ford W@ T R
ofaw ot wifafimw dfwr w i
gratd wafeat ot g€ A @ YR
g % wxfeai wgr o awR wfed
Tg 5w § f ag7 & AE F wTERAA
o2 s o o fos @t
7 Rzw § o s sondw &
TR &) TCH T W e €1 &R
@4 fr qoe & faege & e W TR
¥ ag T ST at g @Y 9g
qTEY FTHATX §Y wHAY € |

U% & O Ww A 9T wfaw
fos § o foamwr fe s w0A &
famfoamey & @ § Wi ag avet ad
Y A € 1 TR FTRIC § o
o waooy & § fe af o o IR

SRAVANA 19, 1881 (SAKA) Report of Road 13534
Transport

Reorgani-
sation Committes

w Tt wrk ¢ fe o srofr ol
oF S 0w § oy ) a9 ¥ e

dar fe 47 WX T 9 el
g w1 a1 i foesft & o o Y e
€ qv O § @ W W e
qe § ST 9X T 7§ ¥ q9g ¥ WY
WY §2 a% ¥/ WK FTR B w5
@A qEaT §, DAl aew few e
o et & W g frfreet agem
W @is fafred st W wer
areft aopat § e aff o3 I frw v
ATY TN WeT ¥ T 9T § Wi ww
g fraar g%t dudimdr T o



1538 Motion re:
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“The Masan) Committee’s Report
on road transport will add consi-
derable fuel to the now famuliar
rail versus roads controversy. Its
energetic advocacy of road trans-
port will be another cry in the
wilderness unless the Central
Cabinet and the Planning Commis-
sion resist the tendency by the

raillways to dominate the country's
transport system. The represen-
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tative on the Commiitee of the
Railway Board points out in his
Minute of Dissent that the
‘interests of the railways deserve
to be given greater weight'.”

YA, A T TR & AT &
7 A g Y H WA § W< gw Ag
wid g e g & 2T v R
Wd A fagraa wgw Qa WA sy
S raqa ¥ ag oo & qg oY
a5 qw fow 72 % Q7 g
N €7 qoF A X0 w99 7 AR
w ¥ § 1 W IEe sAT fag
foags aF 3999 &7 97 § | M
AR vk frar sty WYE fear @
4 f& @ W a% zmE @ o 3,
goavT & @ fegrddz § 1 T TR
JEI AT FT ATV FAT § 1 XA 07 wWA
TP $HC T q4 T} 1 9} Fomay
T At & qr § A W it wmara
N mard  Agigzdan g fs
R & 77 T, Az TENE A,
Rt st s awmg M v 7
T |

Y qrEA FTER 7 A § | W
w1y faeeft & FTei aray g Ot et
¥ @ a% W ¥ o 9T §
IRy arr i oear g Wl A €
TYT ZTHN1E &7 | 937 ¥ w19 74) & wfeqy
I AR A ART FATE Ag F A@
FITT 7T %67 € | 3w waw 1@
an w1 77 T § 5 g fegeanfa
Y F7 x7 a1 F gArAT A9 W e
T @k weT 9T § gEE § W
wfvd g0 o g ¥ AT
wwC qu FEE FT F JqrET ¥ SAqTET
T v @ & 1| % AR & w5
oy £ 5 far @) o< g a3 7=
wRd § Wt 9T v geR of @
wifgd | Ifew gardt ofedy ag &

SRAVANA 19, I (SAKA) Repors of Road
Treniport

1538
sation Committes

fs gy wodft o € war okt el ot
¢ o< g el ek f wgt AT AR
Wi gt aeg ¥ gw Jw g W -
/Y & gy & 1 gefed & afew
e ¥ T T age angw ¥ A
o sem 5 @ wot g g
wik fagat gedara w1 aifn oz
¥ ez waTr wAE A famfany w
ST T AT AT

TF w4 § F ITERT w0
& oY s72-o3z 2wy § 379 QL Al
¢ e Far e 1 awry Eza fa w2
¥z 7 &7 7 f5 fraar 2ew da1 § ag
0F TE F & | g0 e e &
i‘lﬂ'f?mﬂlﬁmﬂ %00 &I
230 o ¥IAT HFAT FTH FY AT AT |
s ag 299 71ANE AR A wEr A
I | 77 AY gAR AT f ¥ wAHE
ﬁmﬂlﬂmgfmmz'ﬁg
giws * agragas wwwr ggwen ¢
wifs ®if wo7 g1 29w wEr A
FLAKTT | AT g7 qag a8 F afcw
&1 7@ 9 wTed | &g g 47 ATV
graqy; ¥ wfrg wrn wgd & anfe
WEN A A N AN W W qF
wy f=4r ¥ feqsy g9 97 A @
= gafer 1 A sl wx ard
qGT X T IGR[ AT B | gqHT
qra% qg At £ fe a0 W ] ar
AT |

# gaar g f& qadY sadr o
o S www @Y @ T @ [
7T AY =T gar € fw 9T ¥ w17
/A 1g § | ITE Mg & gk § W
ot feeltady Wik gadr N & T
IAHT WA AT § | @ FALT w7 W
$9 raaT g av T ag A ol T
WET AT WHAT WTC g7 A yw gar |



1539 Motion re:
vt wee Wi qurd

ot wo o wfew : wrlt § Afew
Mearzz wk ¢ 1 vt gw g ar
ag o 7t wg Tw |

wW e & g wET WEw §
fie g TR W T W TG TASg
oy wifegd | W a1y e ar faaw
Tz a1 feda wTevT ) avs ¥ faeit
& Ta &% WIAT S a1 &Y oF & e
£ W< ag T fam & awdew qw A
o= g v § 1 i w§ At s
Fear § &1 TR TUg ¥ A< QAT § A
i 1€ gard qgr JaCAT g & v
JUF AL A T2 A0 & 1 TF G |
x famg e y oA E, P & W
TR TN I ATTFATE | OF A
EEE | I T ATE AT AT AR G
AT € | T A F Tg AT AV qFIET
o @ § 1 aFT A T AT W A
£ | a¥ FATX FAH IT ATE @I
IAEY WA AT §, A T 4G
ATTAE ALY & AT | OF SET @ @Wa
are § et a9 4 38 79 -
¥ W91 gHT ] | T °%F 97 qgqw Ff
g oY 7 @ A

A% wamEn, & ag gt o
Wt g f awme ©2q | Esifany
oqferT £ ifed | W@ W X agw
HrUET GEEAT § AT AT GINE H
Y SN WY aga HIAET VgW wAwN )
&fFr gwrk @1 T FANE T
wiefad & g4 & 71 @ | ¥ <o
dwdr @ ¢ R @
dre g | oF AW AT A0
qC @9 s 3F ;R § W T fm
W vk qRoY g 9 A7 few
war £33 ¥ T 5@ § | 1@ HAE
it ® v §  fwe

AUGUST 10, 1859 Report of Road Transport 1540
Reorganisation Committee

wi g1 WE qw eww W
™ A WA | A owR gt fenw
ot & W ww § audt oW T
€ 1 W 2 3 IAe Auy T A ey
feat o qafew fafir @ awdft &
WY ST FEET Y FAT § | g o
& A Ot s0T e X § | AR gEET
HIART Y AT § | IR §g dw WY
g g | o W | A v § W Ay
Tx graay 9T @ fear o oY SEer
faraeft & avwer dg ) TE O TR
e § 1 # T Tw T Ry Wi
qifeqt gTew & TreTen @ f FaAt
ez g /% a7 ¥ fawrfon # s
# | £ wifgew §7

3&)"*’&3‘)‘."""‘.“’)&]
el gl GRS Pl ( et
e oy 1ol K pelle el gee
€ i’ L Ul e =y
P oohd el e 2
¥ S el S e 24
2d pr b & - n.)*’-‘-“"'
et b

G sa e gyl K )5 plike o
it ol I
U P 4P P e e ]
o = Sl S plale 8 g
— a2 U yae deo O
Mot SIS I gan
o oy Jaly
et el T
U & 0 Ll oS 4
S el & J s
S dy a5 eAlla J & S
Wi ne® o S I D



IS41 Motion re:

SRS S ST e )
o S § e S -2
l-)"‘“luﬁ"i‘!i‘,'-ﬂ,ﬂd
S 8 gl o ditv gt
gt g0 25 9y of byl ]
- RS Gy eddyS
el S 0l e Jo ol
Jui] gyehe L S fRegdha | g
b= sk &y S L) ST B
RS Dy ML S e

l.u-sud._;‘;‘“giﬂd.:\!i
- o Wle Uy el

“The Masani Committee’s Re-
port on road transport will add
considerable fuel to the now
familier rail versus roads Contro-
versy. Its energetic advocacy of
road transport will be another
cry in the wilderness unless the
Central Cabinet and the Planning
Commission resist the ~tendency
by the Railways to Domunate the
country's transport system. The
representative on the Commuttee
of the Railway Board poinis out
in his Minute of Dissent that the
4nterests of the Railways deserve
to be given greater weight'"
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Shri Supakar (Sambalpur): Mr.
Deputy-Speaker, Sir, there 15 a saying
in English that a Royal Commission 18
an umbrella to protect the Govern-
ment agamst public opinien I belheve
that this excellent report that has been
submitted in the month of March and
which we are discussing today has
created an apprehension in the mnds
of some hon Members that 1t 15 on 1ts
way to cold storage I hope that fear
will be repelled by the hon Mimister
when he replies That apprehension 1s
justified by the setting up of the
Neogy Commuttee which I am sure,
will submit an equally good report
1 do not know what Government will
do if there 15 a conflict between the
present report and that report ‘Then,
1t will perhaps be necessary to set up
another committee to resolve the con-
flact

The anxiety of the House about the
early implementation of most of the
recommendations of the committee 13
evident from the discussion in the
House and I hope that without waiting
for the report of the Neogy Commuttee
Government will do their best to
immplement the recommendations of
this report and will give a definite
assurance to the House as to which of
the recommendations of the Commuittee
mthm‘ to be implemented forth-
w1

committee and finish The commitiee
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has discussed m detad sbout the dis-
parity in contrel, admunistration and
taxation in different Siates so far as
road transport 1s concerned You will
see 1n the past so far as the develop-
ment of the road system in different
States of India iz comcerned, history
moulded geography Those parts of
the country which were the political
centres had their roads developed, ond
the comparatively remoter corners cf
the country Wwere neglected There
were no roads worth mentioning m
those parts—not even village roads
were to be found You will see that
though in some of these States, m
recent times, 1n other spheres, after the
attamment of imndependence, some new
mdustries are coming up, still, so far
as road development 1s concerned they
remamn in the same backward position
as they were before

To add to this, these poorer States
do not have funds enough to develop
roads Because they have no roads,
they have no vehicles from which they
can denive any income and consequ.nt
ly the vicious circle continues So the
poorer States have to have higher taxa-
tion not only on vehicles but also on
petrol  Consequently, the devclop-
ment 15 further hampered 1 am speak-
ing for example, of States hike Onssa
and Assam There are big 1vols
without bridges and roads are not
consequently very helpful in taking
buses, cars and goods from one end of
the State to the other The difficulty
15 greater and the problem of road
transport becomes greater still The
road mileage 1s less and taxation 1s
heavier If the committee suggests
that there should be more and more
rationalisation regarding taxation and
co-ordmnation of the roads I believe
these backward States which have
been neglected throughout the last 100
years and more deserve greater help
from the Centre

Mention has been made of the handi-
caps like octrol and toll gates and
other things which hamper the rapid
transport of goods and vehicles There
also you will see that 1t is due to their
financal difficulties In most cases, the
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local bodies, the municipalites and
panchayats are obliged to take to such
taxation It further hampers the-
development of the transport system

Regarding the controversy between
rad and road much has been said and
I will not say anythung more As some
of my hon frmends have said before,
the hon Mnister of Transport should
not merely say that there 1s no conflict
between the railways and road trans-
port It 18 evident that the Transport
Ministry is perhaps not able to assert
the importance and the vital necesaity
of the development of road transport
in the face of the railways' apprenhen-
sion that it 13 a very keen competitor
Coming to the question of diesel
vehicles 1t 1s an instance in  powint
which goes to show the fear of the
Government of India that if they did
not tax diesel cars and trucks very
heawily, probably there will be greater
compety ion I think that if we have
to look to thc convenmience of the peo-
ple as a8 whole, we must have a more
liberal policy so far as road transport
15 concerned The Government of
India must have an overall plan and
1t must be pursued more vigorously so
far as the development of roads or the
manufacture of vehicles 1s concerned
There should be rationalisation of the
taxation system and I believe that
even before the Neogy Committee
submiis 1ts report, the Government
will do 1ts best to see that the trans-
port system 1s developed and that as
many recommendations of the present
Commuttee as possible are 1mplement-
ed An assurance to that effect should
be given by the hon Mmster

Mr. Depnty-Speaker: Now, I believe
the hon Members should be able to
condense thewr remarks within ten
minutes

Shri Narasimhan (Krishnagin)*
Sir, we find a peculiar spectacle of
Railway feeling that the Road Trans-
port 15 somewhat hke a poor relation.
There 18 another in the picture The
Road Transport 1s feeling that it has a
poor relation in the bullock cart I
would hike to mention a pomnt about
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#he bullock cart. In one of the cam-
Jmunity project reports, they have come
io the conclusion that the bullock cart
should be taxed. I want to utilise this
occasion to say that the bullock carts
should not be taxed. Even if the tax
is a small amount, it is bad. The main
brunt of the country’s transport is
«even now borne by the bullock cart.
“We may want to do away with bullock
cart mentality but the bullock cart
will remain,

Shri Surendranath Dwivedy (Ken-
drapara): They are being taxed at
the gram panchayat level.

Shri Narasimhan: The sooner it s
stopped, the better, I thmk I come
from an area where three Stateg meet;
it 13 a meeting pomnt of three States:
Mysore, Andhra and Madras The
winter-State traffic 1s abomunably bad In
the area It is far easier to travel
hundred mules inside a State. I may
give an example so that the hon Min-
ister may understand it better It 18
easier to go to Madras from Krishna-
giri—a distance of 160 mules but it is
very difficult to go from Bangalore
State to another place called Hosur
which 1s in another State though the
dustance 15 only 25 mules You cannot
get tickets; the buses are crowded.
There 1s a lot of cheating Pcople are
given tickets on while paper and they
get into the bus and then suddenly
they simply say that only yellow
tickets are valid and the white ticket-
wallahs have to get down. That is
the sort of thing that takes place just
for a travel of a short distance of 25
miles or so. I have been agitating; I
have written threc or four ycars ago
to the Chief Minister of Mysore him-
self and also the Madras authorities
They could not do anything m this
respect. Recently, they have started a
long distance scrvice, namely Madras-
Bangalore Express service but that
does not solve the problem because
they carc only for long distance {ravel-
lers The Madras office would prefer
people who go to Bangalore; similarly
people who go to Hosur from Banga-
lore—only 25 miles—would not be
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preferred. The starting point office
would give preference to long distance
passengers. So, people who want to
go short distances are in great difficul-
ties. So, people coming from the
Mysore side, after coming 15 miles in
the bus, get down at the border and
then walk a httle distance and get into
another bus or come by private irregu-
lar lormes and cars which are not
giving proper taxes; you can call them
illegal transport. Even the officials go
by them Once I had to attend a com-
munity project meeting and the Col-
lectorate advised me to come by them.
“If you do not get a seat, tell the con-
ductor that you have to attend a Col-
lector's meeting” they told me. I
wanted a ticket but the conductor did
not even look at me but smmd *“No
accommodation.” 1 asked him to look
at me and he looked at me and sad:
“] am sorry; no accommodation.” But
then I told him that I had to attend a
Collector's meeting but he said: “Next
bus” Bus services are run for such
long distances as Mysore-Pondicherry,
crosaung three States. But for short
distances, there is a great difficulty I
welcome these innovations 'The Com-
mittee have saxd that the inter-state
travel 15 worse here than travel bet-
wecn one country and another in
Europe The Minister may please see
that this is made easier It seems that
they have to pay double taxes. An
operator, If he goes over to the other
State, has to pay tax both at Madras
and Mysore Thercfore, they just take
the longer route and come up to &
pomnt and leave the passengers in the
lurch.

The Road Transport is an excellent
example of the State sector and the
private scctor doing joint work The
State on its part lays down and con-
structs the roads The operation of
buses 15 done mostly by the private
sector which does not seem to bother
much about the roads; the road autho-
rities also do not bother about the
buses. In one way, it is not Qquite
healthy; in another way, it gives free-
dom of action and everything goes on
very well This example should bs
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remembered when we start other
undertakings Here we have got per-
fect co-ordination of both the private
and the public sectors Here, they are
domyg good work for the common
objective of Llfting passengers. The
‘heavy responmibulity of laying roads
is taken up by the road authorties
and the buses are run by the operators
We find good results

There are some other difficulties
When the roads were constructed, they
did not visualise the huge lorries and
wvehicles that are now contemplated
Many of the highways are practically
one ways with the result if two lor-
ries come from opposite directions,
there are senious actidents There s a
great traffic congestion and the road
capacity 15 very limited.

Mr. Deputy-Speaker: They are high-
ways and not wide ways

Shri Narasimhan. They are narrow
ways ‘The buses ply in them with
great difficulty The bridges are also
narrow and much attention has to be
paid to our highways, where there are
bends or turnings The Banaras Cape
Comorin  national highway runs
through the area which I reprsent
Therc are a number of bends where
many accidents are happening It 1s
not good to allow such ¢things to
continue

Therc 13 another thing There are
highways through which railway lines
run but no proper level crossings are
provided In my part of the distnct,
there are three express trains which
g0 to the west and three express trains
which go ;in the opposite direction
These six trains have to pass at an
interval of about one hour, and prac-
tically the whole night trains are run-
ning with the result tnat certain level-
crossings are kept always closed
because there are no bridges That
effects the road capacity therc, the
capacity of the roadways from Madras
to Bangalore, Salem and so on  The
roadway from Madras to Bangalore,
Salem and other places 1s also lhifting
a lot of goods, but the level-crossings
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are closed practically for the whole
night. Nobody bothers sbout it. The
road capacaty that side has been reduc-
ed considerably because of this, The
road transport authormties should not
imagine that it is somebody else'’s bur-
den, that 1t is the burden of the muni-
cpality of the willage concerned, to
construct the necesary level.crossings
or overbrnidges It should really be
the burden of the Central authority
itself to provide all facilities for the
highways because of the traffic that 1
done through these roadways Musafirn
was referring to a Mimister being held
up Here, 1t 15 not a question of a
Mnister being held up, but 1t 15 a
question of lorries after lorries being
held up which certamnly reduces the
capacity of big highways.

Then my area is a purely mad
transport area There are no trains
After geiting down from the train,
every passenger has to go by bus to
reach my part of the State The trains
do not run to time whereas the buses
start at the scheduled time When we
reach our destination by the rail and
the starting point of the road iraffic,
we are very very late with the result
that the buses go away and we get
stranded That 1s the position we are
facing at present When road-rail
co ordination 1s taken up I hope this
aspect of the matter will also be
taken up At least in such places, the
railways may be allowed to run what
are called “out agencies”.

Foww ¥ agy @ O W o
2 1 7 37 £ D0 Wi ¢ wem)
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The Minister of State in the Min-
istry of Transport and Communica-
tions (Shri Raj Bahadur): Mr Deputy-
Speaker, Sir, I rise to intervene at this
stage to make just a few obseirvations
of a general character 1n regard to the
vanious pownts that have been made by
the hon. Members who have parucipat-
ed in this debate, and [ think I chall
rest content with that.

1 think that, if we analyze the
speeches, the observations may be
classified into two categories Fiustly,
we find some observations which have
been made by some hon Members in
regard to the specific matter that 1s
before us for our consideratron, name-
ly, the recommendations made by the
Committee with regard to ~corganisa-
tion of the administrative set-up in the
vanous States for the purposes speci-
fled 1n the terms of reference I thimk
I can say without any fear of contra-
cietion that there has been unan‘mous
support so far as these paiticular
recommendations of the Committec are
concerned We can congratulate the
Committee that in their wisdom, after
their delibcrations, they have succeed-
ed n cvolving a pattern which has
found favour and acceptance with the
House. I can also thank hon. Members
for appreciating the labours and the
work that have been done by the
Committee. I join with them in paying
my humble tributes to the Chairman
and the various members, six of whom
happen to be members of legislatures
—three from our Parliament and three
-from State legislatures. So, it can be
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said that these recoenmendations
reflect the representative npiuon in
the country with regard to the ques-
tion of reorganisation of road transport
in respect of the administrative set-up.

The other category of observations
made by the hon. Members refers to
the question of development of road
transport. A good deal of feeling has
been expressed and, if I may say so,
same disappomntment and resentment
also at—if I may use the expression—
the so-called “meffectiveness” of the
Ministry of Transport in naving the
recommendations made from tume 1o
time by the various commttces and
bodies mmplemented I would, m all
humility, repudiate the charge.

An Hon. Member: Customary.

Pandit Thakor Das Bhargavs
(Hissar): So you accept theml!

Shri Raj Bahadur: I would wvery
gladly accept 1f hon Members would
bear with me and just see what the
background 1s and then let us know
what exactly can the Central Govern-
ment do We know that transport is
a concurrent subject under the Consti-
tution, under entry No. 35 in List III
of the Scventh Schedule to the Con-
atitution. The executive responsibiity
for the administration of transport
vests entirely 1n the State Govern-
ments The day-to-day administration
comes 1n their field. The State Trans-
port Authorty, the Regional T'ransport
Authonties and all other transport
administrative machmery funection
essentially within the scope of the
pol'cies or instructions or guidance
laid down for them by the respective
State Governments. Where do we
come 1n? We come in for nurposes of
co-ordination Co-ordination, of
course, is a very difficult thing.

My friend, Shn Harish Chandre
Mathur, who is not here now, said
that we should show qualities of
leadership which should suffice to per-
suade the State Governments ‘o imple-
ment the recommendations 'nade from
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time to time. I will try to analyse
these iwo points. What are the
recommendations that have been
made from time to time and how can
they be implemented? What are the
obstacles and difficulties in their im-
plementation? So far as the recom-
mendations are concerned, we all
stand for the development and ex-
pansion of road transport facilities.
How can that development come? The
development of road transport—of
motor transport particularly—is gov-
ermed by two factors. We should
have the tracks, the roads—metalled
or even other roads if the motor vehi-
cles can ply on them. We should
have an adequate mileage of the
roads We should have good surface
also and we should have good, strong
bridges too. Then comes the produc-
tion of automobiles, the motor wehi-
cles, in our country. If the produc-
tion of automobiles goes up to a level
but that level does not come up to
the requirements of the country or
the needs of the transport industry
as such, would a charge be levelled
against the Ministry of Transport?
After all, all the programmes of pro-
duction of automobiles and motor
vehicles are laidd down by the consent
of Parliament. From Plan to Plan,
it I may submit, we lay down what
are the respective priorities even in
regard to the railways or the road
transport. Was 1t the Mimistry of
Transport in 1952, as it was then
composed, or m 1856, which alone
was responsible for the plans for the
development and expansion of the
road system and for the development
and expansion of the motor transport
system? The responsibility will have
to be shouldered by this august House
as well. The Plan has been accepted
and the House i1n its wisdom thought
that the road transport industry
should be given Rs. 2686 crores and
the Railways should get more than
Rs 1100 crores. It was not up to the
Minister in charge of Transport at
that time to impose his will on the
Parhament. So, ever since it came to
be separated from the railways, the
Mmstry of Transport has functioned
under these limitations.
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We are trying to meet the situation
and solve the problems that confront
us. I can say that ever since the
Ministry has come into being as a
separate entity we have at least suec-
ceeded in one thmg, viz, we have
focussed the attention of Parliament
and the country on the needs of road
transport. The greatest and the most
concrete proof lies in the fact that we
have got so many doughty champions
of the cause of road tmansport today.
We do not find any discordant note in
this House about the future or the
needs of road transport. The very
fact that 1t has succeeded in focussing
the attention of the people on itself
is the greatest proof of the success of
the road transport industry. That is
why I say I cannot entirely plead
guilty to the charge that the Trans-
port Ministry has not done anything.

Now comes the question of persua-
sion A parallel has been drawn bet-
ween the Mimistry of Transport and
the Ministry of Community Develop-
ment I have got great respect and
admiration for the sister Ministry of
Community Development and I take
pride in the fact that worthy tributes
have been paid to that Mnstry, for
their achievements But there 1t is
the question of the Ministry of Com-=
munity Development giving some-
thing to the States Here it is the
other way about Here we want that
the State Governments should Ilimit
thewr taxation on motor vehicles and
motor transport. We want to take
away something from their revenues.
From time to time we have made the
recommendation that the totalty of
the taxes 1n the various States should
not exceed the level of 75 per cent of
the taxes obtaining m the State of
Madras I would say that many
States find it difficult. Even Madras
says, “Why are you putting us as
something like a criminal or guilty
State before the entire country?
After all, we are getting legitimate
revenue out of a source which ocan
yleld such revenues” There is nb
denying the fact that the motor traps-
port industry has been ylelding that
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Bombay end I would at once concede
that he has got much more of per-
suasive power in him than I can ever
claim or pretend to have. 1 think he

spoken today could also do the same
thing with their Government. We are
from time to time discussing this
matter with the transport authorities
m these States, and we are just try-
ing to persuade them saying, “Please
do not charge anything more than
what is due” They confront us with
the argument that they will lose a
portion of their revenue if they ac-
cept the principle of single-point
faxation We have not failed to point
out the basic principles to them. We
have told them that so far as that
particular revenue which is got by
imposition of double-point taxation
is concerned, that particular State
Government is not entitled to it and
that should rightly go to the State ¢
which the vehicle belongs. We have
told this to them, but this is yet to be
accepted by the State Governments
concerned. It is not that we are
oblivions of our duties in their behalf.

We are trying to persuade them.
153 LS—8.
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(8w C. R Parrasnr Raseaw in the
’ Chair]
The Inter-State Transport
mussion also is trying to do it in it
own way Much was said about the
Commission’s failure in this regerd.
Did we ever declare, Mr. Chaiviiiiar
that particular routes in our
are inter-State routes? Have Wwe
down any defilnition of an
State route"? To decide on
tion itself takes some time, The defi-
nition should be accepted only by
us, but by the State Governments too.
Then, a list has to be drawn up end
accepted by all concerned. That list
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States together and settled quite a
few points However, 1 myself feel
that we could have perhaps dome
much more, but it has to be recognis-
the Inter-State Transpert
Commission, came into being only
about a year or so ago and
take time to assert itself. It bas
finalised its preliminaries only so far
and I think time will soon come
when it will be able to make ils
existence felt.

i

But let us also realise, that so far
we have not given the Commi al
the powers it can be given, namely
the power to issue permits. Perhaps
when the Commission starts issuing
permits on inter-State routes, it will
make its existence felt much more
than today. Now complaints come
about inter-State permits, but they
pertain to the State Governments,
concerned and do not concern the
Commiesion. So far as the question
of making ourselves effective for the
implementation of the various re-

-
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oblige the operators, but it is only-to
take a realistic view of the situation
existing today. I think we shall have
to take due note of the observations
made by the committee in regard to
this particular matter

About “cross subsidisation” new
phrase for me, of the freight rates of
various commodities, I would only
say this is a very intricate matter and
perhaps the policy committee could
go into 1t Here let me point out a
difference or a distinction  between
the Committee that was set up earlier
namely, the ad hoc committee on
Reorganisation of Road Transport
which had a specific function confined
and restricted only to the examination
of transport administrative set-ups in
the States Of course, incidentally it
went into other questions too, because
its terms of reference did allow that
—and the other commrttee appointed
recently namely the Neogy Committee
which has been appointed for a differ-
ent purpose It is not, as Shri Braj
Raj Singh, Sardar Igbal Singh and
one or two other members have
stated, that there have been com~
mittees after committees, or that one
committee has gone and another com-
mittee has been appointed. Shri Braj
Raj Singh said that after the Neogy
Commuttee another committee the
“Yogi Committee” will be appointed.
It is rather very surprising that a
Member with the “eminence” and
ability of Shr1 Braj Raj Singh could
not understand what the committee of
Shri Masani was meant for and what
the committee of Shri Neogy has been
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felt for a long time and the demand
for 1t was being repeated from time
to time And 1t 18 a% a result of these
recommendations and demands that
this committec has come into beng
It has go. a specific purpose

Shri Khadilkar: May [ know whe
ther thi. committue's functivn 15 not
very lnuted® It was not supposed
to lay down th: principle or policy of
reorganation. What 15 the differ-
ence” 1 have read out the terms of
reference of even the Neogy Com~
muttee  Will you point out what is
the exact difference?

Shri Raj Bahadar: 1t the hon
Membe: carcs to turn to the introduc-
tion, of the Masani Commuttee re-
port he will see that the introduction
SRYs:

“The proposal fo set up a com-
mittee to advise on the re-organi-
sation of transport administration
in the States was first mooted at
the First Transport Controllers’
Conference in August 1955

So, they had to advise on the re-
organisation of transport administra-
tion in the States. That was the pur-
pose. Its terms of reference are given
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at pages 104-108. From there it will

“In order to secure the
development of road motor
port and its expansion to meet the
demand created by the Second Plan
it is essential that there should be
suitable machinery m the States to
loock efter the varfous prol
facing the industry and to plan
foster its development. It is
that the existing administration
most States is concerned more with
the regulation of motor transport
rather than with its planned
development "

fuller
trans-

2l

B.

So, 1t 15 specifically with the purpose
of reorganisation of the administra-
tive -t up in the States Now, the
terms of refeience of the Neogy
Committce have been published. I
think I should read only the first
sentence

‘W suivey the existing machinery
for the administration of motor
transport 1n the States with parti-
cular reference to the working of
the regfonal transport and State
trensport authorities ”

I am sorry, I am reading the same
thing I do not think the other terms
of reference is with me. In any case,
the Minister has already read it.

thmk the purpose of the Neogy Com-
muttee is perfectly clear. It will go
mto the larger question of laying

of transport in the country will ex-
pand or develop, keeping in view the
requirements of our agriculture, our
commerce, our industry, our finance,



: VANA 15, 181 (SAKA) B Road
1569 - Motion . BRAVANA 19, U oDt o Roud 1370

fvieads. Shri Asoka Mehta advised
Government ought to exsmine the
impacts or consequences following
the injectign or introduction of the
modern system of transpert in our

traditional economy. I think our
rural areas, our 570,000 villages re-
quire rosds and when roads come
road trensport comes. 1 would sub-
mit, for reaspons which are very ably
stated by Shri Khadilkar himsel—I
will not repeat them __the commodi-
ties and the produce from the rural

i
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charges are: firstly, the ISTC  has
done nothing. I have already refer-
red to it. I do not think I need re-
peat it here The other
that there is some sort of “squeeze”
or “corruption™ prevailing all around.
The other dav aleoc he made the same
point in another context.
respectfully submit that we expected
the Committee in its report or re-
commendations to give some method

ity consists of only one man, what
will happen? If there are two claim-
ant: and if these clums are alike,
how will the Regional Transport
Authonity or the magistrate presid-
ing over that body determine the

steps to ensure that this ‘particuier
need iz also met. .

mmwm
as has been created at the m
leensing

E
?
J

sale of automobiles I
it may be possible now, with the new
system that has been introduced
recently for the sale of vehicles, to
eliminate premium in the case of sale
or purchase of motor vehicles. But so
far premiums unfortunately prevail,
and we are sorry for that. Perhaps,
these could be elimunated by some
other stringent measures That is
the whole point Of course, if the
scarcity was not there, the need for
having some controls may not have
been there, and the problem would
not have arisen at all

Then, Sardar Igbal Singh smid we
in the Mimistry of Transport have
been rather weak-kneed in our atti-
tudes or relation with the sister Minis-
try of Railways He has called co-
ordination subordination and said that
we have to pull our weight. Shri Braj
Ra) Singh and Shri Khadilkar asked:
why not let the Transport Department
itself be merged with the Ministry of
Railways? [ would submit that in a
democratic set-up we have got to work
in gome sort of co-ordination and har-
mony. After all, we cannot ignore
the fact that there is huge investmant
in the railways. But I agree that we

§iiksks
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have got to remember the huge
investment in the road transport
industry as well. That has to be done.
Were it not for the fact that the road
transport development needs were
more keenly felt, perhaps the two
Ministries would not have been
separated. Now they have been
separated, these problems have come
to the fore. So far only two years
have passed. But in due course we
shall be able to give Transport its due
place and provide for the development
of road transport adequately. It should
not, however, be supposed that we are
not pulling our full weight with the
State Governments, or with the Min-
istry of Railways; in so far as these
particular inhibitory factors are con-
cerned, which weigh heavily on the
expansion of road transport. Hon.
Members will not forget that only re-
cently after much real difficulty and
argument we relaxed the restrictions
of 150 miles on permits and increased
the limit to 300 miles. So far as goods
trucks are concerned, these can be
given intra-State routes freely. All
that has been done. I think in this
connection I should thank Dr.
Krishnaswami for the very powerful
support that he gave us for whatever
little we have done.

16 hrs.

Then I will come to one more im-
portant point which was made by Shri
Tariq. He said that the appointment
of the Masan: Committee had raised
high hopes which are now  getting
frustrated. As I said, wec have not
even taken any decisions on the re-
commendations of this Committes.
How then can our hopes be frustrated?
How does he think that he is being
kicked out of the parlour of his be-
loved a fact to which he alluded in
his Urdu couplet when he had not
even entered it. 1 can only say that
his case is under consideration in the
court and he should not feel frusirated
or disappointed about his future at the
present stage.

Shri Narasimhan said that inter-
State {ransport is irksome and harass-
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ment is caused to passengers when
they travel from State to State. We
are perfectly conscious of these diffi-
culties. It is for these reasons that
we want that some effectfve step
should be taken to see that all the
irksome factors that operate against
the free and smooth flow of traffic
from State to State are removed.
That is why we place high hopes on
the particular international highway
to which Shri Mathur was referring.
Of course, the international high-
way will take a long time to come.
It is expected that it will connect Viet-
Nam in the Far East with perhaps
Iragq or Turkey in, what is known as,
the Middle East. But it will take
time. In this background very truly
it is a tragic situation that when our
vehicles move from State to State our
passenger traffic, our goods traffic
and all have got to undergo severe
hardships and irksome experiences. I
think it is high time that this House
comes to the aid of road transport, as
it has done hitherto and with its sup-
port we are sure we would be able
to deliver the goods on bhechalf of Road
Transport.

Shri Harish Chandra Mathur:
Could you get greater support from
this House than has been given” Every
single hon. Member has supported you
30 strongly.

Shri Raj Bahadur: Thank vou. We
are so grateful for it.

Shri M. R. Masani: Mr. Chairman,
Sir, I think today's debate has shown
two outstanding features. The first is
what the hon. Minister who has just
concluded described as the unanimous
support that the House has given to
the recommendations of the Road
Transport Re-organisation Committee,
at least in so far as the main body
of its recommendations in regard to
the administrative set-up is concerned.
I think it would also be right to say
that even the rest of the Report has
received near unanimous or wide-
spread welcome from all sections of
this House.



Sir, on of colleagues In
hcmmlaqmwd-hamm
here jncluding you, who at the

An Hon, Member: Not even the
new Party.

gone on for nearly five hours.

Perhaps there was one note of dis-

Trenspert
influenced or to swillow ' thet plile-
sophy without having a wery gued
fook at it. T de not mind revesling--
and you, Bir, can confirm {t—-thet
this philosophical aspect also was a
subject of considerable discussion last-
ing over numerous hours whena various
points of view ranging from that of
the Chairman to those that were
against it were placed before the Com-
mittee and argued on more than one
occasion. It is as a result of these
various points of view that 1be

synthesis that is to be found in the
Report, to which I shall refer later,
has taken place. In fact, Shri Mehia
himself went on, after making that
remark, to say that there was a lack
of theoretical clarity. That proves the
point that when ten good men coms
together to pool their minds, leave

1
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and find out pragmatically wi
answer to the problem is, you
perhaps a lack of theoretical
But I think the Report is all the
ter for that attempt to syn
various points of view, and I
like at this stage to express my
tude to the members of the Commit-
tee for the excellent job of tearnwork
and for the excellent co-operation
with which they all worked together.
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service of a common cause

The other aspect of the debate, which
has not been such a pleasant one, has
been what the hon. Minister bas
referred to just now, that is, the
equally widespread impatience about
the implementation of the Report and
a widespread apprehension that the
Transport Ministry is not doing
in behalf of the Report and of
general cause of road transport.
a pity, as my hon. friend, Shri Mathur

i’eg



i )

4P Joslon. ve:
(b W% Masani] -
suggestad. that the hon. Rallway Minis-
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him a highly educative
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perhaps the waste of the members'
time might aiso have been given due
recognition since we had worked very
hard on this reporti—sall of “us—for
about ten months. He went as far as
10 describe the battle between the

inclined to think that some of this
eriticism was rather harsh. I do ad-
mit that some harsh criticism has
taken place which probably does not
$ake into account the complexities of
the problem and the very difficult task
of the hon. Ministers and the Ministry
eoncerned. 1 would not like, therefore,
t0 subscribe to the language which
has been used. But 1 would, in view
of the hon. Minister of State’s repu-
diating that charge, wonder whether
it would be so wise to dismiss thix
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yiciam. I think that the hon.
Mivister of
%0 consider why this feeling exists
&\thwmh nok
ARerting itself adequately vis-g-vie
Other interests. Simply with a view to
COlrecting the impression that has
benp, created and to put the matter in
b"!er perspective, I would like %o

invite the attention of the House to a
fey, acts. .

.'thnnnpmunbnmnpm
0 its recommendations, into certain
“legories. The first category is that
“th!Shtcadminis‘!rativemhn
—Xhapter V of the Report. Now, the
hoy, Minister mentioned to us what
W25 being done in that regard. When
introduced the subject to the Trans-
POTt Development Council, he said:

“It 15 difficult for the Council
% go through each recommenda-
Yion in the short time that is at
s disposal. We would mccord-
1hgly only place before the Coun-
€l the main recommendations of
‘he Masani Committee regarding
Te-organisation of the administra-
tive set up.”

“The other recommendations
Y1l have to be gone into in detail
y a small committee which the
> 1 may appoint"—but the
“ouncil did not appoint it—‘or
Ly a selected group of Transport
Sommussioners. After an exami-
Dation has been made by such a
®mall group, the recommendations
Can be agein considered by the
Gouncil, if it so desires. Other-
Yise, action ean be taken straight-
Yvay by the Central Government
Sn the advice of the Committee of
nsport Commissioners.”



Now, 8Sir, if by December, by the
d of this year, Chaptar V of this,
will be carried out, 1 for one
foel that the labours of my
Neagues and myself have been well
i I do not we need

perhaps would have drawn greater
appreciation from the House. Suppose

tries, perhaps faster progress could
have been made. Of course, I know
that the hon. Minister may say, “If

ence, listening to what they have to
say, and then publishing our own
mind". I do admit there are two ways
of going about it and that while one
might please the House better

Shri Baj Bahadur: I thuink the hoa
Member would pardon me for inter-
rupting him. He knows what his
recommendations are. It means crea-
tion of a separate Ministry of Trans-
port. It also means separation of the
Transport and the Road Wings, and
putting Transport under two sections,
one for dealing with transport under-
takings and the other dealing with
administration wunder a Transport
Commissioner. The Transport Com-
missioner under the scheme proposed
will have to deal with enforcement,
inapection, planning and development.
All this has got to be done and
. accepted by the State Governments

mend to State Governments that they
might accept as much of it as possible
and let us know what they propose to
do”, that would not have been forc-
ing them [ even concede that they

policy pursued by the hon Minister.
Therefore, I have a very open mind
on this question. [ shall be quite
satisfled if by the end of this year,
through private and public persuasion,
the Ministries of the Btate Govern-
ments could be made to accept
Chapter V of the Report, I think we
can then all have cause to congratulate
ourselves

But there 1s another series of recom-
mendations which are not of that
category, where the Union Govern-
ment can move without reference to
the State Ministries Just to give some
examples of what they are, I would
mention the reorganisation within the
Transport Ministry in the Union Gov-
ernment itself; the single-point taxa-
tion scheme, which 15 now universally



for further examination, because
do suggest that, if that i1s done, it
would not be very complimentary to
a Committee with which, as the hon
Minister of State pownted out, six
Members of the Legislature were con-
cerned I think, on these recommenda-
tions of policy within the competence
of the Union Government, the hon
Mmister should make up his mund
along with his colleagues and announce
which of these recommendations the
Government of India propose to 1mple-
ment without further delay. There-
fore, ] was glad when the Transport
Minister said this morming that there
are someé recommendations which
could be immediately carried out I
would suggest to him that gll recom-
mendations that do not need the co-
operation of State Governments should
fall into that category.

But, Sir, a third category does
remain, and that 1s Chapter IV on
Licensing Policy, because that chapter
impinges on the vested interests of the
Railways. Now, Sir, on page 61 of
the Report we had drawn attention to
& circular of September 1058 put out
by the Transport Ministry to which
the Committee had taken exception
even while it was functioning And
that circylar, it would be recalled,
says (page 81 of the Report) that the
Rajlways should have a seat on State
Transport Authorities We had then

-

red from membership of the Siate
Transport Authority, the Railways
certainly could have no place in it

and I understand that it suggests that'
in the matter of applications
permits over m distance of
hundred miles, even within a State—
intra-State traffic—, the ST.As, 1f
the Railways object should not take a
decision but should refer it to the
Inter State Transport Commission It
seems to mec that there is not much
of an improvement in this shift, and
if Members in this House are a little
suspicious of what would be called
a policy of mppeasement of the Rail-
ways, 1t 15 administrative actions of
this nature that give support to these
suspicions The IST.C is not even
functioning on the inter State level
Why should a body, which has no
concern with intra-State traffic but on
which the Railway Board is effective-
ly represented, be given a veto over
intra-State traffic, primanly within
the competence of the ST.As, just
because the Railways object” It is
this kind of veto given to the Rail-
ways which makes public opinion
suspicious and which makes it
impatient with the inadequate defence
of road interests by the Transport
Ministry Here again, i1t seems to me
that this circular is not valid and
the State Governments would not be
bound to carry it out, because they
have quite rightly pointed out that the
Inter State Commission has no right
to interfere in the matter of intra-
State transport

Then we come to the appointment

Members of
huve a higher esteem and regard tha



mittee. It has been said by more than
«one speaker that it i1s loaded with
officials and bureaucrats and we can-
not really expect much from the
Secretaries of the Ministries who are
not really concerned with the develop-
ment of road transport but who go
there to watch the respective interests
of their own Ministries or zamindaris.
Therefore, the country will depend on
Mr. Neogy for a fair analysis of the
problem and a fair award which he
will have to give as the only independ-
ent man on that Committee

What bothers me 1s not so much the
composition of the Committee as its
terms of reference. The terms of
reference, 1 must confess, are distres-
sing. Let me just read them, becausc
the hon. Minister read one sentence,
but when the whole of 1t 1s read, it is
quite clear that the terms of reference
of the Neogy Committee do go against
the wishes of this House expressed
On numerous occasions.

This 15 what they say:

*“Taking into account the exist-
ing stage of development of the
various means of transport and
the economic, political, social and
and strategic purposes which the
Aransport machinery i1s designed
10 eerve, the Committee should
cecommend—

- Motion re: m‘rmi.wm-’m of Woad 3
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not only this
House but also the other House um-
animously turned down that specioss
plea by saying that to avoid duplies-
tion means maintenance of a mono-
poly

Shri B, K. Patll: As far as pract-
cable; see the whole thing

Shri M. B. Masani: Yes, us far as
practicable. I do think that it is an
unfortunate concession to the Rail-
ways' point of view that this need %o
avold duplcation should be referved
to the Neogy Committee at all

It goes on to say

(b) in keeping with the policy
defined under item (a), what
should be the respective role
of the various means of trans-
port in the country during
the next 5 to 10 years; and

(¢) what is the best mechanism
for the regulation and co-
ordination of the variows
means of transport so that the
transport needs of the country
are met in an efficient and
economic manner consistent
with the larger interests of
the country”

L
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Bill in 1956, had in its minute on 24th
October, 1856 the following: “The
Commutiee felt that there should be no
limit put on the distance that a vehicle
should be allowed to ply"”. The rele-
vant clause which sought to limit to

ment had gone against the attempt to
set a limit on the distance that road
transport can ply Then, again, from

went, the dialogue proceeded. It

not as if there was no exchange of
thoughts Both sides put their points
with the utmost frankness and in a
most friendly way It iy true that
the dialogue was not creative, because
one side came to the Committee with
it* mund made up. That has
illustrated by Dr. Krishnaswami in
the way in which he has charactexised
rather the minute of dissent
of the Railway member on our Com-
mittee. That was a rigid mind, a mind
made up, & mind that tried to hold
back the progress of the country
the cause of vested interests.

What 18 the issue? The issue 1s, do
we move with the rest of the world?
Do we allow the people of India to
travel 1n the way and to send their
gocds 1n the way they want to send?
Or do we, in the interests of some.
thing that is already there, try to put
a strait-jacket on economic and tech-

f

5

as somebody said, it is not co-ordina-
tion, but “subordination”: that wa:
the phrase used in the debate this
morning

So far as the Committee is
cerned, its basic philosophy and
clusions on this matter which, I admit

con-
eon-



form of to another has
to be phased and to be so effected
ag to make 1t as painless as possi-

%

The pain which we are thinkmng of
avoiding 1s on the part of the Rail-
ways

“In such a context, the task of
the planner in a democratic so-
ciety 13 to balance the free choice
of the consumer with the needs
of maximum utilisation of re-
sources invested n the various
forms of transporl

“The Commttee 1 agamsi
favouring any one form of trans-
port against another . In so far
as the principle of maximum utili-
sation of investment 15 concerned,
it is suggested that the best appli-
cation would be to utilise to the
same extent the country’s invest-
ment 1 the tracks in both cases,
te, in the railway lines in the one
case and the roadways in the
other, and to furnish both the

-
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in the long retard economic
Progress. In this connection, we
Would like to point out that since
1950, the

ning 1883), and
Commuttee of the
The same principles

Meeting of the International Road
Federation in October, 1958, by the
1ssion of Transport Uscrs
o the International Chamber of
Commerce This policy has the
sypport of the International Union
of Ralways, the International
Roads Transgort Unton, the Inter-
national Union of River Naviga-
tion and the European Conference
o Ministers of Transport "

This 15 the basic philosophy of the
Report and I do suggest to the Trans-
port Minister that the terms of refcr-
ence of the Neogy Committee do
unfortunately beg the question, in so0
far as this principle is concerned, by
g0lhg against the wishes of the House
as have been expressed on numerous
occhasions and by going against the
fundamental philosophy of the Report
alsy It seems to me that the prinel.
ple of the Railway Board is conceded
and Shri Neogy's hands are unneces-
sarily tied and fettered by inflicting
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facls because I feel that the cniticism
that has been indulged 1n today should
not be dismssed simply as over-en-
thumasm or ag lack of awareness of
the difficulties of the Transport M-
nistry 1 am very well aware of the
1 yreld to

ernment of India do not reflect those
enbghtened views, then, I think it s
our duty, our friendly duty, our con-
structive duty to tell them, “This
House 15 with you This Par-
hament 15 with you, but we
expect you to give greater effect to
the wishes of Parliament than you
have been able to do so far™

1 recall that, about a year or so ago.
my young <on came back from school
and told me of a conversation bet-
ween himself and his master. He had
evidently submitted a paper on an
essay which had not come up to the
master's expectations, and the master
smd that was not good enough, to
which my boy said: “But, Sir, I have
done my best, and I cannot do better
than my best, can I which was
quite a clever question. But the
master said: “If this iz the best you
can do, I do think you can do a little
better than even your best” 1 would
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therefore suggest to the hon. Minister
that we have u very high expectation
of him and his colleague We know
they are enlightened pecple who uf-
derstand transport problems as well
as anyone in this House I do not
think any Member of this House needs

Parhiament is behind them and, if the
criticism that was made today was
harsh, it was magde in the spirit of
telling them to have, as some hon
Member said, more confidence in them-
selves. When the hon. Minister was
absent, some hon. Member, I think
Sardar Igbal Singh, said: Jet the Tran-

and uanimously support them In
other words, I think the House would
like to find its views more adequately
reflected in the policies of Govern-
ment from day to day, and I am sure
with this vote of confidence that the
House has given not only the Com-
mittee’s Report but to the point of
view of the Transport Ministry which,
as the hon  Minister smd this
morning, 1s broadly the same,
we wish the Minister godspeed in the
task of converting the Committee's
Report into sound Government policy.
Shri 8. K. Patil: I must really
begin with expressing mys thanks to
the hon Members for the almost un-
animous support that they have given
to the Masani Committee’s Report. I
hardly came across a disgentient voice
so far as the basic recommendations of
the Committee are concerned. If the
Members were anxious to pump in a
little more self-confidence into me ¥
am indeed grateful to them. I hope
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1 would be able tp digest that com-

Shrl M. C. Jaln (Kaithal): We want
you to reflect that confidence,

Shri 8, K Pafil: | do
1 shall not refer to the individual

The gravamen of the charge was

that in appointing the Neogy Com-
mittes after the report of the Masan

thing which really conflicts with the
purposes or the objectives for which
the Masani Committee was appoint-
ed. I want o disabuse the minds of
Members on that particular point

As my hon colleague, Shri Raj
Babadur, has pointed out, the pur-
poseg of the two committees are quite
distinet, Even while the Masan: Com-
mittee was functioning, I had, on the
floor of the House, more than once

that a committee—call it a

-
This Committes is quite distinct and
different, and it was understood from

SRAVANK 1, 1981 c%ina)

t of
I am n

fault with it, but there it &:nf::"g
years or perhaps more, I do not know
the exact time. The whole concept
was that transport was perhaps one
subject, and road transport was
dominated, and surely dominated, by
the Railway Ministry because that
Was 2 huge leviathan under which
road fﬂmport functioned For (he
first fime Government or this Parlia-
ment had the courage only two years
back 1857, to separate transport from
the Rallway Minlstry, and may T ask
my hon friend Shri Masani what
miracles he expects us to do in these
two years?

MHLM:Wemmlt
from you.

8hri 8. K. Patil: That the Trans-
port Ministry could even mduce the
Railway Ministry during these two
years fo agree to the appointment of
this co-ordination committee and to
agree to these principles
they never agreed before and

5
i
H
g
.



) Motion re:

[Shri 8, K. Patil}
on the part of the Trangport Ministry
or want of confidence, but because of
the real process by which we have
got to work so that we can secure the
maximum co-operation of both the
Minlstries put together and so de\rlse a
national transport policy.

m;'d!cm the Neogy Committee
was conceived in that way, and sure-
ly not because it is any check-up of
the Masani Committee. Please dis-
abugse your minds of that.

Perhaps Members wonder why this
Committee 18 so very officialised be-
cause five out of the six Members are
the Secretaries of different Ministries
The House will remember that this 1s
not like the other committees Really
speaking, it was a committee which
the Planning Commission for their
purposes could have appointed even
without reference to anything in order
to telescope the ' activities of the
various transport branches, in order
to have some kind of picture as to
how the allotment of money has got
to be made. We enlarged the scope
a little bit. I would have myself
preferred quite an independent com-
mittee, just as Shri Neogy who is the
Chairman of this Committee is an
independent Member, in the sense
that he is not attached now to the
Government as he used to be before.
If there had been two or three
members like that, it would have been
a different committee indeed, but the
idea was not to appoint a committee
like the Masani Committee which
goes to all the parts of the country
or wherever it is necessary, gathers
evidence and does things of that des-
cription and then make a report which
again Parliament considers for several
months or years and ultimately comes
to some decision. That is not the
ptirpose of this Committee at all. It
way going to be merely a committee,
an official committee, taking all these
things together and trying to find out
trom them what should be the
policy for the next eight of ten years
80 far as the allotment of the funds
is concerned.

Therefore, itmmnyaveryaood
thing that we could induce Sii
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a very
given the best part of his life to

consideration of the transport g

tions of thiy country. Then also, I
could tell you that you should mot
8o only by officials and officials, I
shall merely give an :lluatxat:un, not

you think that that
ever be deflected from what his
Ministry wants or he wants? So
also, the Secreiaries 1o the Commerce
and Industry Ministry, the Finance
Ministry, the Cabinet, the Planning
Commission are there. Therefors,
the House need not go away with
the impression that because they
happen to be Secretaries to the diffe-
rent Ministries, therefore, their
views would be different. 1 think
they would stoutly support, perhaps.
more than what the hon Members
have done, the cause of road transport
1 have no doubt about 1t. But they
have got to see that within the whole
national transport scheme, they do
something by which they can stop
avoidable duplication. The word
‘duplication’ need not frighten my hon.
friend Shri M. R. Masani. He some-
times believes, because the experien-
ce of the past twenty years when
this was a part of the Railway Minis-
try, has been in that direction, that
possibly duplication or co-ordinatiomr
18 subordination, and, therefore, some-
thing will happen. But he also for-
gets that it is not a question of the
past or the present, but it is the future
that has got to be taken into consi-
deration.

Now, let me give an illustration of
duplication, as I conceive of it. It is
in that conception that I have agreed
to this word ‘duplication’ being put in
there. For instance, there is a railway
track today, and there is a road today.
That is what is present, that is what
was there in the past: nobody is going
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tract we should have ralways or, in
particular, what is better, the develop-
ment of road transport Therefore,
avoidance of duplication does not
mean that what has already taken
place or what is at the present time
there would be disturbed, it only re-
lates to the future, and that too, the
near future, because we are face to
face with the Third Five Year Plan,
and we have got to allot money

Therefore, within the money availa-
ble for development of transport all
branches of transport, somebody has
to find out, ultimately to advise the
Planning Comsmssion, as to how much
should go to the railways and how
much to road transport m order that
we shall get the maximum advantage
out of the transport system There-
fore, one need not be afraid that
because the word ‘duplication’ has
been used there, therefore something
would go wrong Surely, the Trans-
port Ministry, and I, as the Transport
Minister, and my hon colleague would
do their best to see that the interests
of road transport do mot suffer, and
they will not suffer Therefore, my
hon. friend Shr1 M R, Masani need not
go with the impression that because
the word ‘duplication’ has been used
here, therefore, something wrong i
going to happen If he wants more
money to be given for road transport,

can ask him to give me more money.
But ultimately, even the
Minster has got to make the allo
within the limited resources d
at hig disposal It is a very hard angd

sarily favour the railways. That is
not the way that we ghould judge ‘all
these things

16.44 hrs

[Mr SrraxEr in the Chair]

1 think what I bave stated so far
will serve to disabuse the munds of
people as to why the Neogy Commit-
tee has been appointed And I am
quite sure that they will come
10 some conclusions as to what
13 to be done 1n the near future, that
means, the two years of this Plan or
even less than that, and the five years
of the Third Five Year Plan, so that
the available resources can be wvery
scientifically apportioned, not that
they have got to enunciate a new
theory in this regard

Then, somebody referred to the
controversy, and 1t was asked why it
should not be called a controversy
Should I begin by doing the work of
a wrestler with the Raillway Minister
and call it a controversy and call 1t
something bad?” I must avoid this
kind of expression; there 15 no con-
troversy in 1t Sometimes, I put 1
thus way 1 shall give you an
tration A very big officer of
was talking m very hot words;
naturally, he believed in it, and he
was very earnest about it es what
he should do, and how he would write



Transport Minister and somebody else
who is my colleague happens to be
the Railway Minister does not mean
that he should take purely the rail-
way view and I should take a purely
road transport view; we must both
take a national view as to what is in
the best interests of transport, whe-
ther it be railways or road transport
etc. We must have some kind of a
synthesis which we are attempling
Therefore, our attempt should be, at
least, that is my attempt, that I should
not call it a controversy and fly at it
and simply say that he had done some
wrong. He has done no wrong
After all, that was the system that
prevailed in this country. He is there
by sheer coincidence a Minister of
Railways, just as by sheer coincidence
I am the Minister in charge of Trans-
port and Communications There-
fore, both of us must take a national
view, and we are doing that, not that
there is no controversy in these things
or there is no problem between me
and him. but when we sit together
and consider these problems, we at all
times and under all circumstances
come to a unanimous decision that
this has got to be done, and we are
prepared to accept the advice of those
who know something more about it
When this committee decides or re-
commends something, then surely, it
is both for me and for him.

The very fact that a committee has
been appointed will restrict to a cer-
tain extent the rights and the privi-
leges of the railways That is a great
concession which my colleague has
made. Therefore, how can you say
that the Railwavy Minister is not re-
lenting or that the Railway Ministry
is not relenting at all*

Then again, it is not a question of
the Railway Ministry or the Transport
Ministry or merely the Members of
this House. We have got 570.000 odd
villages to be taken into considera-
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tion. We have got an erea of 1}
million square miles in this country.
Just now, our road development is not
very significant; it is somewhere
about, if T mistake not, 0.28 mile in
one square mile, that is 26 miles in
100 square miles; we want to double
it, and make it 0.55, after spending
Rs 5,200 crores in twenty years. So,
you can quite understand how gigan-
tic the whole scheme is. Again, all
our villages are not approached by
roads; the railways do mnot serve
them. If you take the percentage of
railways, it comes to about 0028 mile
per square mile; that means one-
tenth of the roads, that is, our rail-
ways today run only to about one-
tenth of what our surface roads do
in this country. In a situation like
this, when we are so undeveloped in
both the departments, railways and
roads, surely, this is not the time
when we can come to grips with con-
troversies about it Sometimes, a
situation may arise which appears to
be like some kind of a competition.
1 may give an illustration This com-
petition is not between road and rail-
ways alone but it is between all kinds
of transport Hitherto, in some ports,
salt and coal used to be carried by
our coastal ships. When they began
to be carriedi by the rallways, could I
then come and say there is competi-
tion between the coastal ships, that is,
nur water transport and the railway
transport” Similarly, the roads take
away something from the railways,
and, therefore, it becomes like a kind
of competition. Sometimes, it mav
happen like that; the consumers’
choice sometimes comes in, as 1 shall
presently illustrate. But there should
not be any misunderstanding on that
wcore, that some kind of a great con-
roversy has developed. That time
will not come for a long time in our
country. I repeat what I said on the
finor of the House before, that for an-
other twenty-flve years, there will be
so much growth of traffic in this
country, natural growth, which will
simply flow from the development
plans that we have got in hand, that
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neither the railways nor road trans-
port nor any other mode of transport
need be afraid that they will
not have enough traffic to carry
Therefore, what has arisen 1n
the USA or in many of the
countries 1 Europe hes not arisen in
this country, that will take at least
twenty-five years I would call that
the point of saturation beyond which
the railways cannot go So, the roads
are always having a place in our
country, and there will not be the
picture that we gee 1n America But
I may say here that the railroads that
are there in America are there after
one hundred and seventy-five years of
growth, because their growth 1s not
of one day—n fact, there has been a
very intensive growth of both the
systems during the last fifty years
even then, five years back, when the
road programme for ten years was
made 1n the US A, President Eisen
hower presented a budget for ten
years to the tune of § 110 billion for
road development, which comes to
about § 11 billion every year for deve-
lopment of road transport, which n
terms of rupees would come to
Rs 5500 crores every year What I
am telling you 1s not that enormous
sums have been budgeted by them
but that even after fifty or hundred
years of development, even today,
road development 15 a continuing
development, and 1t will never stop,
1t 18 unhke the development of rail-
ways Therefore, a point has been
reached there where the railroads are
nearly gomng out of circulation, and
the roads are spending as much as
Rs 5500 crores every year for their
development Such a thing has not
happened m this country, as 1 sad
both the systems have got to develop
Therefore, that question will not arise
for a very long time to come in our
country

There 15 a programme which the
road engineers have made That 15—
after the Nagpur Plan—another Plan,
fhe Bombay Plan, costing Rs 5200
crores It comes to about Rs 230
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crores annually Has the Finance
Mimster Rs 250 crores to give me
annually® 1If so, I would be very glad
indeed I want it But where could
he giwve 1t? I must also understand
that 1t 15 not merely the road depart-
ment that he has got to be taken into
consideration He has got hundreds
of different things to take wnto ac-
count  According to that, for the
Third Plan, we did not budget for
Rs 1200 crores, we budgeted only for
Rs 1095 crores But we are very
much afraid that neither the Planming
Commussion nor the Finance Minister
1s gomng to have a look at it Where
could they give Rs 1095 crores dur-
ing those five years’

I am not making a suggestion You
may think that instead of fighting and
quarrelling over 1it, I have become so
docile and submissive, m the words of
my hon friend, Shm Khadilkar, a
paper tiger, not a real tiger, a very
non-violent docile tiger whose claws
have been clipped and who, therefore,
becomes a most innocent amimal, a
good animal whom one need not be
afraid of It 1s not that But I have
got also, when 1 sit in the Cabinet,
when I sit 1n the National Develop-
ment Council, to take into considera-
tion a relative picture of everything
and ultimately find out as to what 1s
the berst that Government could do
for the promotion of road transport
That does not mean that there 1s no
fight or self confidence 1n me It 1s
not that a mis-conceived or rus-placed
confidence and fight will vicld results
Possibly a docile tiger might do the
job better than many others can

My hon friend, Shr1 Asoka Mehta,
referred to the Consumers' cholce and
said that 1t should not be unrestrict-
ed Now the point i1s not that Sup-
pose I want to send something very
quickly to another place I do not
even use road transport I use ar
transport It 1s the choice of the con-
sumer You can restrict it to a cer-
tain point But surely by creating
facilities or by not creating facilities,
you cannot put a ban on hum saying
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that he shall not do that While

better and quicker transport 1s avail-
able to hum, surely he can utilise it
May I say that even today goods are
transported by truck all the way from
Bombay to Delhi, Bombay to Calcutta
and Delli to Calcutta, because there
are various advantages into which 1
need not go because the Masam1 Com-
mutiee’'s Report has gone into the
details of that problem and pointed
out how beneficial 1n the interest of
the consumer 1t 1s that he spends even
more safely, quickly and so on” All
those obvious advantages are there

Therefore, I cannot come and say
that for some social good that I ima-
gme 1t must be restricted This it-
self 15 a social good If you really
separate the man from that social
good and 1mpose on him conditions,
then he has no right to move his
goods swifter to places Surely, that
15 not necessary and that 1s not what
we are attempting Therefore, you
cannot stop this natural course by any
law that this Parlhament or anybody
can make Hence the primacy of
road transport from that standpoint
will persist and will always persist
and remain, and this House need not
be afraid that anything that the
Ministry would do would really stop
the progress of the development of
road transport

He also talked of cross subsidisation
and asked whether inter-State cross
subsidisation also could not take
place Now 1t 1s only easy in the
public sector because you sometimes
have the coal or the salt These are
not commodities that you ean sell
dearer 1in the market because all the
manufactures and other things have
to depend on coal Therefore, you
have got to regulate the price of
coal Sometimes Government subsi-
dise and take it from the high-rated
cargo Therefore, both put together
make a kind of thing which is really a
co-ordmated picture of that But you
cannot apply that to the road trans-
port, which 1s perhaps bearing all
the taxation which the railways do
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not 1 sometimes cannot understand
when Members come and say that
because we have put so many crores—
so many hundreds of crores—on the
railways, they become our special res-
ponsibility, and if the private people
have invested thousands of crores in
a particular thing, that 18 not our
consideration I cannot understand
it, if one 1s a nationa:. wealth, the
other 1s equally a nauonal wealth
which has got to be safeguarded in
the same manner m which you
safeguard the other national wealth
in the public sector But the advan-
tage of the public sector is that be-
cause we control the prices of it, we
have got the monopoly of 1t We
tan giwve a litile concession where 1t
1~ necded and possibly make 1t up by
high-freighted cargo Therefore, 1t 1s
done But that cannot be done in the
case of road transport My hon
friend, Shri C R Narasimhan, called
it correlative It 1s so For twenty
years you have kept 1t so, and for two
years now its chains have been taken
away Now you want 1t to be as
strong as a wrestler and fight—in two
years' time That takes a lttle
longer 1 could say one thing Bet-
ween these two, I could always pro-
mise that so far as their connections
are concerned, you will increasingly
find that road transport -will assert
itself as it has been asserting itself

I was talking of cross subsidisation
While 1t 1s possible 1n the public
sector to do that, you cannot link it
up with the private sector and say
that the roads also must giwve some-
thing for 1it, for different purposes—
for the simple reason that all those
who operate road transport pay all
manner of taxes The trouble today
in this country 1s that so far as road
transport 1s concerned, we are the
most heavilv taxed country If you
take the Madras scale, I do not think
you will find any place anywhere in
the world where taxation on motor
vehicles 1s as heavy as 1n Madras So
when we took the deciion 1in the
Transport Ministry, 1t was to the
effect that the incidence of taxation
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in other States should be somewhere
about three-fourthy of the Madras
rate Therefore, the Madras scale of
iaxation was g celing to which every-
body was looking, nobody could go
higher than thaet ceiing, anywhere 1n
other parts it should not exceed
three-fourths of the Madras rate

Therefore, the trouble 13 not any-
thing else, 1t 18 the high cost of 1t
that really comes in the way of
quicker development But even then,
we must not forget that this high
taxation that we get 13 a kind of thing
like a high-freighted charge which
we receive bke taxation m the coffers
of Government and use 1t for other
purposes That 1= cross subsidisation
of one type We need not actually
call 1t so, but ultimately 1t works in
that direction, because you take the
tax and use i1t for hundred other
schemes Otherwise, had you not
used 1t, you would surely have had
to tax the common man in order to
get more-money Therefore, over and

that the low-rated traffic could be
supported by the high rated traffic
from the private sector on to the
public sector That 1s not possible
and that 1s not necessary

Then he also referred to ‘creative
dialogue' between the members of the
Committee It iz a new expression, a

expression My hon frend,
R. Masani, has already re-
it 1 am qQute sure there
of creation there—in the
rt of the Committee and
dissentient note that the
member has written Anyway,
was that feeling I do not find
t with that member because,
naturally, he has been trained in that
way He represented the interest of
the railways there For twenty years
it has been dinned into his ears that
the other transport was merely a sort
of addendum or some kind of thing

rallway transport There-
fore, I do not find fault with him

EEEREERE
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lmutations must lie You mneed
not take it that way It does
not mean that it 1s, as someone called
it, a fantastic nonsense or things of
that description 1 can gquite under-
stand it That cheers me up because
my case 1s really supported But surely
that kind of support 1s not the one that
will help to induce the Ministry to
come to my way of thunking Innocent
as ] may lock and shy as I may appear,
I think that 1s a better way to induce
the other Mimistry to come round to
our pownt of view

Incidentally, I compliment my hon
friend, Dr Knshnaswam, for the very
eloquent support that he really gave to
the recommendations of the Masani
Committee

Then some hon Members have smd
that the Inter-State Compussion has
not been really effectively functionung
They forget that the Inter-State Com-
mussion 1s @ new thing We have creat-
ej it It docs require a personality
That personality has got to be deve-
loped I plead gulty to the charge
that 1t has not yet done that type of
work that you expected from it That
15 not done merely by laying down the
law ‘The proper type of persons must
be there Conventions have got to be
established Do you know that when
yau created the autonomous States—
almost sovereign States, as they called
themselvis—lhey were so jealous for
the preservation of those rights At a
time like that, to induce them to do a
particular kind of thing takes a long,
long time indeed And who are the
‘defaulting’ States” That word 13 bad
They are not defaulting, they are non-
co operating for the ime being But
they will co-operate Those States are
Bombay and UP They are big,
powerful States, and when they yield,
everybody wall yield Small States
have yielded

And what 13 happening today is this
These poor States which have yielded
and come to our way now become hesi.
tant looking at the big States not hav-
ing yet cooperated with us Therefore,
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it shall be our duty to see, not merely
at the level of the officer of the Council
but even at the ministerial level, that
for a proper national transport policy
we get on with the cooperation of the
States including the Bombay and UP
States Therefore, if the work has not
really gone mccording to the expecta-
tions, it 13 not for the fault of any
particular thing but for the fault of the
machine It is a new machine which
has got to be lubricated When it once
starts woiking nobody can stop 1t
Thereforc we are not domng it on a
mere legal basis, we ure doing it with
all persuasive ways and f we fail m
that we shall come to Parliament to
take the other weapons that are neces-
sary in order that all the States could
be brought in the same scheme that we
are discussing here today

1700 brs.

There is the Transport Development
Council What can be better than this
Transport Development Council that
we have created, the Council in which
there 1s representation

An Hon, Member. We can continue
tomorrow

SBhrl 8. K. Patil: No, no, I will fimish
it It 1s a Council in which there are
the Chief Ministers of the various
States There aie the Ministries, they
are sitting together in that august
body If they cannot deliver the
goods then, surely, I cannot say that
there 1s any other machinery that we
can produce that can be able to deliver
the goods

When I went to the Transport
Council I had all the recommendations
of the Masam: Committee, and what
exactly we wanted to do If I saw
them 1n a good mood and saw that
they are good people who would accept
anything, I would say here are the
recommendations of my Muustry and
get them accepled If somebody got

AUGUST 10, 1850 Report of Road Transport 1004
Reorga
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up and said that they want time to
read the report, that it 1z a big report,
then I say, though they are small, yet
they are sovereign States with all
powers which they have got and which
they guard jealously, the report should
be distisbuted and we may consder
it at the next meeting Therefore,
all these things are not done not
because there 18 no desire on our part
to implement the recommendations
but because we have got to take all
the States Therefore, we say let us
do 1t at the next meeting If we lose
3 or 4 months’ tume, but if we get
the goodwill of the States and they
unanimously come and say here 1s the
Transport Council you want and we
support all the recommendations, then
we have really won the battle That 1
cxactly the case

1 have got to tell you and I can
assure my hon friend Shn Masan
and his colleagues of that committe
that 1n my prefatory remarks today
I have said that I go with um and
my Ministry 15 working on the same
lines as the recommendations of the
Masani Committee What more proof
and what greater proof do you want
of the bona fides of the Government
and how they intend to proceed on this
very vital and delicate guestion?

With these words I would say there
should be no misunderstanding on the
point that the Ministry 1s not earnest
or anxious to implement those recom-
mendations 1 will be a happy man
when I can say to thiz House that all
these recommendations have been
implemented

Mr Speaker: The question 18

“That this House takes note of
the Report of the Road Transport
Re-organisation Comrmuttee laid on
the Table of the House on the 16th
April 1859"

The motion was adopted.
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1708 hrs.
BUSINESS ADVISORY COMMITTEE
ForTiETH REPORT

Shri Rane (Buldana) Sir, I beg to
present the Fortieth Report of the
Business Advisory Committee

Mr, Speaker: The House will now
stand adjourned to meet again at
11 a.m. tomorTow.

17 03 hrs.

The Lok Sabha then adjourned ¢ill
E'even of the Clock on Tuesday,
August 11, 1959/Sravang 20, 1881
(Saka)
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DAILY DIGEST

[Monday, the 10th Axpwst, 1959119th Sravama, 1881 (Saka))

ORAL ANSWERS TO
QUESTIONS

. 1341—79
SQ. Subject Covuvmns
No
241 Report of the Central
Pay Commussion 1341- 45
242 India Office Librany 1345—47
244 Replacement of dakotas 134757
345 Afro-Asian Economic
Co-operation  Orge-
nisation Committee 1357—%9
246 Foreign Traming n
Mus. ology 1359—61
247 Fertulizer trom coal and
hgnite 1351 62
248 Integration of services
n States 1362—66
249 Rescue Home i Delli  1366—68
250 Alleged smuggling by
BOAC staff 1366—71
262 Sinng  of tanks n
Myrore 1371 =2
2¢3  Import licencss 1372 11
254 Crnitenafor determiming
chwardness 1174 7%
256 U S machinery 137§ 7R
247 Central Bureau for pre-
vention of crimes 1378-79
258 UP Bihar Boun in
Dispute 1379
WRITTI N ANSWFRS IO
QUI STIONS 1379—1458
243 Credt frem  World
Banl 1379 O
255 Iransfer of asseis of
Assam Oil Compant 1280
259 Suneyv of Ornssa by
1l and Natural Gas
Commsuon 1380-81
260 Sterhing halinces 1381
261 Customs and 1Ixas-
Departments 1381 82
262 Stendnrd of rcaching
Fnghsh 1382-83
263 Coal ficlds 1n Assam and
Andhra Pradesh 1384
264 National Calendar 1384
26¢ Use of Hindi nume-
rals 1384-8¢
266 Petroleum products 1385-86
267 Manpower requirements
for the Th.gd Five
Year Plan 1386
268 Oil exploration 1386-87

1608
WRITTEN ANSWERS TO
QUESTIONS—contd
SQ. Subject CoLunms
No
269 Relief to political suffe-
rers 1387
270 OQurput of lignite 1n
Neyveh 1387-88
271 Mineral Advisory
Board 1388
272 Facilines for Service
Associations 138° &g
273 Colour bar in Calcutta
Clubs 1389 90
274 Nanonal Coal Dhve-
lopment Corpora-
on 1390-91
275 VYwolanon of Foreign
I xchange Regula
tons 1391
276 Frice and compulsory
primary education 1391-92
277 Free legal aid to  the
poor 1392
278 Resettlement  section
for ex-servicemen 1392-93
279 [Irregular journey claims
and allowances 1393-94
280 Furro chrome plants 1394-95
281 Breach-Candy swimming
Bath Bombay 1395
282 Imiges found near
Nutrab Minar 1395
283 Double taxarion <fin-
come 1396
284 House of Mirza Ghalib 1396
285 Indo Nepal Trade
Agreemen® 1397
UsQ
No
422 Qutab Minar 1297-98
423 Pakistami Nanonals m
Punjah 1398
424 Swuicides 11 Delhn 1398—r1400
425 Grants to Punjab edu-
cational nstitutions 1399-1400
426 Basic schools in Dellu 1400
427 Gift Tax 1400
428 Expendiure Tax and
Wealth Tax 140001
429 Naga raid at Mariam 1402
430 Branches of State Bank
of India in Onssa 1402
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WRITTEN ANSWERS TO
QUESTIONS—contd

use

Subject

No,

431
432
433
434
435
436
437

438

439

442

443

445

7
448

450
451
452

453
454
455
456

457

438

Scholarships for higher
education 1n

Kohlus

Welfare of Scheduled
Castes and Scheduled
Tribes of U.P

Small Savings

Prnvau Primary School

in Toipura

Tribal students 1n Tr1-
pura

Health facilines for
Scheduled Castes 1n
Mpysore

Recruitment
UPSC

Productinn of
enegines

Defence Re«earch and
Development Orga-
nisation

Arrcraft  development
establishment at Ban-
galore

through

acro-

Acronautical devilop-
ment Centre Kanpur

Gas Turbine Centre
at Kanpur

Demoliion of illezal
constructions hy
DMC

Investments by
firms in India

Cotton shupments

Foreign habihues and
assets of India

Second Deshmukh Com-
mittee Report

uUs

Rura) institutes

Foreign exchange

Investment by Interna-
tional Finance Cor-
poration

German Investors
Loan for Inda
Production of 1ron

Exploitation nf mineral
wealth in Mohinder-
garh District

Alloy and Tool Steel
Plant

Higher Technological
Institute, Bombay

[Dany Droeer]
WRITTEN ANSWERS TO
QUESTIONS—contd,
Coruas UsSQ Subject
No.
459 Higher Technological
1402-03 Institute, Madras
1403 460 Deposits of coal in
Jammu and Kashmur
461 1A S (Special Recruit-
1403-04 ment) Exzmination
1404-05 1956
462 Oceanography of West-
140506 ern Coast
463 Grants to Punjab Uni-
1406 versity
464 Banking Compamies
465 Supply of coal to Pakis-
1407 ran
466 Commonwealth Scho-
467 Death of Delhi Students
IM at Dwarka
468 Trarmung School of Ar-
chaeology New Delhi
14: 8 459 Sudan Hntiee
470 Manping of Korthagu-
dam and Tandur
1408-09 Arcas
471 US Lnan
14% 472 Coal washenes
473 Assistants in the Centra)
14011 Secretariat
474 Ecomomy m  Central
Secretanat
1410 475 Manufacture of contra-
band fire- arms
1410~ -12 476 Pakistan Natonals n
1411 Up
477 Christian missionaries
141> 13 47R Special Supreme Court
Bench for Industrial
1413 Iusputes
479 Sowiet Assistance  for
T4T4-14 Baraunu Oul Refinery
1414 4%0 Panna Dimond Mines
481 Insntutions run by
Catholic Churchesin
T414-15% India
1415 482 Ce'rla_tnl ]ﬂsntl;leﬁ fgr
1415-16 raining o madi
1416 Teachers at Agra
483 Workcharged Staff in
Archacological  De-
1417 IR
4R4 Ramng of loan n Lon-
1419 don money market
485 State Bank of India

1419-20

1610

1430

1420-21

1421-22
1422—24

1424
1435

1425-26
1426
1426-27
1427

142728

1428
1429~30
1430
1430-31
1431
1431-32
1432
1432-33
1433
T433-M4
1434
1434-35
1435-36

1436

1437
1437
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WRITTEN ANSWERS TO Cosanene
USQ Subject TABLE ‘ . . 1459—563
‘No. (1) A copy of each of the fol-
0. lo-:;‘n( ﬂ:t?c;tignsmer
W su on
486 Nomadism smong tribals 1437 1y of the Mines (Con-
487 Foam glass - 1438 serﬂl.lonk_md Safety AI:::'
88 Development of Modemn 1952, making cer.ain further
4 Indian Languages . 1438-39 ah?:ndmeé:t;“ mv :nh: o
] D T n
489 Income-tax N i . 1439 Safety) Rules, 1954 :—
490 Taluka, Jamner " 1440 ) S.R.O. No.197 dated the
491 Depressed Classes League 1440 19th January, 1957.
49z All India audit and sac- (#) S.R.0. No. 298 dated tbe
counts Associgion . 1441 26th January, 1957.
493 Audio-visual education i) S.R.0. No. 2244 dated
in Himachal Pradesh . 1441-42 ( the 6th July, 1957
494 Tatairon and stee]l com- iv) S.R.0, N». 2
.R.0, . 2245 dated
pany. ) 149 the 6th July, 1957
495 Survey for iron ore in
Mysore State 1443 (v) S.R.0. Nno. 2551 dared
496 Engineering Colleges 144344 the 10th August, 1957
497 Grants to Punjab, Ah- (3) A copy of cach of the
garh and Banaras Uni- folloWwing papers :—-
versities 144445 .
Re f the Second
498 Archacological survey in (”Gm':?“ ol!la:!.ion' in
Mysore - 1445 India, 1957-Volume II
499 Income-tax from Punjab 1445 (Stausucal),
500 All Indan Counal of #) Results of bye-electiens
Sports . . 1445-46-B . Leld between Azrd, 1957
sor Dogra Folk Songs 1446-B and March, 19%9.
soz Vigyan Mandirs 144748
503 Consumption of petrole- () 35‘: ! .' o;“l:’and.ﬁcm“;n);?e.
e ‘ ) 1448-49 28th March, 1959, under
so4 Coal Diposits in Cham- sub-section (1) of Section
paran 1449 -<2 2% ofthe Mines and Mune-
sos Basic Educauon in ‘Trn- rals (R:gulation and De-
pura B 1451-52 velopment) Act, 1957
506 Gypsum in Ind . 1452-53 (4) A copy of the Bombay
s07 Recruitment of Asis- Board and Faculty of Ay-
tants to the Central urvedic and Unani Systems
Sccrctanat Service . 1453 of M :dicine (ReConstitution
and R:-orgamsation) Onder,
so8 Vacancies for Scheduled 1959, published 1n Nonfi-
Castes and Scheduled canon No. G.S.R. 615,
Trnb.s n Central dated the 31st May, 1959,
Secrctanat. 1453-54 under sub-section (5) o
Section 4 of the Inter-State
sog Traveling and Daly Al- Curporations Act, 1957.
lowances . 145455 ; D
t
sto Office of the Controller (5)[&::?; M .
of Defemce Accounts - 1435-56 der sab-vcction ) of Sec-
s1r  Prisoners of 1942 move- uon 3 of the All India Ser-
ment . . 1456 vices Act, 1951 \—
- . () G.S.R. No. 881 dated
§12 Income-tax rrears 1457-58 the 1st August, 1959
s13 Central Government making certain amend-
Em . . 1458 ments to the Indian
Admimstistive  Serwvice
s14 Export of managanese ore 1459 (Pay) Rules, 1954. .

153 LSD.--10



PAPERS LAID ON THE
TABLE—econtd.

(%) G.S.R. No. 882 dated
the 1st  August, 1959,

mA copy of each of the
ollowing Notification:
nrder. sub-secuon _ (3) of

Section 27 ofthe Foreign

Bxchange Regulation Act,

1947 i—

(" G.S.R. No 179 dated
the 14th February, 1959,
making certain further
amendments to the Fo-
1eign Reguls-
tion Rules, 1952.

(i) G.S.R. No. 192 dated
the 14th February, 1959

{7) A copy of each of the
following Notifications, un-
Jer Section 38 of the Cen-
tral Excises and Salt, Act
1944, makingcertain fur ther
smendments to the Cen-

tral Excise Rules, 1944 =—

) G.S.R No. 545 dated
the 9th May, 1059

(#) G.S.R. No. 597 dated
the 23rd Mav, 1959

() G S.R No 619 dated
the 30tb  May, 1959

(l'a) G. S.R No 703 dated
2oth June, 1959

(¢) G.S.R. No 788and 789
dated the 11th July, 1959,

(vf) G S.R. No. 885 dated
the 18t August, 1959.

(8) A‘neop;v of s&h n;tf the

1low: fications

under sub-section (4)  of

Scetion  43B of the Sea
Customs Act, 1878 :—

(N GSR. No 700 dned
the zoth June, 1:1?&;:
Ing certain
endment to the Cm-
toms Duties Drawback
(Fw:d Rates)
195R,

u) G.S.R. No 701 dated
¢ he zoth June, 1959

tﬂl) G.S.R. No. 720 dated
he 27th June, 1959

[Damr Dacasy]

CoLuvmys

PAPERS LAID ON THE
TABLE—contd,

(w) G.S.R. No. 721 dated
the 27th nm, tgau

makmn,

ent to llll! Cus-
toms Duties Drawback
(F.’;d hﬂ) Rll’-“)
1958.

(v) G.S.R No. 722 dated
the27th June, 1959.

( GSR Nn 755 dated
1959,mm

to the l'hutoma Duues
Drawback (Fixed Rates)
Rules, 1958

(1) GSR No 7s6daed
the 4th July, 1959
(oui) GSR No 790 dated
11th July, 1959, making
certain further amendment
to the Customs Duties
Drl-bu:k (Fixed Rates)
Rules, 1958.

(3x) GSR No 791 dated
the r1th July, 1959

(x) GS R No 792 dated the
1ith July. 1959, making
certain  further amend-
ment to the Customs Du-
ties Drawback (Fixed
Rates) Rules, 1958

(x) GSR No 793 dated
the 11th July, 1959

(x1f) GSR No 794 dated
the r1th July, 1959, making
certan further amendment
to the Customs Duties
Drawback (Brand Rates)
Rules, 1958

(x1) GSR No 795 dated
the 11th July, 1959

(9) A copy of each of the follo-
wing Nottﬂuncm, under
sub-section (4) of Section
43B of the Sea Customs
1878 and Section 38 of the
Central Excises and Salt
Act, 1944 —

(a') GSR No 698 dared
the zoth June, 1959, making
certamn further amendment
to the Customs and Central
Excise Dunes fund
(Brand Rates) Rules,
1958

1614
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PAPERS LAID ON THE
TABLE—contd

(u')?thS}t No mdnedk::e
une, 1959, making
mnheri:tmdm

to the Customs and Cen-
tral Excise Duties Refund
(Brand Rates) Rules, 1958

(i) GS R No 757 dated
the 4th Ju 1959, mahng
certain
to the Cunoms and Cen-
tral excise Duties Refund
(Brand Rates) Rules, 1958

(w)hG slf] lNo 796 dated

the 11th July,1959, making
certain  further amend-
ment t6 the Customs and
Central Fxcise Dunes
Refund (Fixed  Rates)
Rules, 1958

() GSR No 797 dated
the 11th July, 1959, making
certmn  further ame
ment to the Cusroms and
Central Fxcise Duties
Refund (Brand  Rates)
Rules, 1958

(vi) GSR No 823 dated
the 18th July,1959, meking
certain further amend-
ment to the Customs and
Central Excise Duties
Refund  (Fixed Rates)
Rules, 1958

(w?we G SR No 824 dated
18th Jul lgsg,mnlung
certmn furt! crnm
to the Customs and Cm—-
tral Fxcise Duties Refund
(Brand Rates) Rules,
1958
(10) A copy of Nouficanon
No GSR 759, dated
the 4th July, 1959, under
sub-section /3) of Section
1 of the Expenditure tax
ct, 1957, making certan
further amendments to the
expenditure  tax  Rules,
1958

REPORT OF JOINT COM-
MITTEE PRESENTED -

Shnn  Upendransth Barman

ted the Report of the

omnt  Committee on the
Arms Bill, 1958

EVIDENCE ON BILL —-LAID
ON THE TABLE .

Shn Upendranath Blrrnm
lad on the Table a %
the evidence tendered ore
the jont Commuttee on the
Arms Bill, 1958

[Damny Droesr]

Corumns

STATEMENTS BY MINIS-
TERS
() The Mmster of Steel,

Mines and Fuel (Sardar
Swaran  Singh) made

foundations  of Durmumhd

Steel Plant

{15) The Deputy Minster of

External Affars (Shrimat
Lukslmu Menon) made &
statement regarding certain

lq;lnom made n Lok
Sabha on the 7th August,
1959, in connection with the
impending elections to the
Representative  Assembly
1n Pondicherry

fence ardar Ml]ll]‘ul)
moved for elecion of two
members of Lok Sabha tobe
the members of the Central
Adw Commuttee for the
Nauonsl Cadet Corps  The
mouon was adopted

MOTION RE REPORT OF

TRANSPORT

RFORGAN ISATION COM-
MITTLE

The Mimuster of Trne

and Communications (goﬂ
S$ K Panl) moved that the
House take note of the

ation Commuttee, laid
m Table on 16-4 59 Kn
After some discussion S

S K Patl rephed to the
debate and the motion was

adopted

REPORT OF THF BUSINESS
ADVISORY COMMITTEE
PRESENTED

Fortieth Report was presented

AGENDA FOR TUFSDAY,
AUGUST 11, mSRAVA-

NA 20, 1881 (S

1464

1464

Consideration of
the following Blﬁ:

()] 'gtﬁe Wakf (Amendment)
L]
The asthan  and
o) R hya Pradesh

(m)The State Bank of

(Subsidiary}Banks) Bull,
reported

1616

1464—67

LLECTION TO COMMITTEE 1467-68
The Deputy Minster of De-

1469—1604

160§-00



